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SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, we want to raise a very
important issue. ... (Interruptions)
HON. SPEAKER: I will allow you to speak on this issue in ‘Zero Hour’.
... (Interruptions)
AT STeAE : TSI Sfl, YR BT H JeTg|

... (TaeT)

A et @ H [aD! drel BT HIDBT <l gl
.. (o)
11.02 hours
(At this stage, Shri K.C. Venugopal and some other hon. Members came and stood
on the floor near the Table.)
HON. SPEAKER: This is not the way. I am saying that I will allow you to speak
in ‘Zero Hour’.
... (Interruptions)
HON. SPEAKER: Hon. Members, please go to your seat.
... (Interruptions)
HON. SPEAKER: This is not good. Everyday some or the other hon. Member is
trying to interrupt the Question Hour. I will not allow you.
... (Interruptions)
AR sreAe ¢ w7 fredrs vl
.. (2T
AT A& ¢ SRIY, H Fe Pl, qab] TSI Al 6 BRI a1 g1 o¥1 gl By
®El Hl $o W drel 3R 3T SuD AT e &1 aiferd B, A & 2 A 2

... (cgaym™)

HON. SPEAKER: He is not a Member of this House.

... (Interruptions)
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A e ¢ IR SfaR ¥ 3ATYeh! U e IO gt | iR 9 H ST 3ffar 3§ Q| #iR
I oy W B fSxed T8 B HUT PR D T8 B
... (cgaym™)

HON. SPEAKER: Question No.501 — Shri J.C. Divakar Reddy.

... (Interruptions)
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11.03 hours
ORAL ANSWERS TO QUESTIONS
(Q.501)

... (Interruptions)

SHRI J.C. DIVAKAR REDDY: Madam Speaker, thank you very much for giving
me this opportunity. ... (Interruptions) The entire august House will agree with
me that under the dynamic leadership of our hon. Prime Minister the dream of
‘Make in India’ and the objective of our hon. Chief Minister of Andhra Pradesh —
who always strives to realize the dream of ‘Make in Andhra’ — I hope, the
National Industrial and Manufacturing Zones (NIMZs) will, no doubt, be
successful in future.... (Interruptions)

The National Manufacturing Policy contains dispensations to facilitate
manufacturing industry in National Investment and Manufacturing Zones and the
manufacturing industry in the country as a whole, including enabling the
manufacturing units to organise themselves into clusters. ... (Interruptions)

For the financial year 2016-17, Rs. 3.35 crore has been earmarked under the
Scheme for Implementation of National Manufacturing Policy, Master Planning of
NIMZs and Technology Acquisition and Development Fund. ... (Interruptions)

My first supplementary question to the hon. Minister, through you, Madam
Speaker is this. When would these NIMZs see the light of day? As you know
Anantapur is part of the proposed Bengaluru-Kurnool Industrial Corridor and
CBIC, that is, Chennai-Bengaluru Industrial corridor. Is there any proposal to
include Anantapur in the NIMZs? Has any action plan or time frame been fixed
for complete implementation of these 22 NIMZs? ... (Interruptions)

SHRIMATI NIRMALA SITHARAMAN: Madam Speaker, the hon. Member has
asked questions about Anantapur District. ... (Interruptions) As it is, we are aware
that eight zones under the Delhi-Mumbai Industrial Corridor are being covered
and 14 others, which are outside the Delhi-Mumbai Industrial Corridor, are

dedicated as zones, but there is no new proposal to include a particular district,
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such as the Member has supported Anantapur. That or others have not been newly
added on to the list. ... (Interruptions)
SHRI J.C. DIVAKAR REDDY: Madam, Anantapur is a backward district. It is by
the side of Bengaluru and nearer to Bengaluru. So, the hon. Minister has to be
concerned about the development of Anantapur. ... (Interruptions) I would request
her to propose one more zone there so that there is an opportunity available to set
up industries like textile and agriculture. So, it is my special request to the hon.
Minister to try and include Anantapur. ... (Interruptions)
IAEA 3R IaR® #A N FHe i WAt (s eMwigHR): HWElRdl, BNl UH Sl
AR, U ARG I Fotar Saravr S stare § <@ 2. (aem™) § 89R S & B |
I B 5 b o ard @1 AP A1, (F9U™) 89 |E T | PHEAl aRd © (B
ST YRA, STR ARG, Jd WRG, UREgH 9RA, W8 ARd YAl Bl QWIS #d
PHIAY ... (@ag) 89 9 HRAIR 2. (Q19e) 87 99 Udh 2. (Fau™) I8 gAR forg ke
@I 9§ 5 TR fFrten S, S farmn wRa & ot € Sicd 9 IS 991 &) 9 g, IS
J YAl BT Sa1d § & 2 A 9 A DI DM BIAT AMRY L. (FaET)

HeredT, vl # amud g1 e &xAr A ... (rae)

HON. SPEAKER: No, I am sorry. This is not the way. You go to your seats.
... (Interruptions)
HON. SPEAKER: I have not said ‘no’. In ‘Zero Hour’, I will allow you, but not
now. All of you please go to your seats.
... (Interruptions)
HON. SPEAKER: I am sorry.

... (Interruptions)

HON. SPEAKER: The House stands adjourned to meet again at 11.20 a.m.
11.09 hours

The Lok Sabha then adjourned till Twenty Minutes past Eleven
of the Clock.
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11.20 hours The Lok Sabha reassembled at Twenty Minutes past
Eleven of the Clock.

(Hon. Speaker in the Chair)

A 37eqeE : Fsil Sff, U fAe, 39 a1d JAgl #7 ! $%] oW & fofg 71 8 fopan
gl #9 a1 & Pel § [ FvEd AR Bl T 7 B, 30D qQ H Y Bl § ADT IR
T { TB & oM G| IR MY MMIT B © al A #A1 St BT dreelt 6 ama goamn
A €, T G HHM, W HUT BB AT FITa MR feved 7 | § g w1 7 muapy
U SRR IO M| # H/AT T8 PR I g

... (TgeT)
HON. SPEAKER: I am not saying ‘No’.

... (Interruptions)

AR ee : H e W A |l IS g SMUBT G, IUBI IMT-gY, HE FHS & g
AR, please do not disturb the Question Hour. This is my request to you.

... (Interruptions)

AT el : I A UATS 781 Hoill | T BTl H # AYep! g8 IS g but not in the

Question Hour.

... (Interruptions)

AR 7eAe : § I TS B g

. ()
it AfctdpTol WS (e : ded, Uah e 7 99 gAY a8 q8 98 &1 ©l... (Fagm)
A JNh& ¢ B, I8 81 W A 71 T8I [HAT B I8 ger # ) AWl g1 gy W A ©l

. ()
2 AfcAdTo WS @ AR < D [T I8 b 9 2l It is not only about the people of
South India. ... (Interruptions)
A reaet ¢ g9t ot Ao 21 § s9e forg 7 96 R @ gl

... (cgaym)
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AT 7eA& : Y&l HecdqUl o, § W |9 @l g1 [ am not saying ‘No’.

... (Interruptions)

U LAY : 3R MY IR<Id § 39 ISMT IIEd o, Rebls § o1 I1ed & ol MY SR MR
# drfer
.. ()
HON. SPEAKER: Now, the second supplementary by Shri J. C. Divakar Reddy.
... (Interruptions)
A JTEhE : IGHTORT Sfl, MY Sy |

.. (cgagm)
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11.22 hours
ORAL ANSWERS TO QUESTIONS .... Contd.

SHRI J.C. DIVAKAR REDDY: Madam, the respected Minister knows Anantapur
very well. ... (Interruptions)
HON. SPEAKER: No, I am not allowing anybody.

... (Interruptions)
SHRI J.C. DIVAKAR REDDY: Anantapur is a backward area. It is worse than
Jaisalmer District in Rajasthan as industrially and agriculture-wise we are very
poor and many people are migrating from there.
HON. SPEAKER: What is your Question?
SHRI J.C. DIVAKAR REDDY: Yes, Madam, I am asking it. They are migrating
to Bangalore, Chennai and other places. Day by day, the problem of people
migrating from there is increasing, but at the same time we are having a lot of
waste land and good land there.

My request is only this, through you, to our hon. Minister. She has
recognized Prakasam and Chittoor Districts and two Centres she has given there.
My request is that my District is worse than all these Districts. Why do not you
give one more Centre for us? The Government will not lose anything whereas it
will give a scope for us to develop economically and financially. Please consider
my District for it.

SHRIMATI NIRMALA SITHARAMAN: Madam Speaker, the issue that the hon.
Member has raised is definitely very important because Anantapur District is fast
becoming a desert. We do recognize that this District has a difficulty because it
has to industrially and otherwise provide opportunities for its people. But if the
State Government sends us some kind of a proposal, then we may consider it

depending on the Department to which it has to go. So, it is up to the State
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Government to take it up. We will certainly work closely with the State

Government on it.

2 rora s SN ¢ A Sreme S, # SfTUeh Wiews | WA HAl Sl W goHT aredl gl i)
TS UeT AT - 501 B B’ W WA 2 [F R WBR gRI < H (99 9gM T AqharaRa
HAF G @ A H By (Al Sl Mg-BF G o IR & AYHFaRT Wicd o &
fog 39 o & 91y AR € 5 ST SWD HiEHed Bl 30% b AT @) ifariar @
JYHRN & AT R AH-Yoob § ge o Y| Afe &, @ a1 R IRbR Iad Hufdi ol
A Be 3 W AR Y & Y

SHRIMATI NIRMALA SITHARAMAN: Madam, on a blanket approach, we are

not considering of giving of a ‘chhoot’ for one company or the other. Thirty per
cent local sourcing requirement is definitely a requirement because we do not want
people coming to sell goods which can be manufactured without supporting the
local ecosystem that we have. All over the country, we have industries in the small
and medium sectors, in particular, sectors where people have for a very long time
created capacities. Unless the local sourcing requirement is fulfilled, we may not
be able to support Indian industry as a part of ‘Make-in-India’ Scheme. So, at the
moment, there is no general approach. Can we waive off the 30 per cent local
sourcing requirement to encourage investment? No, we are not having a blanket
approach on that.

SHRI ABHISHEK BANERIJEE: Since the hon. Minister has already replied to a
previous question that the Government proposes to set up various National
Investment and Manufacturing Zones (NIMZ) in various parts of the country, I
would now like to ask the hon. Minister whether they have any plan to set up any
of such zones in any part of West Bengal. West Bengal now, as we know, is on its
path to glory and it is apparently and eventually maintaining the No. 1 position
when it concerns the manufacturing unit and industry. We have enough skilled
labour, which is quite efficient and easily available. We also have enough land

bank available with the State Government and the State Government is always
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open to any kind of ideas and cooperation when the project concerns the benefit of
the people in the area. So, I would like to ask the hon. Minister whether they have
any plan to set up any such zones in West Bengal.

SHRIMATI NIRMALA SITHARAMAN: Madam Speaker, as of now, based on
the National Manufacturing Policy, eight centres have been declared as NIMZ
which have close inter-linkage with the Delhi-Mumbai Industrial Corridor. Other
than that, there are fourteen others which are already announced as zones for
industrial and manufacturing development. Beyond this, at the moment, there is no
consideration for adding more to this list. Even, zones which have been declared
in this list will have to be given a lot more impetus so that they develop as per the
original conception of the idea.

3Nt HUTA qreron JAM : AeH, ggarcl.. (Faer) § A G St B AT Bl g Ud
I g=ydre W ol g b Seie WX AR feRgae 1 U3, v, e, () # wrraer foban
g TREHR 7 30 SHTE BT a9 2008 F ANCHE TS @M o, oifhT IHS S9on T & &
off| B4R T8l & BB fHAM TqA WA 1 § fues H1egd § A" G F U Bl Al
QAT IO aTedl g o AT Mu ARTR fSReae &1 530 e fohan , a1 $udn 3T 3]
Tedie 9aT¢ 6 a8 fore Tedia § 87 W & 9 I8 SATEl 3181 BN, Ife g 59 aX A
BRI & S|

SHRIMATI NIRMALA SITHARAMAN: Madam, just to bring a bit of clarity to

the questions and the answers which we want to discuss, the eight centres have
been closely linked with the Delhi-Mumbai Industrial Corridor are the
Ahmedabad-Dhorela in Gujarat; Shendra-Bidkin in Maharashtra which is very
close to Aurangabad; Manesar-Bawal Haryana; Kurukshetra-Bhiwandi-Neemrana
in Rajasthan; Pitampur-Dhar-Mau investment region of Madhya Pradesh; Dadri-
Noida-Ghaziabad investment region in Uttar Pradesh. ... (Interruptions) but I am
only bringing a bit of clarity as to say which are under Delhi-Mumbai and which
are the fourteen about which I am talking. So, the Nagpur District, I have not

completed listing the eight centres, but since the hon. Member is pointing to the
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fourteen of which Nagpur District is one, we are saying that the size of the NIMZ
is about 6,280 hectares and the estimated employment potential that directly exists
which you did not ask but I would definitely like to mention, is about 60,000
employment and two lakhs that is the indirect potential. Beyond this, the only
information that I can give is that praising the targeted sectors are food, agro, sea
food processing and engineering goods.

... (Interruptions)
HON. SPEAKER: This is not the way Shri Tumane. Listen to the Minister first.
SHRIMATI NIRMALA SITHARAMAN: I am fully appreciative of the Member’s
desire to know the tehsil but at this stage I am unable to give you the details of the
tehsil. Once that is announced, we would come back to it — whether you take it as
an assurance or otherwise.
DR. M. THAMBIDURALI: I am thankful for the opportunity to raise this issue.
HON. SPEAKER: Tamil Nadu has two centres.
DR. M. THAMBIDURAL: In her reply, the hon. Minister mentioned about the
National Investment & Manufacturing Zones (NIMZ). What I feel is that when we
are establishing NIMZ, we also require industrial corridors. We are having only
one industrial corridor near Chennai. Already the Government of Tamil Nadu had
sent a proposal to the Central Government in regard to establishment of an
industrial corridor in Hosur. If it comes up, we can establish the NIMZ in Hosur
also as it is an industrially-developed area. It requires further development because
Krishnagiri is a backward region. I belong to that district and that is why I am
expressing concern about the district. There is a lot of unemployment prevailing in
that area. If we start an industrial corridor in Hosur, only then it would be feasible
to these kinds of facilities. Is the Government thinking of establishing an industrial
corridor in Hosur?
SHRIMATI NIRMALA SITHARAMAN: Madam, Speaker, the hon. Member has
raised an issue about a corridor, which 1s a different issue; and the Zones that we

are talking about, is slightly a different issue. As you would have seen in the reply
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that we have given that there are already two industrial manufacturing zones
already in Tamil Nadu, announced as a part of the 14 that I have been referring to.
One is in Ramnathapuram district, and the other one is in Ponneri Taluk, which
comes under the Tiruvallur district. I would like take this opportunity to say that
when the Global Investors Meet was held, under the leadership of the respected
former Chief Minister of Tamil Nadu, if I remember correctly, in 2015, I had gone
and attended that Meet on her invitation. At that time, I had offered to extend the
Visakhapatnam-Chennai Industrial Corridor to further down South till
Thoothukudi. She very graciously at that time accepted it. We have followed it up
by having a team come from Tamil Nadu to our Ministry to talk with our people
about the extension of the industrial corridor about which the Hon. Deputy
Speaker is also raising theindustrial corridor that is being offered to Tamil Nadu
other than, of course, the two NIMZs which we have already announced.

In addition, we also propose to extend the corridor further eastwards to
Colachel seaport. But that of course does not pertain to Hosur about which the
Deputy Speaker is trying to highlight. On Hosur, at the moment, there is no
proposal but I understand the importance of why that should be given to Hosur.
3t TEdid WY : IMUB] Iga-9gd gIdG| WY GHSITR, REE fSReae d fReel-Has
ST HISR &1 el i ofar &1 # ue! W g=jare g, AN #3 S Bl W
ggare g 6 amues F'l M @ qig H WY Il SIUHRATRH! Bl U 16l 98 s FRR
TGTST 30,000 UhS s fhAMI A ol 89 ol 1 SuHensdl &1 fecars | agi sl 9 &
% gl

# 3Mud "I J HeH S BT He [P 98 Wie A dRd e fhye 8 are gl
FO TSI I IfHT @ B 7, A onft 9 S BIS A TE 21 H anues wemd | A
ST B 6 I ST A SR AT BIRE B, O 31U YIS UASS H g9l o,
9 foly g=are < Y el d1gi & a8 <&l ¥ SRl %ol A A8y | 3R @refl
ST Tt <, A1 Aaee a8 I g QT fhdeT gaveie AR I8t SiuHenst dar faefea
H ST iR fha ARl 7 g8 gfbT B2 g9 Mo faddt € 6 far Aied, S wiva &
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HU T, T8 3R MY, I d81 T TR SWIHT fhUe BITT| ARIGATS] &1 I8 GE¥BRA W &,

iﬂ‘lH. 3MMYD! AGE BT d %Q|

# oTue AT W B 6 SHH SMUB WG B AlfRY| 98 DUl MY, d SATET
STARCHT BT 3R SATGET SIS A & a6 H BN I8l Y3k 8|
SHRIMATI NIRMALA SITHARAMAN: Madam Speaker, [ am very grateful to
the hon. Member in recognizing that there has been a rapid progress in the work
that is moving on in that area, particularly in Shendra-Bidkin. In terms of number
of industries and the quantum of investment that we are talking about, we are
definitely making sure that we would take as many industries as want to invest in
that area. The hon. Member was referring to Kia Motors. They are interested; the
enquiries are on. I am sure that they are working closely together with the
Department. But, let us be very clear that we are open to each interested
investment party which is approaching us. We certainly want the trunk facilities to
be created at the earliest so that, that region of Marathwada gets its due share for
development.
SHRI K.H. MUNIYAPPA: Madam, I thank you for giving me an opportunity. The
earlier Government had announced about the National Investment Zone in
Gulbarga and Kolar in Karnataka. Earlier, when the Minister Shri Anand Sharmayji
at the Investors’ Meet had given an assurance, the Government of Karnataka had
agreed to give 12,000 acres of land at each place to start the NIMZ. Recently, I
had met the hon. Madam Minister and told her that these are the constituencies
having the largest Scheduled Caste population in the whole country. Out of these,
my constituency Kolar is having the second or the third largest constituency
having the largest Scheduled Caste population. In Kolar, the land is also available.
The hon. Minister had also told about it. Now, the proposal is already there.
Madam is representing the State of Karnataka also. She is the representative from
Karnataka. May 1 request the hon. Minister to take up the proposal into

consideration that has already been sent by the Government?
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SHRIMATI NIRMALA SITHARAMAN: Madam, I do respect the very senior
Member of the House in stating and reminding me that [ am a representative of
Karnataka. I will do my very best to do justice to that job. I am glad that the
Member has reminded me. Yes, he has raised the issue of Kolar and Gulbarga.
These are very backward districts and they do deserve a lot of attention. We have
to give them their due attention. If the proposal that the hon. Member is referring
to is all right, we will definitely look into it. The State Government also has
probably got to be telling us a lot more on the acquisition of land. As much as [ am
aware of the two areas, acquisition of land to the extent that we wanted is still an
issue. I would certainly talk with the State Government and actively follow up the

case so that those two backward areas of Karnataka get their due attention.
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(Q.502)
SHRI P.K. BIJU: Madam Speaker, technically, the answer given by the Minister is

correct. As per the UGC website, there are more than 358 State Universities in our
country. But, there is a serious concern among the university employees. There is
a recent direction issued by the Income-Tax Department to the universities. The
Income-Tax Department issued an order that the universities are liable to compute
the TDS of the employees by including the Death-cum-Retirement Gratuity,
commuted value of pension and leave salary for the financial year 2015-16 and
2016-17 and then deduct tax at source.

As we know, the universities are established by an Act of Parliament or of
the State Legislature. The Head of the Institution is the Governor of the State. The
appointment of the employees is at the direction of the State, as per the rules
prevailing in each State. But, the Income-Tax Department has sent a letter to the
universities asking them to deduct the income-tax. This will very much affect the
university employees throughout the country.

Madam Speaker, through you, I would like to ask the hon. Minister whether
the Ministry of HRD is aware of this and whether it has taken or is going to take
any steps to resolve this issue at the earliest.

1. A5 1A UUSy : 31e¥el Helgdl, § 9 9GS Heed &l 59 a1 & o0 SR Fdd
PR B § [ I G & Aeqd o ol 6 qa o o 9 W& Bl s fawmr s
HY TET T BT T, AT B AMAH B gRT 1961 F FIER dd9 b W9 §, IGD
fedre @ S ST Hedl Bl 89 ITH <o g DI B T8 D o

SHRI P.K. BIJU: Madam Speaker, the universities are in big trouble because of

shortage of employees. Very early, in 1971 or 1975, it was decided to increase
grants as per the growing requirement of the university. Since 90 per cent of
students study in State universities, the Union Government has to increase the
grants-in-aid given to State universities. I would like to know whether the

Government has any plan to increase the grants to State universities.
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ST, WEvE MU Sy :  ehE HEGd], WM WS Sff 7 Yol UeT W e W U8l ¥, 8
FE U A T § S Il B W A gwifad wa 21 sWe I @ Aiems | fen
F e b oIy oAt 1 &S el @ | F A FiEE Sl B YD AW F IAM1 ArEd
g f& 8 o fAden snaRa &fse yormefl, Ry o ®H # AdRiTy, It & Fra
arel  faeafderneral o1 =aue BRd 8 SR Ive HIedred od ©| UféHek Schtedl bl WU ®
&3 H U 4y WErdr BB T ¢l fasm srgdar § Hiferd dva & fau srisd
T Bl U 8 AT (S prieH Fd 21 SISell IR ® g §l qakrR & & oy
U A BIEIRT ATSH T I&T' & AIH I T ¢l YA gRT ARST BT 71 ThT
T IR Tl B AN 7w ® ded WY He d¥ 2016-17 H 13 FAR BIS TUY Pl
srdire fopar &, 1 Al & fwafdeneml o Ffvad aMe R WiceT o & B Sl ¢
M Tors RiE daEd @ seme AqEed, B 8 H A9 A oM g 6 Aifefhew TwR
10/2017 & HWEAH A AR o W-TgAY 3R BRR AheY YDA AR qTbl AR YD
Rved = wfdw <o g fvar 2

# A A#A ST W ST AEd € {6 R WRA WRBR Bl UEIRS! MR 7 g9
v & wigw feurcie & aa @t g, Rife Ifd Sam &1 Her gwma gx Rien S w g
3R gadT a1 faenfat w) g arer g1 w1 TEeiRel A 7 wigaw RS I 919 e
0 TRafia & &) ugdt B =7
ST, g A qUSA: A ANE BT U U AW H AEAYUl T, dfbd § I oraid
IR AR & TN T A T Whdd YdIH TR GIATHSG G B, R I8 B Y41
GIMa & @ &9 SN A F3rery 1 fER gg H@ehid Sl
$ o AERid : fed TR, A U o T ¥ ST geaR g, O A 9rie 3 gt
o1l gTa-fherera # IFafids o1 Wt 3960 S F IS 3y 2| IR0 & oy, diesrgR
HiEIeud H Rrarsll IFafFe 1 10 HAS 9 A 3769 S & [l WIS Bl
TS <8l 2| H MY HeH ;AR HAT Sl A ST e g (b 3R g9 At & R
R AN B Al SRNGCHl! IR gTSRNGCHl UT ded WY gedl WX A gl DI

BIREISITA 8D TYDHIA ol gl R ARSI W <Rl ar A1 Al Srvaeel Al

STSRNGCC! e Fedi W Y| Fedi Pl HIREISYTl 8b Y99 gl 3R JAaFES o
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SR WA © A1 g2l 9 B Holde BRI TS| H A0S AeIH ST dred] § (B 59 N A
St @ o ArEd 82

ST, S I UIUSA: A e Sfl, CaivH & AWy § g YA W HAl 8N P A
T A o1 v &1 39 R BIs WiAThe JoId &1 A1 84 WhR Y, B4 IS4 Aol |... (Faem)
A Jeme @ 3y dfou|

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI
PRAKASH JAVADEKAR): In the GST Bill which we have passed, we have

made it very clear that the education field will get enough concession.
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(Q.503)
N R TAWR: AT SreeT Ofl, H SfUS AR W el dedl g (b Aol 49 2] BER
T8l Wl dicd fa g 7% diead & 4§ =@l el 21 § A #3159 gl 9rsdl §
g offe & oy Ao feemmie= 823nR 8, a1 9arg?
SHRI BANDARU DATTATREYA: Hon. Speaker Madam, the hon. Member has

basically raised two issues in his question. One is relating to the global recession
in 2008-09. Regarding that, I have given the answer. I have also given the
information about the factories which were closed in the last three years. As far as
Central sphere is concerned, in 2016-17, 13 units were closed and 2068 workers
were affected.

Regarding the cotton mills in Uttar Pradesh also, I have made it very clear
in my answer that the workers, who are affected because of retrenchment, will
avail benefits under the ID Act, and they will get 50 per cent of their last month’s
wages.

Secondly, there is the Rajiv Gandhi Shramik Kalyan Yojana by ESIC under
which the workers, after retrenchment, will be provided 50 per cent of their last
month’s wages. Suppose a worker was getting Rs. 8000, after retrenchment, he
will get Rs. 4000 as wage in the first year; in second year, he will get 25 per cent
of his last month’s wage.

As far as Uttar Pradesh is concerned, the situation is very serious and
alarming, particularly with regard to unemployment. The national average is 5.8
per cent; in rural areas it is 3.4 per cent and in urban areas, 4.4 per cent. In Uttar
Pradesh, it is 5.6 per cent in rural areas and 6.5 per cent in urban areas, and now it
has increased to 5.8 per cent. The national average is 3.7 per cent and 6.8 per cent.
For this, what I want to do is this. A new Government has come. I will co-ordinate
with the new Government. As far as employment is concerned, the skilling

programme is going on. Along with skilling, I have already started job melas. We
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have conducted 475 job melas in the entire country. In Uttar Pradesh, we have

conducted 21 job melas.

# R TER: A rege S, # ofue Wi ¥ deE @nedn g b R v faan
g A A H#E ST SES! DI g9 U™ BRG] T AHAHT H By Al IR I8 §, oAb
Raer # & 70| & weig #=1 Sft § e &an g {6 91 I 84 Suared bRl |

SHRI GAURAYV GOGOI: Thank you, Madam Speaker.

The Question is related to the impact of global slowdown on labour and
industry, especially during the period between 2007 and 2009. Indeed the world
was going through a very tough time. The impact was felt in our country as well,
as a result of which there was a cut in our employment.

From 2014 onwards, there is no global recession. The effects of the global

recession of 2008 have worn off. They are no longer there but how is it that the
Ministry’s statistics or the Ministry’s own data indicate that in the last two years
the Government of India had created the lowest number of new jobs? What is the
reason for that? The global recession is over. So, what is the reason why the last
two years have seen the lowest job creation in the last two decades?
SHRI BANDARU DATTATREYA: There are two types of employment: one is
formal employment; the other one is informal employment. When the recession
took place, the formal employment was not at all affected anywhere in India; a
little bit of small effect was there. The informal sector, the unorganised sector was
affected more.

Regarding the two years, I will explain to the hon. Member that the new
initiatives which we have taken up have created a good number of jobs. I was
mentioning about the unorganised sector. We have brought the construction
workers from the informal sector to the formal sector and given them skilling. ...
(Interruptions) Another important aspect is regarding the MNREGA where also
we have increased employment. I am indicating the survey results to you. ...

(Interruptions) As 1 already told you, employment in all selected sectors



10.04.2017

28

experienced a net addition of 38.81 lakh starting from the first survey. ...

(Interruptions) It has also increased.
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(Q.504)
SHRI JITENDRA CHAUDHURY: Thank you, Madam. This is the first time in

these three years that I have got the opportunity to ask a supplementary question.

Here, in the answer you have given that you have issued the guidelines for
the tourists, mainly how they foreign tourists have to conduct themselves when
they visit different places of our country. What you have given here is mostly
about that. But it is not only the conduct of the tourists; it is also about how the
behaviour of the stakeholders like transporters and so many others could also be
changed so that we could invite more domestic and foreign tourists. This has not
been mentioned in your reply. I would like to know the steps taken in this regard.
DR. MAHESH SHARMA: I thank the hon. Member for raising this important
issue of safety and security of international tourists. First of all, let me
compliment the hon. Prime Minister, this august House and all Indians as the
Report released two days back by the World Economic Forum, Switzerland,
records that last year we had a positive jump of 12 points on Travel and Tourism
Competitiveness Index. We are now ranked 40™ on the Travel and Tourism
Competitiveness Index. In 2013 we were ranked 65. We have a positive jump of
25 places in the World Travel and Tourism Competitiveness Index. This is a
matter of pride for India.

The hon. Member is concerned about the safety and security of not only the
international tourists but also the people of this country. Let me share this good
information with this august House. In the safety and security index we have
taken a jump of 15 places up and let me congratulate the hon. Home Minister and
the Prime Minister for this. It is a matter of concern as to how we take care of the
safety and security of our people.

We have issued a code of conduct for all the trade members and we have an
MoU with them. They will be training our people as well as the international
tourists who come to India. We have taken an initiative, first of its kind for any

country in the world, in the sense that a helpline number 1363 is available in 12
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international languages. This is the first initiative taken anywhere in the world
where a Japanese, a Russian or a Spanish tourist on contacting this helpline gets a
reply in the language of his choice and his problems are being solved. We have
launched a social awareness programme. We have issued advisories to the
Secretaries, the Chief Ministers of all the States. The Ministers’ meeting has
resolved that we are concerned about the safety and security of our international
tourists. Of course, the end result of all our efforts is before you. ¥Ra fisel @
ATt § favq wieq SST H 25 Wise SR IMAT 8, Siafep fa%a & 136 <9 | & dis ot <o

12 WlEe IR 8] AT 2| ST H1F 5 Wise O AT & AR AT 71 2 Wise HUR 3T

2 3MR®T 2 wWiEe Y 3R eoRels 4 Wige T M §, Sdfh YR 12 Wse HUR AT
gl § 9X Weq DI qa Aredl § [ AT gO WA b Uhed @ HiemH 9 wded q g
Fargdl gs ¢l 39d foy # S iR |ed Bl 9918 o Aredl gl 399 SR e 4l Bl

SHRI JITENDRA CHAUDHURY: Madam, my supplementary has not been

answered properly. Of course, we should have guidelines for the international
tourists. But, I wanted to know about the steps taken for bringing about
behavioural changes in all the stake holders like transport operators, etc. 1 would
like to give one example. Not only the tourists but the students and people of
Northeast, because of their features, are being attacked in Bengaluru, Delhi as also

in Mumbai. They have to show their [-Cards.
AW Atemet ¢ o1l Bivd R @ 91 81 I B

.. (o)
SHRI JITENDRA CHAUDHURY: I do agree that India has the capacity to attract
more tourists. Now, because of turmoil in the Gulf, entire tourists are getting
diverted to the other parts of the world and India is also a beneficiary of that. So,
may be in comparison to the previous years the number of tourists has increased
but it should have been more. 1 would like to know about the steps taken by the
Government to sensitize the people and also to make them aware of how to

showcase our culture. That is not there. You are prescribing the code of conduct
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only for the tourists and not for the people and stakeholders in our country. That is
the clarification I would like to have from the hon. Minister.

DR. MAHESH SHARMA: I have already conveyed the steps taken by country’s
Tourism Ministry. These are taking this helpline, making agreements with the
different stakeholders in tourism industry, teaching and training of our
stakeholders including restaurant owners, pundits and even the boat owners. There
have been so many initiatives taken by the Ministry of Tourism, Government of
India, to see that tourism increases. Of course, the hon. Member may give
different reasons for the increase in tourism, but, I think the result is in front of us
that the tourism of our country has increased in the months of January and
February to the tune of 14.7 per cent and we have shown a growth of 14.9 per cent
in the revenue, that is, from Rs. 27296 crore during Jan-Feb 2015 to Rs. 31357
crore during Jan-Feb 2016. This is the evidence that the faith of world Diaspora in
Indian tourism has increased and they have respected and honoured the efforts laid
by our Government in the field of tourism. They have shown their faith in us. That

is all I want to say. ... (Interruptions)
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12.00 hours

PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, Papers to be laid on the Table. Shri Jual Oram.
TG &1 w31 (s S[uet 3TRM): sfedel Heledl, # feforRad o 941 ued R @ &

o

(1)  <feu™ & =T 338% & WUS (6) & iqiid HfaIRad Tl & Th-Uad dfa (=

AT ST AR -

(@) (TP) AL AT S AN, s fdeell & a9 2010-2011 & a1V Hierdad
1 TH gfd |

@) I SrNfad SIS e, |y faeell & a9 2010-2011 F A yfdeT
H 3idfdse RIwRe R &1 8 BRars et s |
[Placed in Library, See No. LT 6870/16/17]
(@) (Tp) T ST SIS AT, 5 faeell & ay 2011-2012 & d1f¥es wfcded
B Th Tl |
@) T SIIYAT S S, 3 fdeel & a9 2011-2012 F AT ufasT
H sfdfde el R & T8 HRarg d6e) S |
[Placed in Library, See No. LT 6871/16/17]
(M) (Tp) T AT A ST AN, 78 fdcell & a9 2012-2013 & d1f¥ep Hfadad
B Uh Uil |
@) I g SOt S, 78 feell & 99 2012-2013 & 1 Hferded
#H sidfdse RA®IR R B T HRars dadl A9 |
2 S (1) d SfeuRad w3l &1 FHT Ued WR & A gU [ & HRur guid drel
I faamor (=S Qe oot dxav) |

[Placed in Library, See No. LT 6872/16/17]
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THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Madam, I beg to lay on
the Table:-
(1) A copy of the Financial Estimates and Performance Budget (Hindi and
English versions) of the Employees’ State Insurance Corporation, New Delhi, for
the year 2017-2018.

[Placed in Library, See No. LT 6873/16/17]

(2) A copy each of the following Notifications (Hindi and English versions) under
sub-section (2) of Section 7 of the Employees’ Provident Fund and Miscellaneous
Provisions Act, 1952:-

(i) S.0.827(E) published in Gazette of India dated 15™ March, 2017,
superseding Notification No. S.0.323(E) dated 2™ February, 2015.

(ii) S.0.828(E) published in Gazette of India dated 15™ March, 2017,
superseding Notification No. S.0.324(E) dated 2™ February, 2015.

[Placed in Library, See No. LT 6874/16/17]

(3) A copy of the statement (Hindi and English versions) regarding Ratification
of the Minimum Age Convention, 1973 (No. 138) and Worst Forms of Child
Labour Convention, 1999 (No.182) of the International Labour Organisation
(ILO).

[Placed in Library, See No. LT 6875/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND

BROADCASTING (COL. RAJYAVARDHAN RATHORE (RETD.): On behalf

of Shri Dharmendra Pradhan, I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Oil Industry Development Board, Noida, for the year 2015-2016,
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alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Oil Industry Development
Board, Noida, for the year 2015-2016.
(2)  Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.
[Placed in Library, See No. LT 6876/16/17]

(3) A copy of the Petroleum and Natural Gas Regulatory Board (Determination
of Petroleum and Petroleum Products Pipeline Transportation Tariff) Amendment
Regulations, 2016 (Hindi and English versions) published in Notification No.
PNGRB/M(C)/ 62/2016 in Gazette of India dated 19" December, 2016 under
Section 62 of the Petroleum and Natural Gas Regulatory Board Act, 2006.

[Placed in Library, See No. LT 6877/16/17]

(4) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 394 of the Companies Act, 2013:-

(1) Review by the Government of the working of the Biecco Lawrie
Limited, Kolkata, for the year 2015-2016.

(1)) Annual Report of the Biecco Lawrie Limited, Kolkata, for the
year 2015-2016, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(5)  Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (4) above.

[Placed in Library, See No. LT 6878/16/17]
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): I beg to lay on the
Table:-

(1) (1)) A copy of the Annual Report (Hindi and English versions) of the
DMIC Project Implementation Trust Fund, New Delhi, for the year
2015-2016, alongwith Audited Accounts.
(i1)) Statement regarding Review (Hindi and English versions) by the
Government of the working of the DMIC Project Implementation
Trust Fund, New Delhi, for the year 2015-2016.
(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 6879/16/17]

3) (1) A copy of the Annual Report (Hindi and English versions) of the
Jabalpur Garment and Fashion Design Cluster Association,
Jabalpur, for the year 2015-2016, along with Audited Accounts.
(1i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Jabalpur Garment and Fashion
Design Cluster Association, Jabalpur, for the year 2015-2016.
(4)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.

[Placed in Library, See No. LT 6880/16/17]

(5) (1) A copy of the Annual Report (Hindi and English versions) of the
Semiconductor Integrated Circuit Layout Design Registry, for the
year 2015-2016, along with Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
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Government of the working of the Semiconductor Integrated Circuit
Layout Design Registry, for the year 2015-2016.
(6)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (5) above.

[Placed in Library, See No. LT 6881/16/17]

(7) A copy each of the following papers (Hindi and English versions):-
(1)  Annual Report of the Falta SEZ Authority, for the years 2009-2010
to 2014-2015, alongwith Audited Accounts.
[Placed in Library, See No. LT 6882/16/17]

(1)  Annual Report of the SEEPZ SEZ Authority, for the years 2009-
2010 to 2014-2015, alongwith Audited Accounts.
[Placed in Library, See No. LT 6883/16/17]

(i11))  Annual Report of the Noida Special Economic Zone Authority, G.
B. Nagar, for the years 2009-2010 to 2014-2015, alongwith Audited
Accounts.

[Placed in Library, See No. LT 6884/16/17]

(8) A copy of the Consolidated Review (Hindi and English versions) by the
Government of the working of the above Authorities mentioned at item No. (7)
above.
(9)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (7) above.

[Placed in Library, See No. LT 6885/16/17]
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(10) A copy of the Trade Marks Rules, 2017 (Hindi and English versions)
published in Notification No. G.S.R.199 (E) in Gazette of India dated 6™ March,
2017 under sub-section (4) of Section 157 of the Trade Marks Act, 1999.

[Placed in Library, See No. LT 6886/16/17]

(11) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 30 of the Tobacco Board Act, 1975:-

(1) S.0.31(E) published in Gazette of India dated 5" January, 2017,
authorising the Tobacco Board to admit from the date of publication
of this notification and upto the 31% March, 2017, the registered
traders and dealers of the Tobacco Board to purchase at its auction
platforms in the State of Karnataka, the excess flue curved virginia
tobacco produced by the registered growers and flue curved virginia
tobacco produced by unregistered growers in the State of Karnataka,
subject to the conditions mentioned therein.

(11) S.0.32(E) published in Gazette of India dated 5" January, 2017,
relaxing the operation of the provisions of sub-section (1) of Section
10 read with sub-section (1) of Section 14A of the Tobacco Board
Act, 1975 in the State of Karnataka for the period commencing from
the date of publication of this notification in the Official Gazette and
ending on 31* March, 2017 and permits the sale of excess flue cured
Virginia tobacco crop of the registered growers and flue curved
virginia tobacco crop of the unregistered growers at the auction
platforms authorized by the Tobacco Board.

[Placed in Library, See No. LT 6887/16/17]
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THE MINISTER OF STATE OF THE MINISTRY OF CULTURE AND
MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): I beg to lay on the Table:-

(H @ A copy of the Annual Report (Hindi and English versions) of the
Central Institute of Buddhist Studies, Leh-Ladakh, for the year
2015-2016.
(1)) A copy of the Annual Accounts (Hindi and English versions) of the
Central Institute of Buddhist Studies, Leh-Ladakh, for the year
2015-2016, together with Audit Report thereon.
(111)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Institute of Buddhist
Studies, Leh-Ladakh, for the year 2015-2016.
(2)  Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 6888/16/17]

AE dEE Qe waeE § o w3t (s U gemae) ¢ ooy Herewn, # feAforRad u

[T Yl IR Gl g;

(1) (W) HERTSg, mfie e oReg (W frenm ofvame), 493 & av 2014-2015 &
afen firdes @t o i (F=E q S Ao q oRaTRifad o |

@) wERTg mathe e aRug (W Rren «1fm), d98 & ad 2014-2015 &

HIIHROT Bl TRBR GRT FHIET & aX ¥ faaror (fF=Er qm el Favv) |

2 SwE (1) ¥ IfcalRad 73T BT AT Ued W @A H §U Ao & BHROT AW ATl

faaRor (fR=t a2 3RSl Henv) |

[Placed in Library, See No. LT 6889/16/17]
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(3) (T®p) wd e S qgaR) WE- e, (RNl $ 99 2014-2015 @ Al
gfded &I U afa (R T2 SRSl H¥ehvun) dol oI@ruNiferd of |
@) wd fRen R qgad du- Iouerd, qgaNl & 99 2014-2015 b BRIBRO
P WRBHR R FHIET & aX 7 faavor (B=8r qan sReh dxamvon) |
(4) S (3) ¥ IfcalRad TAT T W Ued W I@H § U e & HROT AW aTel
faa=or (fR=<i T2 3Rt dRamwo) |

[Placed in Library, See No. LT 6890/16/17]

(5) (Tn) IST A1t e fieM, qaiverk & 99 2014-2015 & aAlf¥eh gfdad @l
U gfa (Rt oI ol SRapvon) de oraraiferd o |
@) <1 et e e, Yaeeark & a9 2014-2015 & BB Bl WRBR
ERT e & R W faaror (B qem il dwheo) |
6) S (5) ¥ IfcaRad UAT P GHT USd W I@H H Y fAeva & DR AN dTell
faavor (fR=t Torm 3ol dvenvu) |

[Placed in Library, See No. LT 6891/16/17]
(7) (T®) IS wreAfie e I 1RE sfeHM SR MR g g, Uic @R

% ¥ 2015-2016 & AYdH Ufded &I U afa (T o IFSi HAwhv)
JoIT TETIRIferT o |

@) s wreafe R afm R sfedM iR MR §v wE, uic @R
& IY 2015-2016 & BB & ARHR gRI FHIET & IR # faavor (=

AT IS D) |

@) SwW (7) ¥ IfcaRad gAT P GHT USd W I@H H Y fAerd & DR AN ATl
faavor (fR=t Torm el Hvenv) |
[Placed in Library, See No. LT 6892/16/17]
(9) (T®) feATId Uo¥ Wpel Yoo ANRIC], REen & a9 2014-2015 & aldd
gfded &I U afa () a1 RISl Hehvun) do7 oI@raNiferd of |
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@) TS 9o Wpdl US[hR g, RS & a8 2014-2015 & DRIDRU Bl
IRBR GRT THET F IR § fyavor (= qem Hon dwmv) |

(10) S (9) ¥ IfcaRad TAT P W Uee W I@H H Y fAevd & DR AN drell
faavor (fR=t Torm 3Roh Hvenvu) |
[Placed in Library, See No. LT 6893/16/17]
(11) (Th) T 91d qa4q, T fQoell & a9 2015-2016 & A Ufdde & T ufd
(=t T2 3RSl Hwehv) |

@) T gl 9ad, 8 ool & 99 2015-2016 @ dTNG @Rl &I TH Ufd

(fe=t e ool v e I WX oRaTaie yfided |

(12) SWE (11) ¥ IfcdRad U= B FHT Ted W W@ H gU f[Aerd & SR S arel
faaRor (fR=t a2 3Rl Hvehv) |
[Placed in Library, See No. LT 6894/16/17]
(13) (@) I Aeatid R e ArTels, ®ifg & 99 2014-2015 & AlNd
wfraes @t U iy (R qem 3ol WRapxun) oI olRaTIRifard oy |
@) I Aeathe e i Ao, BIRAT & a¥ 2014-2015 & HIRIGRUT
P WRBHR GRT FHIET & IR 7 faavor (fB=s qe o dwamwon) |

(14) SWE (13) ¥ IfeadRad U= B FHT ded R W@ H gU fAera & SR S drel
faa=or (Rt a2 3Rl Henv) |
[Placed in Library, See No. LT 6895/16/17]
(15) (Tp) IR Aty e i Ao, BIffAT & a¥ 20152016 & dT¥G
gfaded & U afa (R Tom 3Roh HRanvon) doim oIEruifard oy |
@) s Aeatie et I AnTels, BIfRAT & 99 2015-2016 & HIRIGRO
P WRBHR GRT AHIET b IR § faavor (fB=s qen sRen dwamwo) |
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(16) QW (15) ¥ IfeatRad U= BT FHT Ted R W@ H gU fAerd & HRU S dTel
faavor (Rt T2 3Rt dvanwo) |
[Placed in Library, See No. LT 6896/16/17]
(17) (U®)  Herrg wafres o uRyg, d9s & 99 2015-2016 & alfdsd Hfdded @l
U gfa (Rt qorm ol SRapvon) qer oraraiferd o |
@) werre, e et oRkyg, 4ag & 99 2015-2016 & HIRIDRU B DR
ERT e & R ¥ faaRor (F=a qem il dwheo) |

(18) W (1) ¥ IfcaRad TAT BT AW Uedd W I@H § U e & SR AW arel
faa=or (fR=t a2 3Rl Hehv) |
[Placed in Library, See No. LT 6897/16/17]
(19) (U®) I ATEAfS R1en A, RIS & a¥ 2014-2015 & ATfN® HRde &
U gfa (Rt oI 3ol SRapvon) de oraraiferd o |

@) G weafye e fE, SERAen & 99 2014-2015 & BRIBROT Bl
WRDHR gRI FHIEAT & aX H fqavor (F=E de s Hwho) |
(200 SWE (19) ¥ IfcaRad U= B FHT Ted W WEH H gU fAefd & HRU S a1l
faa=or (Rt a2 3Rl Hvenv) |

[Placed in Library, See No. LT 6898/16/17]

AT e e @orea ® o w1t (S, "aees AT ausy) ¢ e "eedl, # fferlad

TS WHT TS WR Tl g

(1) (T) AR JFAEARIE, SR & a9 2015-2016 & A Ufaded @ b ufd (3=
AT IS HADHI) |

@) AR IR, st & 99 2015-2016 B d1f¥d oRA@Il @1 U U (=t
T JTUSHT HLBRUY) AT I W @TIRIeT Hferde |
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AR JFARIE, HEATYR & 99 2015-2016 &b HRIBRU DI IRBR GRT AHIET DI
U afa (= e st Hanv) |

STad (1) ¥ IfealRad 431 H F91 Ued W W@ H gU fJed & HRUN Bl
SO aTel QI fqaRvr (B derr sf¥rsl W) |
[Placed in Library, See No. LT 6899/16/17]

SIS SRITC 3 WIS, SR & a9 2015-2016 & Al ufrded &I U
gfa (= e sl H¥mv) |

§TT RIS 3% ASH, AR & a¥ 2015-2016 & NG AERI B Uh
afar (R T Sl e qm I9 TR oraTRie yfided |

§fSTT SICC h AS¥, HAR & a9 2015-2016 & BIRIDRU Bl ARBR
ERT |HIET &1 Ta wfa (R dor sl §amv) |

SWa (3) ¥ IfcalRad 131 & 991 Ued W W& H gU [Ia= & SRui &
eI arer faamur (fR=t e sirsh Hvamvo) |
[Placed in Library, See No. LT 6900/16/17]

RIS WA SHR JafRiel, T@THP ay 2015-2016 B Al Hfadad
D1 UdH gfa (B qen s Axmvo) |

qrarTEd HERTE SFdSHR aRNIEl, g & 99 2015-2016 B YD ATl
B UH Ui (B qAn S B0 TAT I W oATRiel giadad |

qENTET HHRTG PSR YTaRiel, d@ S & a9 2015-2016 & HIIDRU B
WBHR GRT FTHIET Bt U ufar (=l qem Hrs dxmv) |

SWa (5) ¥ IfcalRad 131 & 991 Ued W W& | gU o= & SR &l
SO aTet |1 fqaRvr (B4 derr sf¥rsl W) |
[Placed in Library, See No. LT 6901/16/17]

eI SRIC  oM% A-SHe Ugdd, sdd & a4 2015-2016 & dAIND
gfides & U afa (B q2r s Axason) dei oaTRifad o |

SISTT RIS 3% AT edd, Asdd & ¥ 2015-2016 b HRIBRU B
HRHR gRI FHIE D1 U Uiy (Bl a1 3ih Aehvo) |

SWa (7) ¥ IfcalRad 131 & 991 ted W W& H gU [Ia= & SRl &
eI arer faamor (fR=dt e srsh Hvamvo) |
[Placed in Library, See No. LT 6902/16/17]
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(10)

(11) (T®)

(13) (T)

()

(14)

(15) (T®)
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w2 B o, 3IRT & 99 2015-2016 & dlf¥d @R &1 Udh Ufd
(R T2 RIS RN T B9 WX oT@TaNedt yfiae |

ST (9) ¥ IfcoilRad u=l ! W91 Ued W &+ H gU I & HRui &l
SO arelt faaRor (Rt aorm el Hwehvu) |
[Placed in Library, See No. LT 6903/16/17]

S ERIcye o WiEW Ugeed Us REd, Wiud & a9 2015-2016 &
e gfades @y afa (RS qen sEeh ) |

S SRIcyge o WiEW UgdeE Us REd, Wiuid & a¥ 2015-2016 &
e or@mei & veh ufa (R=d qem ofioh dxamxun) dom S99 WX oRaTaRiet
afrae |

S SRIcye o WiEW Ugeed Ue REd, Wiuta & a¥ 2015-2016 &
HTIHRUT B! TRBR GRT FHIT DY U Uiy (= qem Hrsh dxamvv) |

Suger (11) H SfealRad uAl B WT Yo IR X H §Y e & BRUll Bl
eI arer faamor (fR=it e Srsh Hvamo) |
[Placed in Library, See No. LT 6904/16/17]

ST §WIege M CEIAiSl AR, I[YR b a¥ 2015-2016 H dAIND
gfides & U afa (B q2r s Axason) dei oamRifad o |

ST SRIE 3% CaIairol AR, YR &b ¥ 2015-2016 b HRIBRII
P TRHR gRT FHIE B g i (R q2 s damvo) |

Suger (13) H SfewlRad wAl B WT Yo IR X H §Y fdea & BRUl Bl
eI arer faamur (fR=it e sHrsh Hvamo) |
[Placed in Library, See No. LT 6905/16/17]

HIAMT TSI el SRICYC 3% CaTailol, HUTd & 9 2015-2016 &
e gfide 1 U afa (R qem siEel davv) |

HIAMT ATSlE e SRICYC 3% CaTailoll, WUt & 9 2015-2016 &
e orE@msl & Ud Ui (TG qn Sl Awhvn) dol S9 WX olRaTgRiel
gfede |

HIGMT TS el SRICYC Ah CaTaliol, WU & 99 2015-2016 &
HTRIHIUT B TRHR R FHIET BT U gfal (B qem s awm o) |
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(16)

(17) (T®)

(20)

(21) (T)

(22)

()
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STa (15) # IfcaRad Tl ®I FW Ued TR @H ¥ g fIo@ & HROT BT
eI arer faamor (fR=it e sHrsh dvamo) |
[Placed in Library, See No. LT 6906/16/17]

JaRiE) o gaTeEe, SEEIE & d¥ 2015-2016 & Al Ufdad @& U
gfa (F=a e sl d¥mv) |

RIS S Sererere, SaTedlE & 99 2015-2016 & dlM¥d GBI B Ud
gfa (E=a q IS AwH0N) qAT I U ETIRIe uhrdeT|

AR oh SATREIE, SATEEIE & a9 2015-2016 & HIRIDRU DI ABR
ERT |HiET &1 wa wfa (R Jor el §amv) |

Suger (17) H SfealRad vl B [T Yo IR X+ H §Y fdea & BRull Bl
SO aTet Q1 fqaRvr (fB=r derr sf¥rsl W) |
[Placed in Library, See No. LT 6907/16/17]

U SIS 3% SeRSIS SOlMART, {48 & 99 2015-2016 & df¥dH
gfeded @1 Usb uf (RS qem sREsl dvavv) |

U SRICC 3% SSRCIA SOlIRT, HIsh 99 2015-2016 & d¥®
oEetl Bt e ufar (B q2r ST Axawon) dor S R ora@raNier ufaded |

I SXCICE 3% SRS SOART, Hd8 & 99 2015-2016 P BHIIDRII
P TRHR R FHIE B gk i (R q2 iU dxamvo) |

Sua (19) H SfeaRad w3l 1 WUl Yo WR @4 § §U fdered & HRON Bl

eI arer faamor (fR=dt e srsh Hvamo) |
[Placed in Library, See No. LT 6908/16/17]

ars % fealM ¢ffi (AreH ASH), HEYR & a9 2015-2016 & dAlND
gfided & U afa (R q2r 3 Axaso)) doi oaTRifad o |

IS 3% AR ST (A8 AS), BEYR &b a¥ 2015-2016 &b DHRIBROT
DI TRHR R FHIE B g uf (R q2 iU damo) |

ST (21) H IfcedRad Tl DI F91 Ued WR &@H ¥ g fde@ & HRUN &l
SR arer faavor (= Qe sieh o) |
[Placed in Library, See No. LT 6909/16/17]
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()

(24)

(25) (T®)

()

(27) (T)

()

(28)

(29) (T)

()

(30)
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dre % Wfedma T (Sxed AoF), DIddl & 99 2014-2015 & dl¥d
gfaded @1 U ufa (R T2 3ol Wepvun) dor e ok |

a1 % Ufkedma T (S A9H), PTG b a9 2014-2015 B HIIBIUT
P WRBHR GRT THIET Bt U ufay (=) qem siish v |

SWJ (23) ¥ Sfedlfad U= B G Ued R @1 ¥ gU fdera & HRui B
SO arelt faaRor (Rt dorm 3Rel Hwahvv) |
[Placed in Library, See No. LT 6910/16/17]

§TT SRIeye N AoHe i, I & ay 2015-2016 P ATNSD Hirdad B
Tep g (fe=el e Sioh HReRon) q i o |

S Ry oM% Aoric I, A B a9 2015-2016 & HIIGROT B
WRBHR GRT FHIEAT BT Ueb Uil (FT TG SUSH AEBI) |

ST (25) # SfeatRad w3l &1 AT Ued R W 4 §¢ fAerd & SR @I
eI arer faamur (fR=t e sirsh Hvamvo) |
[Placed in Library, See No. LT 6911/16/17]

SfSTT SWIST 3B AT Heldll, DIABNM & ¥ 2015-2016 P dAlND
gfides @ T afa (B q2r s Axaso)) doi oaTRifad o |

SISTT SWISHT 3B HISHC DD, DIAB & ¥ 2015-2016 P DHRIBRIT
P TRHR gRT FHIE B g i (R q2 s dmvo) |

STa (27) ¥ IfcdRad Tl ® FW Ued TR @H ¥ g I & HRT BT

eI arer faamor (fR=it e sirsh Hvamvo) |
[Placed in Library, See No. LT 6912/16/17]

HAAdT e SRICYC 3% Calaiioll SYR, SR & ay 2015-2016 &
e frdes & gd i (RS Qe Sl @) qe oraTRife o |

HAAdT e SRICYC 3% Calairoll SYR, SRR & ay 2015-2016 &
HTRIHRUT BT TRHR R FHIET DY U Uil (BT qm s awmv) |

ST (29) H IfcetRad Tl B TH Yed WR I&@H ¥ g fde@ & HRUN &l
SR arer faavor (= Qe sieh o) |
[Placed in Library, See No. LT 6913/16/17]
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(32)

(33) (@)

()

(35) (TP)

()

(36)

(37) (T®)
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I ST AT TGS, PRF &b ay 2015-2016 P Al Hiadad
Tep g (fe=el e Sioh HRehRon) qei i o |

UM SIS A AT, PIBIF & a9 2015-2016 B HRIBII Bl
IRBHR GRT FHET DY U Ui (Bl qem Hrst dxmv) |

SEJ (31) ¥ Sfedlfad g3 B G4 Ued R @1 ¥ gU fdawa & R B
SO arelt faaRor (Rt dorm 3RSl Hwehvu) |
[Placed in Library, See No. LT 6914/16/17]

UM SXICC 3B Calarol, Jgol, dRIshe P 99 2015-2016 & aAlND
wfaded @ U ufa (R T2 3ol Wepvun) dor oo ok |

I ST B CHATATSH, JGadl, BRISHA &b a4 2015-2016 B BRIBRIT
P WRBHR GRT FHIET Bt U ufay (= qem siish i) |

STa (33) H IfcadRad Tl B FW Ued TR E@H ¥ g I & HROT Bl
eI arer faamur (fR=t e sirsh Hvamvo) |
[Placed in Library, See No. LT 6915/16/17]

YA HHIE BR AGAIRE Yl §eieged, s faeell & a9 2015-2016
& IIfN® ufdes o e i (e q2 st dxawo) |

YA HHIE BR GRS Yl §eicged, s facell & a9 2015-2016
& a1 ufades # sfafdse RelRel W HI-s-wRars G4t s |

STa (35) H IfeadRad Tl ®I FW Ued TR @H ¥ g I & HROT Bl

eI arer faamor (fR=dt e srsh Hvamo) |
[Placed in Library, See No. LT 6916/16/17]

ST SXISC 3B CHTarSll U, YT & q¥ 2015-2016 b A1 Hfrdad
B UH gfa (B qen s ) |

SfSTT SRISYC A6 ATl Tel, Tl & a9 2015-2016 & al¥D ATl
D UH Ui (B qAm SIS B0 TAT I W oATRiel girdead |

SISTT SIS A SISl Ued], el & 99 2015-2016 & BBl Bl
WRHR GRT FTHIET DT U Uil (Bl qem i awm) |

STa (37) H IfcadRad Tl &I FW Ued R I@H ¥ g I & HROT BT
SO aTet Q1 fqaRvr (B derr sfirsl W) |
[Placed in Library, See No. LT 6917/16/17]
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39) (Td) Sfea SRecE i ool $8R, S8R & d¥ 2015-2016 @& dIN®H
afraed &1 g ufr (= q2m SRl dveno) |

@) 3T IREE 3% ISl S8R, S8R & d¥ 2015-2016 & AN o3l
Pt U Ui (B q SFSh AHRu) qT 9 W oETRieT ufaded |

() SfeaT SRecHE it comraoll §8R, $aR & a4 2015-2016 & PHRIBRUT B
IWRBHR GRT AT DY Y Uil (=l qem Hrsi ) |

(40) STw (39) # IfcdRad TFT BT AW Ued W W@ H gY o & HROT g9 ATl @&
faavor (fR=t Torm 3ol venvu) |
[Placed in Library, See No. LT 6918/16/17]

(41) (TP) 1Y §%e fed AEAE, R & 99 2015-2016 & At Ufded @& U
gfa (= e sl H¥mv) |

@) = s fRar gfafid, Rraim & 99 2015-2016 & d1f¥e d@msil @ Ud
gfa (E=a q S AWH0T) qAT I IR I@TIIe Tirdes |

@) T g% fear gFafid, Riai & a9 2015-2016 & HIRIDBRU B ABR R
FHte B e ufa (fB= d=r SHrsl Awhvo) |

(42) SwE (41) ¥ IfcaARad 4=T BT FH1 TS W I@H H gU o & HRUT SN a1l &
faa=or (fR=t a2 3RSl Hvenv) |
[Placed in Library, See No. LT 6919/16/17]

43) (Tp) 3T SRecye oife SWHEN CaIdmel, SAEEE & ay¥ 2015-2016 &
e ufrdes @t ga ufa (RS qen ol Avawon) den oaTRifa o |

@) ST SRecye ol SWHRM CaFIdSl, SoeEaE & d¥ 2015-2016 &
HTIHIUT B! TRBR R FHIET DY b Uiy (= qem s dxamvv) |

(44) SwE (43) ¥ IfcaRad U= B FHT Ted W WEH H gU fAefa & SR S dTel
faavor (fR=t Torm el Hvenv) |
[Placed in Library, See No. LT 6920/16/17]
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45) (Tp)  HerEr M SNy R fvafdenery, @dl & a¥ 20152016 @ aif¥ed
gfaded @1 U ufa (R Torm 3ol Wepvun) dor i o |

@) wEre e iR fa=ht favafaemery, aut & a9 2015-2016 & HRIGROT
D WBHR gRI FHIET & U ufar (B o i d@xnvo) |

(46) SwE (45) ¥ IfeatRad U= BT FHT Ted R W@H H gU fAerd & HRU S dTel
faavor (fR=t o 3ol Hvenvu) |
[Placed in Library, See No. LT 6921/16/17]

(47) (Tp) s SRecyge offs wEw e e Red, g0 & a¥ 2015-2016 @
e ufrdes @t ga ufa (R den ofsi dvawo) |

@) 3fem Recye o AEE Toeed Us REd, g0 & a¥ 2015-2016 &
e ol & ue gfa (R dor ool WRapsun) dem S9 UR olaTaRiet
gferde |

(@) sfemw Recye oife AEd Uogdhed Us REd, g0 & a9 2015-2016 &
HTIHRUT B! TRBR R FHIEAT DY b Uiy (= qem Hrsh dxamvv) |

(48) STw (47) # IfcaRad T=T B AW Ued W W@ H g e & HROT g9 AT @&
faavor (fR=t o 3ol venvu) |
[Placed in Library, See No. LT 6922/16/17]

(49) (U®) TPl IMB W Us afchedar, -5 facell & a9 2015-2016 & aifviep
gfides & v afa (B q2r s Axasun) dei oaTRifad o |

@) Wpd AH W TS Mfhedar, 75 facell & a9 2015-2016 & BHRIBROT &I
WRHR GRT FHIET DT U gfa (B qm i H¥mo) |

(50) Swa (49) ¥ IfedtRad U=l BT FHT Ued R @H H gU fAerd & HRU S ATl
faaRor (fR=t a2 3Rel Hvenv) |
[Placed in Library, See No. LT 6923/16/17]

(51) (@) sfea $Reeye i AEd UoheH Us Rue, fawufd & v 2015-2016 &
e gfede @1 U afa (RS qem el S |
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@) EfaT Recyge oifw AE9 woeH Us Rud, feafa & af 2015-2016 &
e el & v gfa (R dor ool WRapsun) dem S9 UR olaTaRIet
gfede |

(@) sfeua Rece oifp wEd towee e Red, fawafd & a¥ 20152016 &
HTIHRUT B! TRBR R FHIET DY b Uiy (= qem s dxamvv) |

(52) SWE (51) ¥ IfcaRad TAT BT FH Ued W IE@H H §Y fJod & HRUT SN aTell
faavor (fR=i e sRst dvanvo) |
[Placed in Library, See No. LT 6924/16/17]

(53) (Y®) Sferr e oM grsae Yafid, swRGed F 9¥ 2015-2016 B AlND
gferded @1 U uf (R qem sREsh dvavv) |

@) sSfer me Teed grsed IAARAE, aPRdGed b ay 2015-2016 & AlND
@Rl @ U ufa (R a2 SRel H¥ehvun) a7 S WR or@raie yfide |

(@) i i AeFe gIsad Yafid, smReed P a9 2015-2016 b HRIGRIT
DI TRHR gRT FHIE B gk i (R q2 s dxamvo) |

(54) Swad (53) ¥ IfcaaRad UFT b1 TH TS W I@H H §U ol & HRUT S dTel &
faaRor (fR=t a2 3Rel Hehv) |
[Placed in Library, See No. LT 6925/16/17]

(55) (Tp) §SaT SREE ol SIS BaRIaTE, 2avEE & 99 2015-2016 @ dATYD
afraed &1 g ufr (F=a q2m SRl dveno) |

@) sfea Reeye 3% CoTaSll 8av[IE, BaldE & a4 2015-2016 & AN
@Rl @ U ufa (R a2 sRoh Hvenvon) a7 S99 WX or@ruie yfode |

() sSfeam SRecge 3% Coiaoll gakEle, oav[dle & ay 2015-2016 &
HTIHRUT B! TRBR R FHIET DY b Uiy (R qem s A |

(56) STIw (55) # IfedRad THT B AW Ued W @ H gY I & HROT g9 AT @
faavor (fR=t o 3o Hvenvu) |
[Placed in Library, See No. LT 6926/16/17]

(57) sfeae SReeye o Coamsl #Sl, #€ & 99 2015-2016 & dATND @RI HI
U i () o SISl HehReT) doil I9 R oI@raNie ufde |
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(58) SWE (57) ¥ IfcalRad UAT BT FH Ued W IE@H H §U fdod & HRUT SN dTell
faavor (fR=t Torm 3ol Hvenvu) |
[Placed in Library, See No. LT 6927/16/17]

(59) (Y®) $fea gRecye ol |Ew Yoo U REd, fAwaysa & 99 2015-2016
& I ufrde @ gd ufa (B qen S dxamvo) |

@) sfeTa sRecye e Aey Uohed Ue Rud, [ayRa & 99 2015-2016
& AP or@msil & Ud Ui (B a1 SISl HRason) o S R olaTaRien
yferde |

60) Suw (59) # SfealRad T3l &1 QW Ued WR W@ H gY Ao ® HRO g arell
faa=or (fR=t a2 3Rl Hehv) |
[Placed in Library, See No. LT 6928/16/17]

(61) (vp) e e offs wEw Uohed Us Rad, #@erell & ad 2015-2016 &
e gfades @y afa (RS qem el dRav) |

@) 3feaa Recye oifw AEw Tohee v Red, Al & a¥ 2015-2016 &
e ol & ue gfa (R dor ool WRapsun) dem S9 R olaTaRiet
gfede |

(@) sfema Recye oifw AEw Towe s Rud, #Aell & a9 2015-2016 &
HTIHRUT B! TRBR R FHIET DY b Uiy (= qem Hrsh A |

(62) Sw (61) ¥ IfcaaRad UFT b1 FH1 TS W I@H H gU el & HRUT SN dTel &
faavor (2= qerr 3iren Avawo) |
[Placed in Library, See No. LT 6929/16/17]

63) (TH) T WEHA WM, T3 fdoell B a9 2015-2016 @ ANd URideT &I H
gfar (F=a e SISl H¥hRvT) qAT EruRifard o |

@) ST WHd G, T3 Qoo & ¥ 2015-2016 B BIRIDBROT DI IRBR GRI
JHler & I A faaRor (fF=E Jon 3Rl ) |

(64) Sudw (63) H SfealRad T3l &1 G Ued R W@ H gY Ao & HRor g arell
faaRor (fR=t a2 3RSl Hvenv) |
[Placed in Library, See No. LT 6930/16/17]
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(65) (Yap) HI ARNET SRS ATH SOIMART TS Cararsl, dRiare & ay 2015-
2016 @ dIf¥® ufiaed @& uah ufa (R=d deom siiolt dxmwun) der

AETRET o |

@) Hd ARNAT SIS ATH SOIMARNT US Cararsl, dRiare & ay 2015-
2016 & BRG] B WREHR gRI AHEeT & Uep ufa (= dem oHron
TERNO) |

(66) SW (65) ¥ IfeatRad THT BT FHT Ued TR WEH H gU fAerd & HRU S dTel
faavor (fR=t Torm 3ol venvu) |
[Placed in Library, See No. LT 6931/16/17]

67) (vp) Sfea $Recye ol AEH TS Us R, PP & a9 2015-2016 &
e ufrdes @t ga ufa (= den ofish dvao) |

@) sfea sRece oif% ASH Yok Us Red, Biddl & a9 2015-2016 &
e ol & v gfa (R dom ool WRapsun) dem S9 UR olaTaRiet
gfede |

(@) Sfeaw fceye ot W19 Todhee s 44, SId@ & 9 2015-2016 &
HTIHRUT B TRBR R FHIET B U ufay (= qem Hrsh A |

(68) SWE (67) ¥ IfcalRad UAT BT FH Ued W IE@H H §U fJod & BRI SN aTall
faavor (fR=t o 3ol dvenvu) |
[Placed in Library, See No. LT 6932/16/17]

69) (W)  Agd SIICYC B oIS, PIBIR & ¥ 2015-2016 S aAl¥D fdded
DI UH Ui (B qAm IS AH0N) qAT @RI ol |

@) Wgd SRS MG CHFIATSH, DGR & a¥ 2015-2016 P DRIDRU Bl
WRHR GRT FHIET DT U Uil (B qem st awmv) |

(70) Swa (69) ¥ IfedtRad U=l BT FHT Ued TR @H H gU fderd & HRU G dTell
faavor (fa=t qerr 3ireh dvawo) |
[Placed in Library, See No. LT 6933/16/17]

(71) (T®) U SIS B SISl AOYR, Sl & dy 2015-2016 o dlf¥d
gfided & U afa (B q2r s Axason) doi oaTRifad o |



10.04.2017 52

@) TeFA SEIC IMB CHTATS AR, SHIA &b ay 2015-2016 b BIUDRUI
B WBHR gRI FHIET & U ufay (B o i dxnvo) |

(72) S (71) ¥ IfcdARad U= B FHT Ted W W@ H gU f[Aere & SR S dTel
faavor (fR=t o 3ol venvu) |
[Placed in Library, See No. LT 6934/16/17]

(73) (Tp) e wefia o Ave wEw Rud, 3 fReelt & a¥ 2015-2016 &
e ufrdes @t gd ufa (RS qem ol Avawon) qen oaTRifard o |

@) sfeam wefia ome Aee wsw R9d, T8 ool & a9 20152016 &
HTIHOT B TRBR GRT AHIET B U afa (R qem sHrsh wvamon) |

(74) S (73) ¥ IfcdRad U= B FHT ded R W@ H gU fAefa & SR S aTel
faavor (fR=t Torm 3ol Hvenvu) |
[Placed in Library, See No. LT 6935/16/17]

(75) (Tp) T SRS 3G CoIarol RifedH, AT & 99 2014-2015 & aAl¥D
wfaded @1 U ufa (R T2 3ol Wepvun) dor oo okd |

@) TeNa IEISC % <l fifdeH, @frter % a¥ 2014-2015 &
HTIHROT B TRBR GRT THIET B U afa (Rt qem sHrsh wvamon) |

(76) SW (75) ¥ IfeatRad U= B FHT Ted R W@ H gU fAefa & HRU S dTel
faavor (fR=t T 3ol venvu) |
[Placed in Library, See No. LT 6936/16/17]

(77) (T®) §STF SWISYT M HoRic d@Te; okdTs & d¥ 2015-2016 & dAlND
wfaded @1 U ufa (R T2 3ol Wepvun) dor e ok |

@) 3T RIS A% HoHe dETS, TS &b a9 2015-2016 & BIIDRUI
B WBHR gRI FHIET & U ufar (= o i dxnv) |

(78) SWH (77) ¥ IfcdRad U= B FHT ded W W@ H gU fAefa & SR S aTel
faavor (fR=t Torm 3ol venvu) |
[Placed in Library, See No. LT 6937/16/17]
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(79) (T) facel! fawafaemer (W1 1 &R 2), faeel & a¥ 2015-2016 & q1f¥d wfade
&t U ufar (R e SRt v |

@) fecelt favafdeme (wim 1 8k 2), ficelt & 9 2015-2016 & af¥e orEmwM
& U ufar (B don siRsh Axmvvn) dor S W dEraen gfade |

() foooht fafdemer (Wi 1 3R 2), foeelt & 99 2015-2016 & HRIGRUT &
IRBHR GRT AT DY Y Uil (=l qem Hrs dxmv) |

(80) SWE (79) ¥ IfcatRad THT BT FHT Ued R W@H H gU fAerd & HRU S dTel
faavor (fR=t Torm 3ol venvu) |
[Placed in Library, See No. LT 6938/16/17]

(81) I Hrenfrat, fasm e ok Srda R SIffRM, 2007 H gRT 26 & IR
1 & T AR ARIDT fasm iR drenfie dwers o1 ukfgd, RegR aRkfE, 2017
ST 24 A/, 2017 &b 9RA & JISUA H SO H. ALBLA. 203(31) H UHINRG gY &, B
U afa (= e sl ) |

[Placed in Library, See No. LT 6939/16/17]

(82) 3froh 3R faceh wiwr favafdemey rfafm, 2006 & ORT 45 & IUIRT 2 & A
SIGET |, §.7%. U Y/AT/3MRUSAR/2016 ST 25 3R, 2016 b HRA &b IS0 H YT
gs ol 1 Sl I ARH & IRFREH iR iedTewi 3§ AWeE & R 6 8, P g uf (=

AT IS HADHI) |

[Placed in Library, See No. LT 6940/16/17]

(83) (Y) faedeavan erel SXICE 3 CaTaToll, AMYR & 99 2015-2016 & aAlND
gfided @ T afa (B q2r 3 Axaso)) dei oaTRifad o |

@) fIedvaan eFd §RIST AH <aIarell, IYR & 99 2015-2016 & a4
2014-2015 & HRAGROT DI IRGR gRT AHIET B Tp ufa (= qem siFen
HEhHIO) |

(84) Swad (83) ¥ IfedtRad U=l I FHT Ued TR @H H gU fAerd & HRU U dTell
faa=or (Rt a2 3RSl Hvehv) |
[Placed in Library, See No. LT 6941/16/17]
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(85) (W) ST RIS % Horic HIENQR, SRR & 99 2015-2016 & dIfv®
gfaded @1 U ufa (R Torm 3ol Wepvun) dor i o |

@) R $Kcge e Aoric FRIR SRR & a¥ 20152016 & a9
2014-2015 & HIIBIU Bl WRGR gRT FHET Bl b ufa (R= der sHrsh
HEDHRO) |

(86) SWa (85) W IfedtRad THT BT FHT Ued TR @H H gU fAefd & HRU S dTel
faavor (fR=t Torm 3ol Hvenvu) |
[Placed in Library, See No. LT 6942/16/17]
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12.02 hours
COMMITTEE ON WELFARE OF SCHEDULED
CASTES AND SCHEDULED TRIBES
10™ Report

DR. KIRIT P. SOLANKI (AHMEDABAD): Madam, I beg to present the Tenth

Report (Hindi and English versions) of the Committee on the Welfare of
Scheduled Castes and Scheduled Tribes (2016-17) on ‘Status of implementation of
reservation policy in those companies who have 50% Government and 50%
private equity like PETRONET LNG Limited’ pertaining to the Ministry of

Petroleum & Natural Gas.

12.02% hours

STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS
34™ Report

SHRI ANANDRAO ADSUL (AMRAVATI): Madam, I beg to present the Thirty-
fourth Report on the subject 'Implementation of Policy on promotion of city

compost' of Ministry of Chemicals and Fertilizers (Department of Fertilizers).
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12.03 hours

STATEMENT CORRECTING REPLY TO UNSTARRED QUESTION
NO.1854 DATED 28.11.2016 REGARDING ALUMNI ASSOCIATIONS IN
HIGHER EDUCATION INSTITUTIONS’

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Madam, I beg to lay a Statement correcting the reply to Unstarred
Question No.1854 given on 28 November, 2016 asked by Shri Maheish Girri, MP

regarding ‘Alumni Associations in Higher Education Institutions.’

STATEMENT
The reply to part (a) to (f) of Lok Sabha Unstarred Question No.1854 raised by
Shri Maheish Girri, Hon’ble Member answered on 28.11.2016 has been corrected as

follows:

Question Previous reply Revised reply
(a) whether the Government has (a) to (f): World over,
any mechanism/set of guidelines | (a) : No Madam. this is voluntary effort
to form alumni associations in and the Government
the Higher Educational | (b) to (f): Does not | would like to have it
Institutions; arise. that way. Government
(b) if so, the details thereof; of India recognizes that
(¢c) if not, whether the the Alumni Association
Government is planning to frame plays an important role
any guidelines regarding the in raising resources,
same and if so, the details improving quality and
thereof; perception.
(d) whether the Government has
records of number of such alumni
associations present in the
country and if so, the details
thereof;

* Laid on the Table and also placed in Library. See No. LT 6943/16/17
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(e) whether the Government
provides any kind of financial
support to these associations; and

(f) if so, the details thereof and if
not, the reasons therefor?

The inconvenience is regretted.
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12.03% hours

STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 129"
Report of the Standing Committee on Commerce on Demands for Grants
(2016-17) pertaining to Demand No. 11 of Department of Commerce,
Ministry of Commerce and Industry”

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Madam, I beg to lay a
statement regarding the status of implementation of the recommendations
contained in the 129™ Report of the Standing Committee on Commerce on

Demands for Grants (2016-17) pertaining to Demand No. 11 of Department of

Commerce, Ministry of Commerce and Industry.

12.04 hours

(ii) (a) status of implementation of the recommendations contained in the
271% Report of the Standing Committee on Industry on Action taken by the
Government on observations/ recommendations contained in the 264th
Report of the Committee on Demands for Grants (2015-16) pertaining to the
Ministry of Micro, Small and Medium Enterprises*

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI HARIBHAI CHAUDHARY): Madam, I beg to
lay a statement regarding the status of implementation of the recommendations
contained in the 271" Report of the Standing Committee on Industry on Action
taken by the Government on observations/ recommendations contained in the
264th Report of the Committee on Demands for Grants (2015-16) pertaining to the
Ministry of Micro, Small and Medium Enterprises.

* Laid on the Table and also placed in Library. See Nos. LT 6944/16/17 and LT 6945/16/17 respectively.
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(b) status of implementation of the recommendations contained in the 278™
Report of the Standing Committee on Industry on Action taken by the
Government on observations/ recommendations contained in the 275th
Report of the Committee on Demands for Grants (2016-17) pertaining to the
Ministry of Micro, Small and Medium Enterprises”*

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI HARIBHAI CHAUDHARY): Madam, I beg to
lay a statement regarding the status of implementation of the recommendations
contained in the 278" Report of the Standing Committee on Industry on Action
taken by the Government on observations/ recommendations contained in the
275th Report of the Committee on Demands for Grants (2016-17) pertaining to

the Ministry of Micro, Small and Medium Enterprises.

* Laid on the Table and also placed in Library. See No. LT 6946/16/17
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12.05 hours
GOVERNMNENT BILLS - Introduced

(i) Indian Institutes of Information Technology (Public-Private Partnership)
Bill, 2017 *

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI
PRAKASH JAVADEKAR): I beg to move for leave to introduce a Bill to declare
certain Indian Institutes of Information Technology established under public-
private partnership as institutions of national importance, with a view to develop
new knowledge in information technology and to provide manpower of global
standards for the information technology industry and to provide for certain other
matters connected with such institutions or incidental thereto.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to declare certain Indian
Institutes of Information Technology established under public-
private partnership as institutions of national importance, with a
view to develop new knowledge in information technology and to
provide manpower of global standards for the information
technology industry and to provide for certain other matters
connected with such institutions or incidental thereto.”

The motion was adopted.

SHRI PRAKASH JAVADEKAR: I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part II, Section 2 dated 10.4.2017.
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(ii) Right of Children to Free and Compulsory Education
(Amendment) Bill, 2017"
THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI
PRAKASH JAVADEKAR): I beg to move for leave to introduce a Bill further to
amend the Right of Children to Free and Compulsory Education Act, 2009.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Right
of children to Free and Compulsory Education Act, 2009.”

The motion was adopted.

SHRI PRAKASH JAVADEKAR: I introduce the Bill.

A emet @ H Wl WS BT A AT ol A 6 R W Bl RE WA Bl
argHfer &l &1 T8 Bl

* Published in the Gazette of India, Extraordinary, Part II, Section 2 dated 10.4.2017.
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12.07 hours

SUBMISSION BY MEMBER
Re: Alleged racist remarks against South Indians
by an ex-M.P

SHRI MALLIKARJUN KHARGE (GULBARGA): Madam, I am thankful to you.
Ultimately, I have been permitted to speak on this issue. The issue is this. 9Rd TH
fRuer ofik fafderar § gaan arell <91 © ofR 39 <1 & AFRS B T # I3 T8 I,
fhT IR & <9 & $Y Ai9E, Jd Ai9e, UG FHIS GURSD] & IR-IR TG, ATIETI,
THE 3R SIS I <91 @) Udhdl, Jrdsdr iR gH-fRvear & forg R @AW ®1 s
Aep & oIy I @ 99l BRI @A &), 498 H f[AWR I @i &A1, 31 aeded @, ol
AT BARN 59 REARE BI I o, offehd TR ) U 37 I8 a1 A & (ol Sl 37aaR
fom 8, s foy # et o g

e aafd = a8 arq He? FE gH-FIRUE < & SR 3 o & ANMNRSD B I H
AH & B 8, olfp A Y U 3R WA FAARURT B $Y A, S 30 Ub & T #
W ATed &1 310 ot @ & foly TiRE &1 # 318 fegsd T8 21 I8 < &l Ul
@ foIT U g1 @O gl # oud AW A8 U HIAT Aed g, Ol drordt 9l & U Yagd
IR HRR 3R ¥ TR debedl 8, Ugel ‘Uias=a’ & qHIGH o AR HH § HH 15 4
20 frard g=M dordt & fhaiam! W ford) € 8iiR 31d & 22 <o IR # a8 HiaH ford 7
g1 2000 ¥ &1 faRYRIGH b1 S8+ U+ 3MMféhel ® Jafded N bl qardm g & I
fharam! R 81 U afad 7 1 HeEl, Sid U SLdl IR P! ke W AT AT AR I8
S ==l 81 I o, IEH Sei A8 dal

113

..._ was participating in a TV debate on racism in India.”

AT eael : 91 {3t &1 7 AT MU Bl Uh AR 9iRE, I8 3 gl A1 Sifele HRy|
3 SIfeT|
... (cgaym)

St Al We: T7 W wede § Ry # ug w1 €I ... (craem)

* Not recorded.
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A reae: fpad wede 82
2 AfcHBIGA WSN: TR AT 4 T ATed €, 3Mus! #il g1 In the context of last

week’s attacks on Nigerian’s in Delhi’s suburb in Greater NOIDA, when he said —
... who is a prominent BJP leader and former editor of Panchjanya and he is the
General Secretary — if we were racists, why would we have the entire South which
is, you know completely inhabited by Tamilians in Tamil Nadu; you know Kerala;
you know Karnataka and Andhra Pradesh. Why do we live with them? We have
blacks, black people around us. He is not an ordinary man. 38 Ua SR aafaaq &l
g, IE AW HIIHA! el gl S S AMSSAaroll bl WU o H, W o H, T o H frapt
IEd IO B B, IR AT AfKT Heal § 6 31y Uew, I}, Bled, a1 & T8 < Gga
sfifeen # 8 ¥ Ar-Sfear 3§ grgded §, ARC! 9% BRI @ o, they are also black.

... (Interruptions) Dark, black, whatever it may be. I am using his words....
(Interruptions) 3R 37U I9 TS A G B ©, Al 3P ol..(agrE) d I8 YoA1 arsdl g
for o1 89 9 QU @ ANIR® © AT A8 2 T T AR & AT i 7. (Fag) ST ArsY gfean
H G 9Tl AN B, 9 $9 U B ANNRSG © I o, d I§ A0 drear gl (@agH) [ wanted
to ask whether we are Indians or not; whether we are Indian citizens are not
because he himself has told like this that we are living with blacks. # I8 q&T =8
g P 3 P8l & M € Y AW AR E, A fRSeR B AU €, IR N &7 SA1uD!
faararr, shows your mentality. This shows how your ideology is working. Do you
want to divide India? Do you want to separate us? Do you want that each State
should assert for its independence? One side Tamil Nadu may ask; another side
Kerala may ask and then Karnataka will ask. So, this itself shows that the
Government itself is backing such ideologies... (Interruptions) Therefore, I would
like to know what action the Government proposes against him. Are you going to
file FIR against him and take action? It is because article 15 says that there should
not be any discrimination. Why are you discriminating? You tell your people, not

only him, several other people.

* Not recorded.
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Madam Speaker, they are talking like this and they are not only creating
problem for us but they also are creating a problem for the entire country. Today
they are telling Ig el 81 7TE, ATH B | ... (@a@e) What is this? After abusing, after
insulting, after humiliating you say ‘sorry’. What is “sorry’? This is very important
and therefore I want to know what action the Government is going to take against
such people. I condemn this statement and if this still continues whatever Dr.
Ambedkar said ... (Interruptions)

HON. SPEAKER: I have allowed him to speak in detail. a1 ¥t 3mu feamgi| # a1
CEZIS IR
.. (o)
3 ool @ : AeH, T W9 gHRE H Aar B .. (aer)
AT 3eaet ; 3Us o & a8 feen = 2
.. ()

SHRI MALLIKARJUN KHARGE: Madam Speaker, I want to tell you that this is
why Dr. Ambedkar said in 1949 that if you continue such things, then one day we
will lose our Independence and freedom and again we will become slaves. The
Government is moving towards that. I would like to know as to what action you
are going to take and the Government must tell us otherwise we have to agitate
against this problem not only inside the House but also outside. I want action to be
taken against this... (Interruptions)
HON. SPEAKER: All of you can associate. You may not say something. All of
you can associate with him.

... (Interruptions)
HON. SPEAKER: You can associate. That is all.

... (Interruptions)
HON. SPEAKER: Kumari Sushmita Dev, Shri Rajiv Satav, Shri Gaurav Gogoi,
Shri D. K. Suresh, Shri S.P. Muddahanume Gowda, Shri P. K. Biju, Adv. Joice
George, Shri Sankar Prasad Datta, Shri Md. Badaruddoza Khan, Shri N.K.
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Premachandran are permitted to associate with the issue raised by Shri Mallikarjun
Kharge.

...(Interruptions)
HON. SPEAKER: All of you may associate with him. You need not speak.

...(Interruptions)
AT EAE: AT AN 46 SMY, HAT S B a1 G Ao |

.. (o)

TE WA (s o Riw) ¢ sy weeE, O va ARSI miferdmic @ Weg W 9 &E
TS 8 I I09H H A d ich U1 b IS © IR 7 8 IST T B 9™ o, sAfoy § S9P
ATH BT Ieold Tl B ... (FIgT)

T JTLA&T: Y (Y- BT g DR oI, U DT gict- BT HIbT el AT ST Fehal B

. ()

it Yo RfE: s AfcadoT WS S 7 Q¥ W OBRE, Bl 3R Bk B SMER W
fEafpfmem @ ar o Bl

JTedeT WEIGAT, WA UG H IS WS HR ol AT g [ TARI < Yb JaJeR Bl

2l... (cgae)
HON. SPEAKER: Only the Minister’s statement will go on record.

...(Interruptions) ..."

N oA [E: T Ps fhd W < dThd R A B, PR, Bls, Roflo IR HeR B
MR TR fHedt ff IR # <2 H HSWd B Soord a1 & S Fabell 2 ... (1aem)
HON. SPEAKER: Only the Minister’s statement will go on record. 31a ¥l &1

B UhS HY dl el (ST S qdhdT B

..(Interruptions) ..."

N oA Rig: 98e, 9 T 3R ST Utferidie & 9 Wi o 3 &) 8 § SHé!

weHe BT W Jeoid HRAT AN | v bl © fb “This is indefensible and for this, I

sincerely apologise.” ...(s7aam) # TRy #%R 3% Ufelaiie & aR H I8 W W HRAT

* Not recorded.
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aredl § f5 S8 <o <iH 1 QY o geve] # wal § f% - “I am the adopted son of
Tamil Thaai.” I=M 3109 &1 Hl & § WA 7R BT geiucs 9 gl On one occasion

when Parliament Session was being washed out in monsoon of 2015, the ex-
Member of Parliament was seen holding a placard outside the entrance gate urging
the Members to follow the path shown by the great Tamil poet, Thiruvalluvar.
The placard read: “Let Thiruvalluvar bless us and guide our path in
Parliament.”... (2199™) S8 Yo HWR 3% UIferd™e - I8 910 el 3l

12.18 hours

(At this stage, Shri K.C. Venugopal and some other hon. Members came and
stood on the floor near the Table.)

ARIGH], S =B 3Mhleoll <X &R & & AR Pel ® & #7 S ft wer 8 a8
SSHIEd 8, SUD 91 39 HATd DI W § IoM BT BIg My & g l... ()

HON. SPEAKER: Please go to your seats. I8 =IITad &1 gl MY (U STEI W)
i =rel Y|
IR NERCECUIE NI
. (@)

£ ow R aguewn (eegR wifeq) @ weled), o odl § 6 e o & a9
ST # 2 3R 99 1984 W gARic Radl @I fBfemt g8 ok 9=l & ol # TR STaAaR el
f&ar ... (F@em) # 9HE T8 #A S Bl gare < A9Tedl § (P geid YHaIgel &l e
e iR Hidlens & BRI 3 AMIT DI Udhel A1 & ... (Fag) are:Adt i =, srsarlt it
9, TR off 9 Wt 39 "edT Bl SHIaSsS $El o, RISR el ATl B SNSRI B
A DI GIAIE DHEl dled &, S g9 Tl Bl SHIIgs fSaeidr fhal... (raam) g1
3 90 BT @ P TN WeR 7 39 Roge o) fanl. (@@um) fagw w5 o weq #
AIS[g el 21 # o A/ieH | AEHR 8 HA S § fded SR anedl g 6 e #arey &
TR 3 S Wede & 8, 98 faggy 8l a1yl (@raum) il @it oft &g < 9 6 9
FHET W R Gd gsdl 2l § Pl dredl g (& a7 8 RAsR W gor A 41 T8 &,
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SBI ITHA el fhal, s8N HoA T8l fhaT| BAR SRl W AREH Tal ol T3 ... (rae)
TR g2di & Tl § SRR STABR S2 ofell faar 7am iR fosdt 1 ARy +ft 78 w1, (cyaerm)

# 3fUe HErH { A YE HAI SN A P Aredl § B a1 98 SHRER T8 o,
...(c7au) 1 98 gAric R@l & fofert 8 N7 | (@gm) ST IR & favg @
VR off W7 3R BIF-41 Jehad] ol 17 . ()

# A qE WA St 4w arear € R s9 ikar @ fornm Smol L (eraem)
eI Relrege™ &1 faggy fhar 9y, .. (@@gM) R 4R IRGR & TR 709 1 IFD]
Rorae foar gl ... (ragm)

A Jtemer: AN AR yTe s B Al OW R4S agHToRT gRT SO Y fAWY W Hag R Bl
AR UaM B I Bl

AN g B (F): AT e RIS, < Bl M H U R WAL i B
HEAYU AP Bl ®, ...(FaeE) RH g SaM U9 I e ' ©l .. (@Ed)
I @ SRM ARG B I B S R STD] AEIG BT gl QAT ST ©, ... (FaG) oAfh
S & SR WA BTG Bl G & O W Il TEIE BT &l el a1 e &l
... (cgagT)

W eF &l I, S ARRYITE B 7541 Feiferdd @ Sfae ¥, & U Jous H
Jg B WA, . (Fraer) Afe I wEE & ol T8 A WAl L (@1aeT) AR STuS wienH
W WRA WHR A RY & 6 A1 FGR& 9, HIRIYE, FWAGTAVE & Sa 91 dlex W
IS B 8, gAfery S9! | vEE &7 g9 e Sl | (crge)

A steme o wall MR g9, AN o g e, s MER de Ud 9 e s
DI # AgA PRAT R Yol T fINT { Hag B P AN &M B I Bl

Hon. Members, I am requesting all of you to go back to your seats.

... (Interruptions)

A 3eel: SAH Hl TEEE 8, I8 A FH | AL 31 & 2
... (cgaym)
HON. SPEAKER: Please go to your seats.

... (Interruptions)
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HON. SPEAKER: He has given the answer. That is all.
... (Interruptions)
HON. SPEAKER: Please go to your seats.
... (Interruptions)
AT e 2 TR R S ST $F T8 81 Ahdl 2l
.. (o)
HON. SPEAKER: Please go back to your seats.
... (Interruptions)
HON. SPEAKER: Shri Mullapally Ramachandran — he is not saying anything.
... (Interruptions)
A Jeher: & TSR Sfl, 377Y 96 gy
.. ()
st 9 et (TAHUATA) : AT AAET HEIGAT, H ST Wil BE @1 §, SA B IS A
& T8 afer @ W WA A WA WERTS, & EHeTR el & sikmyr aefte
H... (eragm)
AT emer ¢ Al IS et St 98 sy |

The House stands adjourned to meet again at 12.45 p.m.

12.22 hours

The Lok Sabha then adjourned till Forty-Five Minutes past
Twelve of the Clock.
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12.47 hours
The Lok Sabha re-assembled at Forty-Seven Minutes past Twelve
of the Clock.
(Hon. Speaker in the Chair)
... (Interruptions)

SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, Speaker... (Interruptions)

12.48 hours
SUBMISSION BY MEMBER .... Contd.
Re: Alleged racist remarks against South Indians
by an ex-M.P

PROF. SAUGATA ROY (DUM DUM): Madam, the hon. Home Minister’s reply
was not satisfactory. He did not say whether an FIR would be lodged against ...

*... (Interruptions)
HON. SPEAKER: Hon. Members, please take your seats.
... (Interruptions)

IAEA SR FAG HAl qAT WG B HA (3t SFGHR) : W, 3UD R AR TS
ATed W I8 FraeT § 6 A U @5 ot 39 91 b1 o § g & L (@rguE) $iR L @
gra ATRrhT ) 3 g 1 .. (aeH) .. AR Sear Uil o e wemAl AT e T8
I g9 9ieg gl ... (JEE) RT TWHR R ARG ST It & We wd 5 g 99
HRAARA 2| BAN 9 {1 9, Ju1 9g I Sa-91d &I HIg HS ol gl...(Tag™) &7 99 Ud ol
# FmET A fF SHH DS AT PE B B DIRR G WEd AT B T B A g

& 98T Bl 89 U A1 § 3R Udhole ol ... (aem)
AT Jedel: 987 91 7 QreNigy| 81 IT AT
... (cgaym)

2 Afcodo TS (AT : A4, 89 AMTH IR-IR Jel aeT IR B © [ o aafda 1
39 IRE B! 91 Bl T, IUPD RIT® <Tae! & W § UHh.3MMS.3MR. <of 2l arev| S Afd

9 S I dreT I did b gl ... (@@agF) He wants to divide the country. Therefore,

* Not recorded.
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anti-national section should be applied against him. That is why we demand that

the Home Minister should come and clarify... (Interruptions)
A eAE ;U e e g

. ()
N IAHAR : g I & BN S AU TAd A ol B H gI & PHen A B
BH U9 HRAGRIT | BH Aol B 80T B B, Yd B B, SR D 8, UTIH & 8 I 9 HRA &
g, 8 99 WRAAR g1 ... (Tagm) gR 99 H B3 SHN, B KRR T8l 8 WS ATed 3

g R Ad a1 HRY| ... (Taem)

HON. SPEAKER: Hon. Members, no, please do not do this.
... (Interruptions)

AT 31eALT: HHUMHROT Sfl, B Bls Tal | a9 8 1T

... (cgaym™)

#t IAGHR: TH BE gD ©, UP ¥R, AS HRA| ...(JIuF) 89 |9 VS o l...(aem)

12.51 hours

(At this stage, Shri S.P. Muddahanume Gowda, Shri M.B. Rajesh and some other
hon. Members came and stood on the floor near the Table.)

HON. SPEAKER: Now, Raju Shetty ji, you may continue.
... (Interruptions)

2 IS NS (FTABUATR) @ fehe WEISdN, 9 YUIial Mg 7 Ueh fA9e |qH1 xeh qaawfa A
U Hehed WIRd T ©| e T8d 39 11d @ RN 9 1 I[F, ¥ gsdid W A H oy
fora & 3R 1 S & q1< 39 i BT Big W {HAH T el S, T 8 WA R A 59 I8
o1 fofa form 21 . (raer)

31eeT HEIGAT, Wb dTel a1 Ig 2 b 30D AT B 1Y ARSIl AR ufTay AeRI
% JHUET 40 Al H 39 IE DI Hehed UIRA Bl gopl ¢l faas &1 faR div-eiv ¥ 78R
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H gg @1 ©l I8 9ga I fgar & ara 2| fRaEi 7 S A6 @ E, S ysall A I8 © B
gere wAT St S S arrearde fean o 6 ara qew 9§ < YA Wl g & forg, gud A
T JfRT BT DR & AR A AT 60 a9 H SAGT IF & (HAMI Dl UM A DI oo 5l
A AR SIS &l I=iA SAET $© T8l A0 Bl .. (FEgr)

RIS, I Ud B WATel Ugl 37 USW & Al 7 $id drel gsara &1 ok foram
AT| IH g Aecbleie e Ha1 &1 #ared [ Sft 7 Usp fa9y 9ot S fhami &1 faar o
Sl T8 A UD [T 9o SR W Q¥ B JAfelferd 9 fafad fhami @ wHwsi b1 sd
frpTer eyl ... (aem)
HON. SPEAKER: The House stands adjourned to meet again at 1.50 p.m.

12.52 hours

The Lok Sabha then adjourned till Fifty Minutes past Thirteen
of the Clock.
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13.52 hours
The Lok Sabha re-assembled at Fifty Two Minutes past
Thirteen of the Clock.
(Hon. Speaker in the Chair)
... (Interruptions)
MATTERS UNDER RULE 377"

HON. SPEAKER: Hon. Members, the matters under Rule 377 shall be laid on the
Table of the House. Members who have been permitted to raise matters under
Rule 377 today and are desirous of laying them may personally hand over text of
the matter at the Table of the House within 20 minutes. Only those matters shall
be treated as laid for which text of the matter has been received at the Table within
the stipulated time. The rest will be treated as lapsed.

... (Interruptions)

* Treated as laid on the Table
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(i) Need to expedite the District Planning Map Series Project by National
Atlas & Thematic Mapping Organisation in all the districts of the country

$ft AT e (WSR-S Yead U ofHfed AT Wi, WRd WRaR & fag
IR WeNfiret U & e BRI B 39 69 & dgd A7 Wolge gRT <% & TS o
H fSRege-wnf= #u RS &1 s fhar o @1 g1 99 AR ufthar &7 Sew e Nl &
foy 1wl ST 21 S/ AoEeR 9 JREaT B fdl & ffd & foy e & 1@ woe §
R e 89 7 #eg ferftl #Au WS wftean &1 o @t o5 I F T @1 2l S |
3y (50 wfvrerq) el # i 98 SR 9= & 8 U 21 39 IS Dl IuARET I ST Dl
&e H @d gY 9 Il & Ral # A dRS-ufea e e § e WReR g’ ol s

CARCICERC I
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(ii) Need to provide financial assistance to farmers who lost their
agriculture crops due to unseasonal rains and hailstroms in Dausa
Parliamentary Constituency, Rajasthan

S gder W (S)  H ARPR P @ U Ayl f[AWg B SR B d HRAT e gl
Ugd gU @ AR A W I D Py U b [Ha @ oHiefi, ofal iR IHiH axad |
W Bl 39 XA A [BAEl @ gfehel 971 9 8, Wil H B B Bl el 1 ghq
IE g foham 21 A1e HE &I qiRe, il 3R Ml 1 odl gaedR Hlel DI 991§ B
fear &1 WRPR A SHB! WRUTS AR A PR N AR b a1 sen? #x fafes e <
(o) AfEd <9 @ o fRl § AT, WAl U9 o wudl &l dels 99 @ 8 W A S
DB JHAT B Feball &1 IR SATET g Al Dl gs BAS 3R Ub! §s B QA Dl T4
B & Bl

T B WHR I q1 2 {6 8l § g8 91 IR 3R el R A Baell Dl g
JHAM BT AThel HRAMT WY AR fuer YT Bl ol AR fad qerdr siee 4 Sea
IUTE HRaTs WY | A &, W qREH fham a1 Witer AoigR [ 3@ #oigdl &1 & W
TE ferm, U Rl SR HOlGRl B UEEM B IR Ie Wl WHN ARGN ASdl SUcTe
HRATg WY
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(iii) Regarding appointment of officers of State Government of Rajasthan in
Bhakra Beas Management Board (BBMB)

SHRI GAJENDRA SINGH SHEKHAWAT (JODHPUR): The matter regarding
appointment of Member (Irrigation) in Bhakra Beas Management Board (BBMB)
from the officers of Rajasthan Cadre and appointment of officer from Government
of Rajasthan as secretary of the Board was taken up with Government of India by
Hon'ble Chief Minister of Rajasthan and Secretary and Minister of Water
Resource, Government of Rajasthan several times since June, 2014, as is evident
from the case summary, but no action has been taken till date. State of Rajasthan
being a key partner is being denied its legitimate right for long by depriving its
justified representation in the Board as mentioned above.

Therefore, I request Hon'ble Minister to kindly look into the matter
personally and expedite the matter as it is pending with Government of India since

long and harming the interests of a key partner State.
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(iv) Need to construct bridges on roads constructed under Pradhan Mantri
Gram Sadak Yojana in Gaya and Aurangabad districts in Bihar

A gefie PR RiE (simame) @ A IE &3 & o T &R JRmarE e & siafa
FETEAT YT F$dh Aol & it T dsol faRiex TdMTR g@ve Sidaid cuear-TTorl
Ty @ fRIRT SoR 81 W 99ET &5 & ety &5 Suare 9 wwifad E1 it R # weat
W I Fsd! Ud Yoll o1 A0 7 89 & SR W &5 & Fariial o Sfsagal &1 aw
HET TSdl | FETHAT T F$d Ao & 3faid [T wsdi & amt ) Rafq [@-mai
W gt A0 &1 SR G T8 AT T 2] RA & ANE H A & @ Al Bl BioAgai
BT AT BRAT Tl B

3T WRBR A AR AT © [ AN AHaT &3 D A JGIHE] I qSh ATSI D
ded (T FSdi B S Mg o< 989 & gR1 JMARad B gU 9 Al & dgd
M 9t vell, fRiveR gforn 98 W qa-Arall onfe @1 i &R g U9l ded Sorl
3R 3T A & e AMHT Bl DI T B A S & {7 G 9 AR fmar S
D |
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(v)Need to check the wrong depiction of historical facts associated with
Maharani Padmini, the queen of Chittor in films

N R3im Rig s (o) : fiea AT e Teaad & fhewias &1 SaqR § Ry
g7 o1 iR fed fFafan gfen ® o) gws dic Q1 &1 $B FFoH, 31 $o dIfedl, w
F5 el T iR e Ot 7 var TR 9 srf¥arfa @t smondt &1 IR v fean| fren
BT faRg B drell DI Uh & TR H AT 81 o IR IS WRDR Dl BIA-AALAT & H
W HOER H Tl AR Tl

fAdt 7 I 78 wer & e AT § YRA & AEMIID] BT AUHAM HIA B GRS

H9 fRar T? gERE USHE BT SieR YR Sfaerd @l SERIe 3R MRl 31 gl
I WERM UgH BT R fAeel gqelaR reree Raaoll & e 49 w-iw fa@mr <o &
TRAT, WM TR gHell & 3R e & a2l ¥ W &1 99 a1 98 © 5 werr @1 ufafes
W Reersit 1 el foxmar r ol

gd H & HSRIVN Y19 & Siiaq Bl el 3fars § YR HRe b1 JAN fhar 1y o
Jq #9 IHPT faRie fbar o1l STST g: HERM! YSHTGT & Sitad qea] I Told d9dd A I
R BT TART [HAT 1 @M 8l § b fRg Bl § 3R WHR A RY B_al g (b U™
XA dTel Dl AT ST
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(vi) Need to ensure compliance of admission rules in Jawahar Navodya
Vidyalaya, Mati in Kanpur dehat disrict, Uttar Pradesh

3t o RiE Wil (STPeRTR) @ # WRBR B & Ad G [Thrd JATT gRI Iy S
aTel SfaTex iy faemerdl | ol & =y o Uithar vd faenfer o & S arelt gfaemsit #
B I ARt @ R et HRAT ATEd gl

I e Aifd-1968 @ sfaiia U MARA fIEmedl @1 Heudr dF s Rie SarER
TJaey faermera &1 9M S 6 wdess arier gfawiel B o dm @1 ST T 2l
S URATSHT BT W el Tig-TTd deb I<H e ggar 21 3 faenery qoid: smariy vd
F-ged faeme 8 § Sief et &1 Mged smam, Wiom, R vd Wades Al Suae
HR1g St 2] fhg AR A9aT &3 & 3fid Siue BYR S8l & AR W1 Sfarex Tdied
fIeITer IR g1 B &1 93 ishar 3 ofdedh geER # Sfdd ¥9 4 fow 8F & HRU
HTerid fhar Srar gl Sarevend, s I a AR gy Fari 9 9IRS, G B T P
QUISITT UiST o1 28.05.2016 BT TaGy fIemerd o gder wiar <ol R ot off fohq faeme
U SR & Adg H 3 THIT IR [hd fihg U gRT BT & 6y § PIg gAdrs
TE B TS| U gRT 11 BE-BER @ [fecaea Sirg & v o R, S 8 vt |
BT W A g9 DI IME PR [qEmed § yaw ¢ oA Wl P IS uied @ Qr-|iy g™
& ger R g aeg Farf geRm o gt 9. O aeg & |y fear @l ) &
gl § o e TR IRaR & AGTdY qedl BT Sed e o1 o T8 e u jer 21 S
& ddg § HY AFART #OS @ ft ravd BRI Bl S WY B, Aaey faeray #§ ura-
AR @ & S arelt Glemsit § ff femaa yemaT gR1 &k & St gl

3 A A HA SN W SN € o SareR Fdied fqener, Awl @ YR gl
BA-BERI & T99 § & o B AfafHadRt o Sw Wy S dax A o+ & fOwg
3ITIeYD BIYATE! B Dl HUT B (oG BIF-BIARI & 9T ¥ Racrars 7 8 9o |
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(vii) Need to allocate funds for construction of sanctioned railway line
projects in Maharashtra

it Mt Ve (g STR) : TR Iy &1 nft ) et v v g S srafies fse
BT © IR N gl I dfd gl 9 SRor &3 &1 Fainv o™ T80 8 0 @ 2 SR T
B 3T A D AN IS B RN A IS UT 32 T

HERI, ARBR 1 A9 H ¥ dfa &l & A1 Ud A1fere fasrd gg a8l iR ¥
GAERl I B T DI U8 BRI gY Yeld I AR BT 40 F 50 HfRra [ a8+
A S @1 fFrofa foram 8, S @i wed 2l dfdhd g WReBR &1 3R A fufard eerdaed
7 firem @) goig | I H Wiga Yo o @ afd aga @ 9 2

HERTG, ST & JfcHd Sl 8 3 Yold s Widhd & T3 §, S A dIF Yad o1
JTEAGTR-4IS-TRef-dor 1, qeif-TqaqaTea-"ice Ud dSul-auaTsol-3TRAR-TSfRlel, S Trad
TRAT WA QRN @M & T8 8, DI BRI Il 81 8, olibd qrebl AY gieg ¥eld arg,
S g WPR GRI Widd Al PR & g ©§, SID [HATAIAT & Ad qb &9 Pl 3fdeT el
fepam T Bl

W D AR I AR T [ 98 ARy 57 H FHAOEA T Yaqd dg &R ara)
Wi 5 Xeld s & FEi0 o ¥fe &9 1 Jfrded B Bl B DY dlih 5T H NeId AT
®1 Ao S IR gehs | |
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(viii) Need to check the pollution caused by Damodar Valley Corporation
plant in Banjhedih in Kodarma district, Jharkhand

2 IS PAR M (BISIAT) @ A g WHR I JRY 2 [ doils, Drewar e, sREvs
I THIER defl HRURYA & wiic § Bl I8 UGNl Bl WH B & ATaD B Y AT
S |
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(ix) Need to provide adequate compensation to farmers of Siddharthnagar
district, Uttar Pradesh whose land has been acquired for Indo-Nepal Border
Road Project as per the norms of Land Acquistion, Rehabilitation and
Resettlement Act 2013

#t SATEfeT UTe (SARATST) @ SR US9 @ did A AT gRT Svel--0Td die’ 9S®
aRaST 3 fRaml @ 4 H7 B B R A Bl IFIHTad o TS § SR Iew &
Ragre R Rtet # IrfoT i &1 iy ariion &3l § R Afdd e 1 A I ud wed
&3 H R Al € BT $¢ AT DI R I BT Pl T §l TafB 3.9, ABR 1 Y. Q. ae-
2013 (YA AfIEY Fra%-2013) B1 WHR B U 1 a9, 2014 Bl AW HR faa, s
ST AT BIRADRI Pl AU &5 H GiH Wfchel X AT qIOR &%, H Sl 38 8, BT aR
T IR TR &5 H & YA B R G Y HI b1 fewn-Few @ w gl SW. H SAue
RIGIITIR & 3USI-UTel dle} UIoide 4 o M Bl By 2014 H Td B YA B HI 2016 H
MY YT Bl WpR R o a1 Ry arfivl &3 & SRADBRI BT BB JHa gall o
RT® SR ST § SIH! MDY 2
3T WRA WRHR I AR &Rl & fF 39 Al TR R SRR & A1g|
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(x) Need to enhance the honorarium of Aanganwadi workers and also
increase the budget allocation for nutritional foods and better basic facilities
in Aanganwadi centres

sierclt v et (RraeR) @ <o & umiior & # Sriv=arst Weil¥ieT gRT BIc 9@l & WRed U4
fRrem & &7 § AveE fear o <@ 7 9 favw aRfRufy & o axat &1 59wt | g
&A1 H BIC-BIC oM dlal WD BT BT §91 IR FAS U4 I, & 07 IR o=l gl
HRA DR GRT 6 IY b & gedl & U9 U9 A& [Thry & Iexd I FHfhd a1l I
RS 3rIfq SISl AT &1 3w e | #¥ ' o fgR afed [ <9 # ot
ARATY AATS! AqehT T FETABIY 37U UG & HIEAH A qedi bl SW@HI T ID! JdT bl
W B IR B 8l Reg I9F QI § S Irad AFed T8l e @1 gl o a
YA H BB HH AMST el, R AldDT Ud FRIRSB1si B galell B Ty o $B de
f g5 © s d8d AfIdT 1 3000 . Td AeTAHI DI 1500 . HiHTe Mg A 81 ©
ST HES @ 59 AT H AHBIB! 2 $H9d fol¢ AIDHY vd FRIIBI¢ QX < H |l dR
& gl

31 TRIY T 6 #AEME B <W@J g IANFETS! H BRI AfdDT Ud FEIABIS B
AT H 9 DI SMY FAT UINER Bl Uraxll Ud IHb ATde DI Uihdl § FER & A1
SRS Jfaemd 9gM & forg 391 Ao & forg 3imdest serar W
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(xi) Need to upgrade a junior high-school to high school at each Panchayat
in Banda Parliamentary Constituency, Uttar Pradesh

M IR wre s (Fien) - AR 9y & @ diar gd e Shue § uror &l SRR @
I BS Tl AT VR T BEI B UGS B &l § Q¥ 91 usal 2] NG & BN B
HRU TTH A 984 BIAI DI UG VIS TSl 8] DR 1 JRR Whall Bl &R AT Tagd d
IAIhd B BISWhel a1 DI AT A Bl ofl, fp W T Iqab! Joifcr aga €41 Bl
Igd P el Seaidd g¢ & Ud 98l Seaidd W gU §, d8l $dad Ud Sred o we s
CARCC ]

IRY WHR A AR ¢ 6 | I TR ®WR R J2RNY U 8% Wha R 4
Seigd B Tl w vl @ orere g &g e w1 @1 e 3 @) G |
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(xii) Need to improve the BSNL mobile service in Satna Parliamentary
Constituency, Madhya Pradesh

it orer Rig (Wae) @ UA.UA.TA. ¥ H a9 2020 TP 551 edd U] BRI B U]
IR IR I 2 < & B ) # SHh &1 9 250, 390 AT 437 T edd ol 7 TRE |
T UgaTl FUA.TA.IA. D AN b & R 3did HHSR gl IR IuHraisii o
yisde HHEAT S HGed DI 4cdd Bl IUALA] & BRI W1 TSdl gl B b JaT &=
o ¥ e, @R, afdar, Wi, wanfie, gaR$S!, AREGUS, 991 STHT, 999 Ud ol &
&3 H d.UH.UA.Tel. BT Acadh A HAVIR 8 AR Bel-del ol [depa el &1 AR by
IR T ETE. TR A b TG &7 W, by RIMT RAAR BT BT A&l Bl
Edl © 6 gwdd WOl T § qn o Wiafa e 81 ug gl # AR axan g 6 denrd Teasd
3Ih YA TG d1.ELTE. TR HI TR B TU .80, TR Wiua By S| o e o
25T, 35T Ud 457 T8 Ugal 8, SHP RIS HRET ORI 3R FA1 fret ®I 5971 Tead b
BIEESISESID]
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(xiii) Need to fill up the vacant posts of sanitary workers in Railways

<1, fhRe §. dicial (sEHeERE) : Xdd H ABE BiHdl DI Yuidiicld Favel & Bl
H W @ @ T, WY STH QAT B B I Rad U8 B AR T ohaN Il &

T & HolRdwd hicde TR HBHEAT DT [T AT & S b SIREIU avell & afeld S

AT BT I [ §Y IATE el 5l
W e & fb Sad wel R qd e & Agoy Rad sl R AHhlg HiEAl Bl

qUichTefeh RAT & HelRawd Yal R T WY | VT 38 WRBR A 37em 2
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(xiv) Need to provide funds as a share of Union Government towards
construction of Aanganwadi Centres in urban areas in Banswara
Parliamentary Constituency, Rajasthan

it AR A (@iRFaTsT) - # A Afden vd ara e @3 S @1 e eroe [
&3 giaars] (ORRIE) H MRl dal @ waq A0 3 ddfda fawg &) iR afva &<
=redt gl

Higell Td Tl fdbry HATerd SR HBAT e Gy AR RSN 1T & et
A1t ey I &51 # @ dg WY ufd SIHErSl & R A I HR SIS dal
BT a9 Eor HRART 7 @1 7, SEfh wE & H HSET M ST TR RS ATSTT
Iarferd T 89 & BRU 3ad!l TR H TS Dol &I WA= (A0 HRarm Ser 69d 781
g1 qX IS © AN & H SARABY SFEErS! b By & daHl A dEnerd 81 wed el
TR JISRATT WRBR GRI HRA WRDR Pl Dard 3 Widhd e g qd | e fpar
gl

W A Afgen Ud 9 e #3 Sft § orRig R W ol 9 ded e
JrEars] (ORIM) & WY &A1 H ANHSrel dal & vad i g 9d ar/g Wy ufa
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(xv) Need to establish an International Sugarcane Research Institute in
Haridwar, Uttarakhand

1. WY fERae e (eReR) @ ERER & s iR AWM &t ST BN & |y
ITRIES H T IATET BT G b &l BRER 3R I 3MF-UTH o7 drel foTel S <avigy,
WERAYR, JOIFHRTR, [ISHR, #-6 e & 1 =11 I & HAscdQul &3 g| By #3Ter
ER1 BRER H =11 31eT g Widhd gAT o1 W I W T T iy HRIATE! T8 ggl &+
& HIYD] P IAEA Y TGN 3R e & 397G § g9 81 T B

59 g W A A= dfées Sl @ we-e WY B gAie giaer Suder
Hs STl A Ig A e B =9 Uy RN b Wil TR &g Wia ou drfd
TR Bl WENfh! qeheitch bl fHAM ® Wl dcb of ST S Wb | 3 AfaRem, fhami
& fou orEmE™ @ g ff # vl 39 e B d 9Eg-9wy R feae & fau
DRI, AAAR AT by oMY i fami @ 7= &1 98 Wb Forfadi b
SR e @ 3R SHBT SATEH 98 D |

W AT BN HA S & g € 6 qua uvia @ SRS T e R Bl
RIMYAT BT WY Aq1MH B B a1 & e[ & A AE-I9 & [Bam) I S Hes @
fqeprr b1 v et S e |
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(xvi) Need to amend the clause of Mines & Mineral Development and
Regulation Act, 2015 for auctioning of coal and limestone in Meghalaya
SHRI VINCENT H. PALA (SHILLONG): The people of Meghalaya are suffering
due to ban in mining of coal and limestone. The Minister of Coal is willing to
help the people by lifting the ban provided these are scientifically mined and are as
per laws. The problem is now the MMDR Act 2015 Amendment Clause 9B(4)
which deals with Sixth Schedule Areas and compulsory auctioning of coal and
limestone. Therefore, as the Minister of Coal agreed to help the tribal people, I
urge upon the Government that the MMDR Act 2015 be amended so that
auctioning of coal and limestone should be exempted in Meghahaya. An
Amendment for this purpose should be brought to the Parliament as soon as

possible in the coming session.
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(xvii) Need to increase the pension of EPF pensioners

it Totta wraa (&) @ 99 1995 # <°1 # HHAR U9E ASHT Yo Bl TTg Y| SRR ©
foy Reradic & are =gFaw 500 AR 3ffUHTH 750 FUY Yo aF @ T AT 3R FHer 11 o
fop & aTel g |Hlen Bt S| 11 3R, 2014 BT SHH FOHT B 1000 AR 2500 WY
B foam ATl 31 A, 2015 I 3.0 UH. WAEN s ISR B GAT 15,84,70,434 |
S 2,38,531.84 HRIS WY S | A 2015 Tb 3.0L.UB. & URMHRSD] B d&TE TGHY
51,04,397 Tl 2014-15 TH AT Yol TR 19,017,097.28 RIS WY % &A1 & IR W &
FHHAY Y| 13 TR, 2012 DI 41.UH. DIRARI Bl el § Uh HHl d1g 5| HAS 1 29
3R, 2013 T 371 RUIE U™ B §Y AT UM 3000 . 3R SLG. <7 B RABIRS Bl
off| S UR 3O TP IMHA Tal fHAT TAT| AERTSE, & UIHLIRD! B AR 7 ARG & S-UTd
gl PR I FRY T 6 SU.Uh. W & fara He arell U i § JeRNl dxe a8
¥ % 7500 TE €U W@ $.9.U%. USMLRS] Bl & S|
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(xviii) Regarding Assent to the pending bills sent by West Bengal
Government

PROF. SAUGATA ROY (DUM DUM): The Jessop & Co. was a heavy
Engineering Company more than 200 years old. It was expert in wielding railway
wagons and wheels. It also manufactured road roller and heavy structurals. It had
been taken over by Government of India in the early seventies. But ultimately
nationalization did not produce good results and the company was disinvested
during the NDA regime (1999-2004). The shares were brought by Pawan Ruia of
the Ruia group. Dunlop India Ltd. has been engaged in the manufacture &
production of automobile tyres and tubes in the unit of Sahagunj, Hooghly and
Ambattur, Tamil Nadu. This was also taken over by Pawan Ruia of the Ruia
Group. Due to lack of proper and efficient administration the company was facing
ruination, workers were not receiving their dues for a substantial period of time.
Jessop also went down under the Ruias. The production had stopped and
employees were not receiving their dues. In-spite of full support of the State
Government, the management did not mend their ways.

In February, 2016, the State Government brought forward a legislation to
provide for the acquisition and transfer of undertaking of Jessop and Co. and
Dunlop India Ltd. This was done to sub serve the interest of the General Public.
The workers were to be paid Rupees ten thousand per month till the industries
were properly organized. The Bills Jessop & Co. (Acquisition and transfer of
undertakings) Bill, 2016 and Dunlop India Ltd (Acquisition and transfer of
undertakings) Bill, 2016 were duly passed unanimously by West Bengal Assembly
and received assent of the Governor in March, 2016. Subsequently, they were sent
to the President of India. Though one year has elapsed since then, the President’s
assent has not been received. The State Government has replied to all the queries
sent by the Union Home Ministry.

I demand that assent be immediately given to the Bills.
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(xix) Regarding Enhancing the norms to accommodate the planting material
lost under NHM in Odisha

SHRI NAGENDRA KUMAR PRADHAN (SAMBALPUR): Area expansion in
fruit crop and floriculture is a major component under NHM implemented in 24
districts of Odisha. The maximum cost of cultivation per hectare for ultra high
density mango is Rs.1,12,000/-, high density mango is Rs. 41,000/- Papaya is
Rs.60,000/-, Banana TC is Rs.102463/-, Pineapple is Rs.87,000/-, Ballbus flower
is Rs.1,50,000/- and spices crop is Rs.30,000/- to Rs.50,000/- out of which 40% to
50% subsidy provided is very low. It is requested to enhance the norm at least to
accommodate the planting material cost 1* year in case of T.C. Banana, Pineapple,

Papaya, Floriculture and spices crop.
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(xx) Need to protect the interest of domestic wheat growing farmers
keeping in view the bumper wheat crop and low import duty on wheat

2 HUTA AN AN (FWCH) : PO THY UScl AN Q0 fcleled B Ieurad § IANER &8
T o, Wfdh SHD AT & HRUT I§ IMHAMRAT T TS| QAT & 31T = 3R g & A &
B W 2| AN < Y FEH I 7 SR N I B AMRD B SR B QR B D A1
A1 g T B Bl & Wt @A 21 99§ UG A W U B A Yob 10 Tl
H FR 3 T B IR 3@ A oM Yo W oK B BT W@ 2] NE R BT I IR
3R WA g IATeT H AR 8, olfh <21 H g A B R Wadl g & aF iR
S I BROT 1. D1 93lTs fhAM d8 R | 397 a1 & (Y aaa H g AT &
forg foby Ty Wl Wi B 39 W Y AT Yob IGIBY AT Y| g9h frg uop wfdf

BT TS HAT i Aaedd 2l NaH SN I91d vd [Hae A6l &1 g afa =i s
Bl 3R g B R USMaR W) g9 (a1 1Al 81 3R <% & IRl H IueTel Jod I8l
& fpaml & foy aWeR) 99, Ui I a9 &1 sraashdt ol

HRBR B $qH < & [HAFl b {2l Ud A B @I B AAD HEH IS Dl

SRR B
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(xxi) Regarding framing a policy for reserved constituencies

PROF. A.S.R. NAIK (MAHABUBABAD): The primary objective of the
reservation in our country is to fill the gap between poor and rich by enhancing
their socio-economic and educational status empowering the oppressed,
suppressed and underprivileged communities and ultimately bring them on par
with others. For instance, the Union Government has taken away seven mandals
without any intimation to concerned MLA and MP of concerned mandals. Our
purpose of election from reserved constituency got defeated. On the other side,
there are criticisms from various sections of society that all the benefits are being
enjoyed by reserved people. But unfortunately any special policy, allocation of
extra funds, infrastructure, educational institutions, health centres are not being

provided in reserved constituencies.
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(xxii) Need to provide adequate funds for development of the historical forts
in Maharashtra

2 T AETSIh (HIeaTqR) : bleargR el # 13 fbel 3R ¥ weRTg # 750 el €1 9 &
AR TN WIRA < H e TGl el HBRTSE # 21 2000 | 2250 Al YR fhel HERIEG, 4

g SN B, dIds, Siided, AreHle, S| WERT & UBTS! fhal &1 Wied & e & |l
1 ¥ faer fea o a1 Aol wiedl a1 SR affde A # areiia fhar S wewdr B
HERIS, & SATGTCR (el BT g Jal 3R 5T Gl § FHIS T8l & 7R H 5 A= et
@ @1 fierd 8, o -

1. g - Rregge, 7, SioivT
2. fomd foer - faora g

3. g - CINIG

4. REN - RTATG, U=gTell

5. TABIC - UG, URT=T

TRT IRBR B AMRTAINIDA A AH 308AT & U BIh! fhall BT Yoo &l gl
9 aolg A 39 foall &1 e & 8 IR B

o & el U IS @ B S UBR, AERIS, ¥ Ae, Uerel, fasgd, faggd
fe foret &'’ I8 | Y B, WY S9N A 1! vl B’y IS u T 21 37 fhal @
@ EdY B ARy

PIEIR el & UBIall fhel BT S AT R [GHRT DI AR F 95 HH [ g
B 21 T=Tell fohel 1 TS WRBR gRT fRdl W Bl T911 ahr fAdh HRAT Sl B

# B WHR T [OMIRA AT g 6 @i fhell &1 Ao o7 & fog &g wied
faepra (e & v w31 4 qore sydfed fobar S|
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(xxiii) Regarding menace of stray dogs and wild animals in the country

SHRI PREM SINGH CHANDUMAJRA (ANANDPUR SAHIB): People of every
State especially those who reside in rural areas are facing problems of stray dogs,
stray animals and wild animals. There are so many incidents where innocent
children and women, who go to fields, have been killed by stray dogs. Similarly
farmers’ crops are damaged by wild animals and stray animals. Farmers' cannot
sleep at night and have to protect their crops from wild animals. There should be a

law if needed. It should be considered as a very serious problem for people.
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(xxiv) Need to expedite establishment of Vikramshila University in Bihar

2 AW PAR (WIAYR) : URA ARBR 1 [T8R Iod & WITeqR (Rrq yrei= fagpafren &
I BT gF: 9199 A © JAR A IS [AHARIe f[qedfdenad & WITuEr S 'y &t off,
fr faeafeeme & o & forg @ a& @15 ft w8 & dar 21 iy siftreer @
B W 1l TP Bl B AR gl WRBR gRT Bls W) RSP Hhed favafdemey & Haor &
forg &1 Sorm T ¥ R 39 & 3 ST #§ Hot A9 @ 21 7% e wrd 2, 5@t
B & faA1 § Aemied Ul Herey 7 Wi faspafRren fawafderas & sravi & S & oy
AT ATAT Bl E| YIS W Bl <@ qAT AFAH B [T W <e-fASe & NN BT AT

¢ T &, Afh 39 W R fawaAlen fAwafaenay & Ao o S@dr an § sRdiY 9%
& gl 31 AR AR | A7 g & famafren Reafdeneay & FAvr a1 &1 Seg ¥ Sieg
URH BRI B AT & Pl B DY
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(xxv) Regarding shutting down of regional office of the Rubber Board at
Kothamangalam
ADV. JOICE GEORGE (IDUKKI): The Rubber Board has been reducing its
activities in the State of Kerala. The regional Office of the Board was established
at Kotharnangalam in the year 1989. Almost 95% of the people in this area are
engaged in rubber related activities. More than 23,000 hectares of land are under
rubber cultivation and 67 rubber producers' societies are functioning in the region.
Special programmes for tribal people are also being undertaken and 1300 hectares
of land belonging to the tribal families have come under rubber cultivation with
their involvement. The special officers deputed for the projects are supporting the
tribe in forest planting activities. The convergence programmes under the
MGNREGA have also been undertaken. If the regional office of the Board at
Kothamangalam is shut down, it will affect the ongoing projects and activities. I
urge upon the Government to take steps to retain the regional office of the Rubber

board at Kothamangalam.
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SHRI MALLIKARJUN KHARGE (GULBARGA): Madam Speaker, on the
matter which I have raised, kindly ask the Home Minister to register FIR against
the person who has given the wrong statement dividing the country...
(Interruptions)

AT 37eA& ¢ U1 dR-9R <TEl Bl 2l

.. (xagm)

13.54 hours

(At this stage, Shri K.C. Venugopal and some other hon. Members came and stood
on the floor near the Table.)

... (Interruptions)
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13.54 hours
MOTOR VEHICLES (AMENDMENT) BILL, 2017 .... Contd.

HON. SPEAKER: The House shall now take up item No. 17. The discussion has
been completed and now, the Minister’s reply.

... (Interruptions)

Aesh URagq 3R womnt @t deon iq uRaed w=it (sh fAfem weadt) @ A et
TEIGT, J€ VR & 39 AEdyul e W wH S del o faR @ g # v S
i SR eI BRAT § AAT I G DI gIare ol g1 I=iH ol GId &, S 99 gaai )
g TR ¥ fIaR &9 3R S99 W M |t BT L (SFauT)

HON. SPEAKER: Only the Minister’s statement will go on record.

... (Interruptions) ...”

st Aftm sl Ash, A s fAga ¥ S oIk ST S & 9l WeRIl bl gga-9gd
TRIATE <1 §, R SR 980 BH AT H SADT FLTTT IS 8H 310 gerd Y iR 3
YR W gAY I I AR fHar Tl SO Q-9 18 T & UIe {1 3 SAHdT
rerae foan, foad <w urdhs @ ghaue w4t 9, S W & 39 a &1 9 ) e
Reffeea @ € ST 9 § fuy w0 & g=yare <t gl

fied Wiex, # e BI IaMl A § [P WRBR 1 @il i ot e ReRet o
ST WepR fhar 21 ... (Fagr) S 16 FAwIRe off, Sd! w1 g0 39 fder # g uwqgd
fpu U B .. (2raum) o= RreiRen &1 i g Agifae W A AE Bl L (FayT) iR HE
H 39 UPR A IR w3 H1 o o fear 21 L (rage) WieR "Ry, ddd I8 dred
RGN TAT Solagi~dh HRJae dadl RwIRe & I § Wl |ffy 3 a8 &er of 6
T 1T 3T I ARBRI W BIS ATOY| ... (@) U¥g 19 89 I8 d18d © fb QX o H 8H
T A D] AN BN A 39D (Y AP 3T H WUART B & ol Aaeqd &
Solagiies Rived &1 IWART fby a1 I8 g1 i a9l 81 8l . (FaeT) W A8
IS B T @IS BN Al HH TSI I, gafery s9H ot fhar Bl L. (aragre) ds,
# T8 W i W 9eT Bl SN AHNT HAT aredl gl ... (F3agm)

* Not recorded.
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HON. SPEAKER: He is not yielding. What is it?

.. ()
ot wfcadola TSh (e : HeH, a9 US e .. (@raum)
HON. SPEAKER: He is reading. What is it?

.. (2T
SHRI MALLIKARJUN KHARGE: See just, we are requesting through you to
Home Minister...... (Interruptions)
HON. SPEAKER: These people are standing inside the well.

... (Interruptions)

13.57 hours

(At this stage, Shri K.C. Venugopal and some other hon. Members
went back to their seats.)

st wfcaeo e Few, W AR & U9 w) & W1 & T 2 L (cFgwr) # smusmy TE
ard @l gl ... (eaar) § 4 R8T g 6 U S @l 91 R @ L. A I8 qued o ol
... (cgagT)

TR 3R IdRE A3l q WHaT HR WA (3ht smwIpwR): HeH, U8 9gd orgfud Tl A
9gd Ted a1 &l .. (FaEr)

AT e 2 TS Sff, YT S ) 37T SR TeTs e oW @ B

.. (erTE)
A JEheT @ WS Sfl, B AT 8| IR-9R Ueh & gel T8l IS gl
.. (eraET)
it AfcASToA TS gAY 8 AR A 877 I8 RaE BT 2 Th.3M18.31R. AVReR BTy

3R R Tt g9 fe@n g1 ...(@@@g™) A man who has spoken wrong thing, he

should be punished as per law and therefore, we want FIR should be registered

against him and that is why, the minister should come and make a statement. If he

* Not recorded.
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does not come, then, under protest, we have to walk out. Under protest, we walk
out. ... (Interruptions) This is not good.
13.58 hours

(At this stage, Shri Mallikharjun Kharge and some other
hon. Members left the House.)

A areaet @ |3 Sfl, dIfery|
£ Fftm Tew: wEIRy, AT Wl 7 Sl AE@yyl 4 I8 W [ 8, S ax H St fean
[ P 8, ISP aX § H FTad w0 ¥ ITH! Il F FeHd W g IR PO a«dl b aN A
g ft AT ArEdr gl A aew A siffar |y, sh W] gae & ok o o
Rl 7 o< U] SRNG & IR ¥ fodd oqad &1 21 § 39 Ady § W HA1 are 6 54
fod # T TR gRT H3asl &l AR R HHA gdR &1 DIg Fad A FeiRa T8 &
TS 2| 3y oY 39 91d &1 a1 79 difoy| a9 ad @ |ffa @ Rerie 1 A
gY, I8 W rau @1 & b garas o QR i b1 e G bufi gr € fhar sl
IS IR AU d18 DT 4T B T & Al AR T8 AIfelh] b FR [P YR & e
TE M| .. (aeT)
0. W I (SHEH) ¢ T Afad! DI I gedtd ofl, IAqHT &1 fHan? . (eraem)
it fAfem et : W) SHH o Ut ERINY R § A1 (eragm)
s rftfar B (STeREme) @ BT U B <2
A Ffm Tewd : e S v S, e IR saw [, 9 9

A, TEERI & q@ & a9 FTer & o 39 fad 4 g ag S0 d& & qaas
P17 wraar™ fhar g1 a8 drs <ifaw A T8 21 U8 e © 91¢ 3R 98 aTedT § @ 9 faagt
PR GHAT 2| TS AR 2 Al A PR GHhdT 2| FAAY DI DRI HF 8 3R QA $B 7
$o e, 39 9aT A sqH1 Fuig fHar w21 afe diwere arg a1 98 I8 IR WeR d)
HhdT §l AT IFD U FolR SIS H I BT KT Gl 3| SATIY 31T 3HD! (e
& 7@ I § 9 AT Sewl B U aR R 9 v e @ § 6 dmn
FHUFA & gR & S arelt YA I @ B e e FefRa T8 21 gafaw e aw
U R T [ AR ANRGT & Rl D1 R BRd gU 9 910 Bl WhR fHar 2
14.00 hours
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T TR HBIGAT, AR s & qR H 37 JUMITe Si, YHIAR ¥$s! off 3R
S IS S S 7 o= udhe 1 21§ SHS aR W IT WK HAl Aredl § (B 39 B B
SN f3e U [ & AWMl § J3ITaol b1 YA B &g fhar ol gl 39 [9d 3 yeriis<d
fafdemr ws &1 yraam @1 T g, e fge ¥ v qr Meed SifaR H el BT gelrst
B B foIU ST B 59 HS B RATUAT & 915 Ig AIleyq Bs 39 IR T Hs d fdorg
B SR $A(Y 9 a1g Ol d9iihed 8, 9 fed &1 viied ok wife anfe & ax |
YHR JIE g1 St A U @rem @ g ek SR $ ue Soi B & R @ fog uw
DI DU Y& HR W 8, Hifed THHIed I8 qa1 AR 8 A b a8 sAfafd S9e o
AT TE BT 3R T AL, VI B I WAy § ® 2| H R q snuet qarr e § &
JHt I AU IMTRHARN B AFAR WHITH & I H GifoRfl a1 Fhdl ©, (7070 &R Favd
g, 3D IN A U WHR B X AMDR 8| BT AT ABR BT Dlg ABR foran T&l 8,
Safey URIeR & R H 3R $o 79 g9 € a1 9 &9 Wb 8| Si.3ALTA. B Ryeikan &
IR TR IS YTIGLT o1 AT 21 ST Si.3M.TH. 9 9117 o1, Sqd hgd W 30 o Il

SEl b I Raed Harell b1 qed 8, 9l e Il 31 A W 1 3 T8 Al
® AR d 8 6 o We guuic gy €, STd dHamdl & &l &1 o & ar am
AT BT DY dHihe fiiel, QI B FUTADHR DT U1 B, I8 YT 3MUDHR 5T IRDBR B
f&ar 1§ T el @Y I8 METd FHRAT @Al § B e gRue @ 9 g IR S
B HRUINYA b AT H &, I RIRT o/l T80 g1 9 T8 b 76l & Fbd ol d
MREAT & AT T T8 BR qbd & Y TRl W S Siolel db SENI UR &1 fHern gl
W g Bl Tl A o Y S €, W BEl A Pel oy WRBR Bl I Al B b
FHHATRAT @ f2dl BT &F # A gY S 3 TG JATEH! W Ui 3 @i Jardl S <8 g,
FAT T </ H T MY DIg Flfere] AAA 89 < Ab, a1 Sl 89 ehlg JaeT < A | &
BBl T8l dTedl IR Y Wed H VAl a9 & (& ITeh1 B BredR [a gord 2

qeE i) weed, § R g ok 50 WeR 1 BIE AfBR 8H o e
T | MU T w30 St =1 319w Wiyl H @El o {6 &0 Wt ghaure & forg =1t o &
YO BT | AT B AN PR BR W ©, AAIH-IAT 98 BT 1 &7 U8l & AR Fel
HfIe Ashed 3R BAR fPRUT PAR Sfl, S AU & AARAT 8, I HIfeT g8 AR MfrH-
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IR I BT & HHPHAET B W@ &l Sl STl B R®ET MSAT &, g7H! AhfTer oy
P! Solfded TR AThY, fehe & N HF F B 50 THI HH &, I8 A 3T gl 59 TS Bl
50 <®T fedhe & Y€ BH HRP TR B9 TSI § 39 ¥ B TN A TN AEH 39 a5 §
T, I8 WHR B 3291 B
o, [T R A S, SR MR WY faferm-omad 9@t & gonf... (aragm)
A fAftm TewR : A AR SR DI YT DN <A1 ARl § (b A A BiRCTSIUAT
TR ¥ U aR 3MSY| ARPR A, I8l B FEFR Uil H A1 QIR BRI a9, 1 b
& JIR fHY gT 100 TT A W WA W VAT 99 B, W9 99 S HEd 8, SADT B
WISl W AT B3N ©, 55 U ©, SAA IMATSl 78l 37l &, g3l el perdl 2 3R a8 fomami
% gR IR Y U W R el | Ufera™ie 3§ Selfaed a9 3T 8, il S olifRM-
MR §ed Y WARIT 2| A U 3AM8.377S. <. Bl AT 8, R BN U a o d99 § 3R
TS B BT A1 F AR {5 B BleH] 99 gordn g1 S it 8 € Rasfrar & 2
SRR 961 1 U B1ad g1 Afiferrg, ®icd § qio drkfedall 3/l &l W), 91! Wl
d R HERE § ff IHR 21 31S.377S.8). Bl 89 Ug BRIBT ¢ W © [P el 99 &
TCFIR DI Y9l DD, IUD] A-HTA B, IADBI SIAT SOl (bl DR IqH AIH-3TIA
IS fIed, S 9 9FH-31T 55 ARG U B B, SH B UG W T ARG BUY THY, ST &
TS B 9 ¢, I 39 T4 o T0 H THrEd T3 99 SR 89 TRl B, edhew &
T A TYD, DY T WHA T, TF W B B IX B T T8 BioT 8, W AT AS.IME.L. BT
Ig faar gorm gl &1 fl ugel & Hfde Aped iR fHRu HAR S, S AR SR & AARA
$ T BEY 9D o0 BEll SR NEH-31gT 46 B et dadt Yol (4.7 8.ud.)
B & At A1 H Per B dad A I A, dfew gA AT BT AR ARG, AT ST B, DI
QRY, AP SHBT BREC HH B OMY 3R FAN Wped, TN q99, 39N AN Il To-U-
WU Selfdee TR et | 89 Selfdeed AWM &, il IRd & 3R 3HA YguUl &HH BN | I8
PIEC gHhided, FHIC e, -1 Uos 3fSoiiaw, g1 9l ardl # 8nm a1 $9& forg
BH ST DI B |

R, H 1 |ed B B P mud! gy # g A e g9 dad wHanal
P TR G AT I8 § 8 HRINYA VAT 8Teld 3 2 & g9 9gd grod @19 8, safalg qMf
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H AT T PR, SHH A D AN MBI 8, T8 AT DR B A1 86| g9 I H
S B DI [ IS ARBR S W YT o, BT BH HHAT B AR A SR RS
5 W fd &1 R &R@ MR 39 W @R 81 iR oFR I9 S9H yer= fiaar g
TET 3731 BN SR SO) ARl & fedl ot i = gl

WHR wEIedT, JaRallfed, o Fefaw, MaRefifen, Teld & ax # st qure
Faef, st g IR MR, o oRfAg wrda, s siftfar 81y 3 o feR g €1 ¥ 91d wEl ©
fep g9 AT ot it Sarer gReTor d g & T8l UIg 81 BHINT AT o1 {39 50 fheliieR
W R A I8 T a1 & &9t Y© 9 (AR R, SEl Se yRieed B g
B IREIRS H U ¥ 9 # Sl AR ASH &I edd 8, ITD! 89 (el § 1 &l B I8
T @ B TR H MU MEd™ Bl & O 95-99 I 8, o PRRS! W1 i &t #9
TR fhar fb 3y 86 TRl SIMe BT, 89 & 99 TR 3MMUDhT 9 <hr I Ied W
TATGH | 3FR WGAAR. #§ W B TA.SNN, P 1 M amcht § o o< gl onft &
THleld BT Wl Ueh VT 71 Afsdl AR a1 € {6 Th Trgele § 89 © URicH &l gall R o
ST |, R 59 99 BT Bl g9 YRITSS Bl © Al Uh-Udh 9Hd W (G-, arelia-
AT AT ! 8 S § 3R fhR Ui adl & & of &R Il §, a9 db JaRl SIS
Tell ST &1 U8 BH BR Bl DI DR I ¢ PO URATT § A1 34 AT 5 gHB! 3R
DI B |

AT & IR F T AT TE DI IR W T B e A S a7 S
fSSTga | smaept uem ® fop GR-4IX 3T ST gad wigRve Bivged 8l ofF wsfdm @ ar 4
WY ST T BT MATIRAT Bl O A o= €, A S8 SMTRIY ofF IR bl Bl el ATy
3R g8ell A1 oM &1 BR & oY W1 a12q| SAY <= H Sl 2,000 FSAT o1 a4y
g1, S fhe wfiéfhae iR Ui |féfhae &, g8l gsad &l 499, Udidcd, e,
QS FEDH! BN B ST S B4 IR & gad [iead w0 9 gur &l

MARANET B FHRT AR T W &l $9d oIy 3l T9Fe F8aa W 380 STEl W
g ‘987 faor ofmar 2| g9 fav gd ®IE9 g1 3R 9¥ H difvRed DI HH Bl § Al
S feeell A Jrg ATl ST € A1 g ¥ foeel o 2 A1 et & R s & a9 W 8 Uh
AreliRed U @lel?l 3fR 50 1 & Tbl H ATl AU | 3WR 50 S & Tl H ATl Tyl ar
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R B HH B S 3R AR el # Moy Raq &) Sewd WY T8 Bl | J8i 2fthh oo
3R dicgee & BT 3R BIe-BIC SHIT # 14 AR 98 Il Sio &I ST H M [h|

TIR S ¥ Th Th 225250 fhaliier vefar & 3R e@Rer § Ush b 700-800
fperler Ferdr 81 AT BAR <91 H ANIRe® BIRE 18% &, fSTId BRI BART UaRUIC &
& @ 2 gaferg g onfl arTer WEM @ 3, 4 iR 5 AR B dAroiRed HEHd & T
3y vfaue ), e giaue ARG, areRdwt SR dRed Ul dTdl ST 8, $9d folu
ff g AT =t 21 H Feq 7 I8 qa1 9@ g fF ondl e Sels drekad W Sl v IS
fpar 21 W A H M gw g 2l g FE T gy Gl & & v b gud 18 wdie
difvie®d dite gl BART Soid 1 gHIce g, 99 dd 89 g™ # Ul W) giqure &
FARAT & DY, Td b BRI GE ST BINTS <&l BN BARNY Ugell Wiif¥ehar aril ot
TS FaRRAT Bl gl IR U & AUIE TR 20 U BT g9 ffar 8, a1 Xold § U wad &l
G IMAT 2 3R A€ W $¢ U &1 W Al gl # Ie MR SR g, offdhs %1 #q 8 &
s fthp HH BT ARYI A YBel WAAGAT dier TUIE, Wbhs Yad IR IS s ule
®1 Bl TSl g A f Wt uh wwn @1 g8 ©, sAfa H g9H gUR @redl gl Uh wEy o
19 96 BOIR fhallHler 9 8ed &t o oY, My I} &1 3Ug o AR MU ol g b
JfCHETSA W 159 THC ofthds WY Tl 39D 3ralal s Wl &l 9¢ W& ofl, Uid o gaRiSed
& W® I 3R I G AN B g B | MU WY 39 9 &1 Roep O el g foi
fpar fh 89 96 VIR fhalcR ¥ qQPR & A fheldiey T S 3R 4t I 89 Uh
AT AR B9IR fhaRie] db Ugd o

# 39 W& BT qqr ATl g fb gAR o H 52 o fhellHier &1 IS o'y 8, IAH
A 96 BOR fHalTHier IS SN o7 3R 39 T Wic S W S &1 40 Wic 2fhd ad &0
oT| TR A Ja #3137 s A S 7 931 9 ST {6 30 Je Bl 9e8Y 3R Taiiee
B9 B9 T1RTI 37 Idg H YR AT BT JuroTel 9T 31T ©, Hrae! &9 # Js Sired B a1
3 Tl 39H 12 TuIoidt U4 €, R & Ie-$HH-TaRUIC o1 e & foly Jureiel i e
g, g8 WR BATS W8Sl IAN, & R QIARUIC W BTN 3R XeAd D BICh Ol ftheh Y &l
Q| Si9 ¢fther da B SN, d9 Bdls SI8TSl S iR R I R g faem # =ren
SITQT | 89 Q9 12 QIRUISY 997 @ B BN IO F) A § - A fearier @ g
TH QIRUIC @ | g ol & b ofUe Jeia | giuIe daek § BB oo fhar T Bl
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ST BH <1 G fhallHier F9cl 85d Bl ofed UTW B, dl <9 &l R Wic fthep 9
gl5d R | #9 wael ga1 & el fhar g, afed S9 g9 B9R IRIRS &1 ofthep 81, ol
T8l W B 4 oF D Jaar B iR AR 9 R TR &1 ¢fthd 8rm, a1 98 IR 6 o
fham SITQEm | o) B9 11 AN 9 BIsd 991 W@ ©, I8 QIR Heldl BN 5HH fdeell-SgR,
fieel-ewl, sREE-aaR, fIsars-oarEE, ok fieel #3621 ofl ficel-#Re &1 &M
BB TSl A Al BT 2] A foeel! & W@l TRE0 JiR & qEe <@l 8 sl )14
o 1 IS I & B

3ITST BAR XY H3 St Wed d Sufrd el 81 9 Arsfed @ &1 &1 A7 § b
arsfret B W maffedr <= 2rftl 39 A & T § Oisfhd <b ft e R 71§ <9 & aw
AN ¥ AT B fh AW AT Aigfher DI & ST f@bdl ad | I8 iz Wi, BiRe
gwided, sIc Affeee ok Sfefiftw 21 ... (waeam) ok ¥8 e W Bl &R =g 4t ot
arsfra &1 Ry JaR o) ) 2l

# FHT |&T DI I e b 8 Ue Haek H BIh! dedld PR @ ol 39
e # B UrE SISl dTs ol 89 a1 H ol dTell 99 Y PR W8 ol eI A © 6 Al
B AR 91 I 1 MY el o A S faw qra o) <@ € Afe # 9gd & sl 9
PR | gl AW UrE CEIarel Mg §l BAT Eleigell W WINRR dd 70 fhAnier B de”
AT 21 89 399 U8 I e WIoide &1 B Uh HeH & 3R P HY o 8 Bl 31|
B A IR & FW WA B IR FW & SR giRdie B Jiaen 41 el A &1 die ufd
fFeiriiey 350 s ®UA &, 3@ BH Sl calarel ol ) &, SUd! dike durgel Iav &
ISR B & 3R SHB BRE TN BRI WY A DA ol TAR U Wl gollaed 2l 8AR ¥
H 980 I UBS! I O - IR, [RAEd U SR SReuTad YS9 IMfq g1 89 UsrSl W
TR WM @ g A9 9, B BR AR FehoR ¥ad D W TSI o 2 | fTeReiy e

A S 7 U AR H URacd R BI U d8d 981 WM Al 8l 8 AN 59 W Bl

SRR IR Y|

FHA HY AT H G TAT IS W AT dTell U 9 N Dl a1 D1 At et g
WRHR 1 39 YPR B a9 41 wle off gl 897 41 39 UPR & U a9 wig ol &l I8 a9
RSP A WS YT WR 375 | 9 BN I8l [Aweq 3 I8 997 3ffs 1 I8 Yol [ & I8
9 & AT RS 2] 39 9 Pl PHICH dlal 1 a1 He A T« HRb W 2| B Ped © (b I8
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el § 3R 7 HEd © b I8 99 ©, olfdh I8 | af # M1 & 2] 39d SR |ar & 4l
e S oS TS Bl I8 ST ATel URIeId o @Tfey, SRfe BN arddid dd <@l
g1 519 H USTe H qedl W89 & U TAT A1, A1 981 W oWl % U 984 T 99 §91s TS B,
IE SRl §1 # Sueh! sirear &l g b 31 3Mus g ¥, 3fuch JYHRTel dRUN™
¥, MU A ¥, ATD! AT H T 3MMUD Fs W UM U9 S W el darel gradie faeed
B YARA BT AT H 3HD! AJHFANT Y6 §s o, SISO ©, Ioid digde PR [ordl Bl
ST g I, H IR R @ g vAuTst iR Siofd, Sgd a4, Il BIRE ghided 8|
TAGTSN & BRU 75 THC DS W HH 8, Hifh DellRkep deg SAET 8 3R 3HA T8 I8
IS BT MY IRIORAT F IHR MONGR O S 99 § Fof S, eigR A iR ST =l
TG, aferar d@ SGd, faegpet amue i S| L (@raeT) o1y yew 7 Hf &1 a9 BT 3MeR
o} fear Bl ... (cqaem™) deimer 7 W fBar g1 .. (Sgae) # da STd WY AT H dQ
oAT| 37 I B WBHR 1 3R AT, TSN Bl WRBR 7 AR AT 3R s0d Wegd 8o
ERIERCaY

# o & Al el Bl ST Bl STEA BRal § b SU® HRUNIA H, YD
G H, U drefid H, YD WX H, Sgi-ofel e 8, dgi-asl 98 ¥ 9 e HRY|
TADT HIF W AT A T[E IS I gl 3qD IR 24 Wi THRATGST 2 ... (ae) )
SIS o & 915 399 §B Hike BA BRNT| 3T AN 3R H, SHl fddr §IR ®Is-4
fAfReR & wedl 6 I8 AR UIIRE I, UMl UR <ol arell 41 39199 &, a1 Ffead w5 4
I W T B 98N S|

<o | grior & #, Al b ars H Sl Mg €, Sl TRl Bl GHUIC B <@ AIET
frerm, ga@! W YRRId &1 S ... (FagH) I3 99 g G B I 7 P TR SR A
Ugll aR 111 AT DI clS der I H Bac bR Bl fdal doR fbar gl Iqd <11 afbes
DA BT T, ARV G2 dgarq TIg 3R A 1§ HRR gall &, = i &1 a1 et
g, AUedl 3R 3T, TR Y HERIE, B SIGAUIS & U DI g, I AR q2A7YF 2| g2y
W 65 dTe} Uied, Rex Ui ga #oR Y g1 T W 40 d1er died, Rex ured #oR oy,
I AcCHTST B9 €, 6 TN W HAN |iaw 21 Sl $9 GWNIE | K gY 99 R B @ ®
f 3,000 HIS T & HM T H A T F ORI I I B
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MY S SRR @ 9d TR W T, 39D ol dee 6 & A A B AN aRORAT |
BfeadT dd, Bieadl ¥ §d B WIS ¥ bR FedYd aP 3R AR & Fcd Ib AR Hel
S geTEAT S TEl S SR BN YHTEA S 7 S9d 91y uiide grse fhar § f6 ey
@ gAY e S B, 98t ff B IR @ IS $I IRy BT 9 I T, 20 W I A B
g agi N geAgs & IR B @ .. ()

HON. SPEAKER: Only Minister’s statement will go on record.

...(Interruptions)... ~
$it ffom Tewst: # R WSl D THAYdS I ATEdl gl Ub I, $B AT qHS §U
M TS B O 2] BfesdT @ U § gIN WRBGR M & Ugdl Ale R Ml BRI Bud for
& U T BT AT HET TSRSl IR AT P¥feee Bl TEise [T, 899 s d-al
T BT R 3T & AT I IR Al HIS o, a1 Al BRAS BT § Gl & B T © AR
TR WHR 7 3H B @8 Gl HIs S g9 ¢ ... (Fagm)
HON. SPEAKER: Why are you talking like this? You don’t answer something.
A ffom Tewd: T 9, Bfsw A ofeR IRTRA % TEd 9@ # B N9 A1 TOR aRIS
B0 GO & B & U Ui el & ol g 21 &R Arel ST Bl S9H A AR SR &

BT BT YAR™ B T Bl JOR TS &5 § WM § SM IR W &l 37 71 & 81 & 99

Y. (crgem) § U] THAYdD TR BT g b T H & AR e | S B B g
21 3T SRR X U MY ... (aem)

HON. SPEAKER: Please, Shri Adhir Ranjan Ji, why are you talking like this?

2 Ffiw TeHA: BRaP1 B T BT B Y &l I8 AT AT AT &l gelS R a9 AR
T & HH R AR Y MU &1 Hal It 81, & 31ueh! 3iR #eg Hwewl| 31T 3y |

HON. SPEAKER: Please, Shri Adhir Ranjan Ji, do not do like this. You do not

answer something.
... (Interruptions)

HON. SPEAKER: Please understand. U Y39-S<TR w&l 8Tl

... (cgaym™)

* Not recorded
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£t AT Tewd @ 37T AY WINU & 918 G HaTe Qo |, . (@hem)
AT 3eA& ¢ A3l Sfl g O GHI &, PM DX ol 9a IR Heldl, but not like this.

.. (o)
A Teaet @ g Ao |

.. ()
HON. SPEAKER: This will not do. He knows better than you.

... (Interruptions)

st Ao Te®W ¢ MU WY U 3P, H AGE BT, (FIEH) WA ARG, U aTd U= AT

el o fom @ad @ 2 O IR flax g e @ IR ¥ 2 39 980 YRieed B W)
g1 U Sfl, SRfIg AEd Sft A S ad @ 7] IRE W] N T ared Al @
RIcT® HRATS H & oy MSURN H HeNgd TRa Hel HNAE 8, s9D oy &1 I8
HATer ®1 forar gl 98 a1 SR 7 6 77 e i Is9 & I H IsAi & e |#ER @
U U forar gl A, At Wpall W As AW & R H PV W oG, PO OB
Ble e gRI, AN gRI, Usacigoicd od €, # ST WR U+ W <l §, 98 AN
N 81 %8 &1 89 ANl W BB XS © o U 7 it

Udh HHA! o Th Jurorel fear € & o oy IR diepr Fefde &l al Wl & HROT
SIRCARISECIC IS R R CEi )
it I Rig (waid) : 530 Sft, 3 s wief=n 2. (sgaer)
A Jemel @ A S, afou|

... (cgaym™)

#it ffcm TsH @ H FHEAT WS BT AT dTedl § B AICR @BIhdl BT HIBE [oRT
H T 3R URT WRPR MR IR WBR T B Held | AT gl B I5T WRBR & SMfIBR
e Tl AgH W S WIfhT Bt §, T xR T | PR B ORI oI §, dE A
HE U BIS-AIE 1 BIA-aRl & BRI &l 91 gadic Aifd & MR W S
BT TR B g, 1 5T BRI @ gradic AE-T BT AT [ 8 5 9 39 aN F o
ot &
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G I BT Te TAReT & ar | Sl (ol 8, g8 S 2 & o gan g1 4
RIS S 3R #fiweft fhT ©R & wo 9 9ead g 5 o saed ok w4l @1 oft amn
SU| 519 PIs 37eST Afd Bl BT Aeg HRal 8, S IRUAI o Ol © dl 91 Bl dbeilh
Bl §l AN feurcie 7 9 I ¥ a1TeR sy oy €1 S @fd el @ 7o o=ar 8, S
gfoRT gRT IS APhell® T8l 81 dNBY, B4 JUH BIC D AER WR I8 Hel ol [T o,
3T q& Pel, BN &1 H I8 d1a el afs ofl, Ifh &9 9 Sraed iR 741 & folg -y
s} drert, d1fes S WY BIs ddhele o Bl, Wi Slded Vs BT & v JIR a8l
B | Rie WRI™ 81T &, fths Yol o gol © b Sedie al fhan, am gerl safog 9
Fed T fr YRiSe &9 B o WSyl muat a1d I 2| Traed iR Tt @1 ff g9 dwem
SIS SR M a9 €, I $fSaT wfseha drefre iR ARG wrefie & wraeri &1 9

YT BN (TaLT)

SHRI K.C. VENUGOPAL (ALAPPUZHA): Why don’t you include doctors and
nurses in the purview of the law itself?
SHRI NITIN GADKARI: The decision has already been given by the Supreme
Court. So, it is mandatory on the part of the Government to take a decision. We
would issue the order. ... (Interruptions) Through Executive Order, I would
promise that we would do it. ... (ggm)

A G 1 W$h guCRl © aN H Hew@qul ger Iordl §l H ugelr HA g S U
feurcic & Raet diadr g1 # ST a9 dTal B Udh IR Hal fh IRR AT 319 ITefedl

P I AMYHT M FdTady MMTd FR GRT 302 NI | (F@gH) I8 9d 99 ©, 9 &

AT g, 39 S AT 7 G, R RBR 1 Aoide Dl a-IGel a9 & ol 3T,
fast @re faul foeell-SqR e YaRitse &1 fhd=T a1 ¢U a1 21 # (U J9ic ¥ 4 FATgailaR
3R 6 SfexU a1 &1 g #7 Fal & @18 Afaad 781 Al eH! &1 Sfias 9a9 gyl 2
9 IR ¥ g i fhy € 5 I & 9 A o9 dReR | Sret §r | »ifde gen, a8t
ATeR ofige Red ofRT | S a9 § Tifdhar areet rft| @ifdht & e I Wl T|9sd MU,
e FeaR B T9e1 MY, WS g # W GuR fvar 21 49 ferad uowr § 9t e 99
IR TN & ol el B, 319 Bls 99 Wig H T8l FRA! a1y
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. s IS (AeETR): 7261, TN TR 44 W TS o g S faer ot &
AT &, FiP 30 G & R e Al #R 1Y, ‘&g F v anfépa s o1, Ry faer faors
HEd ©, S a6 T st B e R fmar ganm gl
st ffom e @ U I TR IART oA, D oY 11 TR BRI U HoR fHAT T, 86
i Wicd AR fhy € 3R I9a HEHT BT &M Yo (6l 2l 3R 349 ARRG 9&l §
oy fo o #% ofifth § fiyel ) g2 gar, S T A QR omeR U A el few
3T AY UTH ATSY, S H SRR Bl | GOl 41 I8 © b digaed IS a1 & R DHigaed
S H TS¢ WA §, 31T TRiTST B 2| Ugell R 39 el & wraa= fovar © b v asa
IR TRIee & foTT SRR 9 a1t IR 3R didaed &I 39 Ude & 7199 3 reeR
g &1 ol fpar 21 39 fow S= ®rga WY <1 BN A ot & foTU g g %
2| fheeld 39 HF AT 8, Ifh MM Tadx SHd! YoId 81 Q| 1 ol § fh 3R
FHieaed T TRE W ST A1 29 N SV P foRe W &1 Wl & H41, 89 39 TSR
HI 3G DI TTERT T8l Bl |

wfiey werea, facell # Bier |1 &M 81T 2 SR A I § HEId o Ha’ PR o
g, WeIhe B TR dol Od 2] TIR o H d9-9R A 3R A W1 IS Wig Y 6@ §
IR AN AT Jed 8, et AR € o 3%a &, oifhT ls g9 fKar =8 &xar, 39 foru
T UScll IR Yae fHar 8 89 $H WR SRR BhRdTs BT

T R & dR H e DI AOGA B BT Gd AT 8, ST A 50 fhareR &
HEdYUl ATl 3R T HeR AR HIX & N H BUIced Bl SHITA B BT HF B
E T TOH BH SUEI BIH T8 PR D 8l WRT HAGT B A VA Sl B oY SMaTID
SfFUHTH B FIT B9 IT & Fhd o, A BH ANl DI S g9 H I 8, 89 39 W
SERNICEINCEN

$B TSl 7 A B Jefdrs A & IR H v R @ 21§ erfass wrda St
DI IMMYART BT dTed] § b W9 I FOd i &1 gaq Ml | enfie fean 8, gaforg
ffeaq w0 & @t &Gar &1 s JuEure S A wel 9w # gefin dew & e ue
QH 8| JUFIUTE Sfl, $9 BIA $ 999 §91 Usdicd © b IR IS & Dls Wl Al
fopt oft SrTE gEfdv s o Adhdl € HERIS BT Bl Afd AERTSE H s of Fdhdl
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2] 3R PIs M WledT & A1 SHBT LI Y e H bal W B bl 8, g s-Ta-4
BT, i argeiw iR e & oy s e a|

Heredl, o4 H H|l I8 WAt gl A SRRIAT BN, g HEd T8l 4Ry, offe
woars 7, fhan o § e gsfan asde & fau &= 3 wien o) gsfan dgdy form
gl &, B A 2 9% AN, 99 THHR, 99 ofE@dH, IS Bid, IS A, W H JoHY ASHd o
39 A & g 81 & 918 # #31 81 & qracie |l BR 90 dAgAd Tl of qebhal 3 fhae
f go1 @fdd 3 SU AREd & U RSN Sifhy ST TSI, HRISR S o, TR
TR-hd fSFeRR &Y, Rers RS Siifhd # #ol SQm 3R @ e & sier ofsei™
frerm, ePR & fierm @ oRES & SR HRals BRfl, SWd won Enfil swa forg
golde)h TR a1, H VA ARN Bl Sl g D U IR-9R S8l $l dlsdd g,
faeell # HRars 8 T8 A1 GO I e BT dAeHd ol RS a9 I 7 WA B AN, 8RN
T I grefd Argdd el o Afe fRHrEd gaw # YHArE B ST Rebrs N AT
5 39 foham w9 gy e g a8 SO o9 BiE W T8 99 Fahdl, 39
BT BT ITANT B8R

# A AER A1 ]G DI qAET AT g B SHBT STAN AR B A1 AAeArsT
MISHI & AT & oY fham 8 3 MR & A Sirel ©l <21 # mieai I gt g A
I geell Ol €, ued A & o g1 enft a1 Ui Satarsh o ¥ ¥ 5 vy Ui wR
olaId AIfHT 8 39@ SMUR TR Udl Ia Sal & b B9 A TSt BT UIc Hal agell AT
3R M et AN g8 T R B HORAT B HROT ML AR B ATl AN BT W B GH

Bl S 1R 39D A1 a9 FISfATT oTgi¥ oI B Iof™ drel vl &bl &1H W 3@ W

B SMUT | I 39 3 &t 98d 91 <F | I8 S S el

# A gewn gl GITT 9d Bl YA bRl dedl g b g aRagd Hifd
g0 THT 18 ST @ & UTfdlfedhel Ui & orauie A Red & A yia-ard JifeT &,
gD Ael 2 9 WA I fFArEe yow & giure fAfiRer s arelt 7 s 9gd dfu ofl
Hiw, o, TS, TRIRTE, I Wil 3 Aegee &1 goe & g S & EaR
fepan &1 WRew HAE 4§ qpel Y St 3MY| SR We & [ ANl Bl JIrdl, We & Hi=al Bl
g, YhCIT DI JARI, ARSI BT BT A, S99 Fai DI AR god (Ul I8 [
I Y B A AN BT favard H bR b fhar 81 U8 1 el bl gRet 1 fawy 2
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H ATYDI 3TeIRT HRAT AR & b $HH BH AU ARBR P FEAN bR o1 AW S| &9
ST WRBR & Fedl W GHRAT A fIaR B3 3R I ARBR D1 [ Hag Bl |
AT 3reel Sff, § W el aredl § (& Al Bl AW W RUIE & db URE D
fRafer sredt =181 21 # #weRT, MR | I gl foqare ok weilie & gue § AR A
S g, U8 9gd Teds! gl g el ff Ry W fR W TR @1 e gdie dael |
qET T8 B | AATST T Al &l B BHRWH Dl FHG BT & B ATb W AN Dl
AH-AH B, BeA-Bl B I G DT BT 41 I BT & BT, IT€ T8l Iol | 89 39 91
W UG ©, SB[ H MTH FEANT AR § 3R $9b [l 89 o8 ARBRI ¥ a1 Hadl|
AET 31egel off, 89 39 a1 g1 Ssfdv aedd iR argd RReE & ax d ATUsh
IR B H Fe 2| I8 Qe ARel P dxeligd iR ST9 daT oF H Wed an|
S IMCHRM 3R HRIeXsoeE Bl I5dl & uRaed &5 4 guR dm & oy urfior el
uRagT Ud AR AIgd dfaefadt # amad gRads & &1 A6 UeRd 21| J$d geemsi |
difSal 1 qua Farraol el | 931 agd @ Bl & 3R 4l dra g © b g A
@ @l B 21 H omRar § war o, g2 MR iR gt @ wE w 9 5 iR
TSH, DT gga AIRIA BIHR A1 Ay | 3 o {6 g9R < B1 I fhai a1 B4l
g, gAfY  Fad & AT Al BT gad W IMEd Sl g, § e srederdr # & forel #
Uh HAS YUISE PR X8 &l 590 DA Bl I el B s e & NEeR & @1 g
BTG 3R Ol TailSeel WicH &, i Wied &, 99 SN B & g Ay 9 Il
DI ANY| AN ABR B 3T dTel I7F AT 9@ QX 81, < ¥ M7 3R &9 99 Aedx o9 4
HH 50 BIEl AN B S g DI B B g T 7 b 23 fharier s @
FHCHE IR R 3 98 RS 7 f5 #7919 & 3fd 7 16,800 fHaricr & digaew Ry g
TS UM "G RIS BUT BT b A1 81 T s @1 g9 9991 &1, olfpd g 9 &7

TRIC AN @I ST 9T 91091, 98 89RT 9aN §€1 B 81| I8! 89RT f9E 21 ... (S7aem)

HON. SPEAKER: Nothing like this will go on record.
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...(Interruptions) ... "
HON. SPEAKER: Mr. Minister, Please listen to me.

...(Interruptions) ... )
HON. SPEAKER: This will not go on record, I am sorry.

... (cgaym™)

* Not recorded
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A Jemel ¢ HA ofl, # O dlem & fU UelTs %, 3T ST T IR QI
. ()

2 ffom TeHd ¢ AT seger wEledl, s WwS B Uae | yu HAl A AR Hiar S,
Bg AR 3R AEREg 7 H1e! gerd &A1 7 Aqe A0 Joice Wi gorl| A gRal
@ Al BT AIHR - 9gd ATl fora Bl

afedel HElRdT, § Wad ¥ NI DHRA1 dredl g (b oS [ Uy 89 & d16 A1 I8
HF AT IS AR B W $O a1 G W Tl 5, offhd &9 R 1 3= 21 a5
Ged <1 T8, 9 3T RN < | 3R 84 7T & b A Yoa geelidc R aley, ar v
I A BT

#ew, # U HEw@qUl d1d Hel ATedl gl TAN Bic 1 agd e & €1 o
PIC W A ot § 3fiR 818 BIc Al fedlo <l 81 § ST T BT g1 BRI dAlhad
AfSTRifed fdw, goiteyfea fam, Hifean ofik SSRRN, 9 IR W9l R &l 21 g9 e
fFEfarel 9 &R W glek & JifteR, eRal ik qaierd fodt €1 g9 are Hfi-aHt
IE AT @S B ¥ fF 989 IR U9 Sofic o € R IR # B9 STondl B AR IE
B §, dfh SUS HRY 98 B HH-HH IH Ol ¢l § < & 99 Kb slesd P, 9w
T A AN dforeifed {4 8, Wfean 81 greliagfed fam g3 geeiific @) <&t 81 # SfSRrm
fe b1 3MTead HRAT @TET § [ qrIwgd, Jecifcd Wdl, e HH B, JCHEsd J
GIR B, T, s Sonfafd onfe ge oft e v 78 8 el WReR dagTeid 78 2l
AP WRBR DI 37 |G qTdl B Arad D oI $8 F9T @Myl U STodie 3 o1 6 15
AT R ¢ DI qTER IR (@47 TR | Ueh FRER Sil 30 URAR BT bR #X AT H 3 3R
I 98 W1 9 Fret 5 Ared, oY g Fargd 6 A 1 e, i A Hon forr gam g1 H
TR el Il hdT| 3R MUY A Th bl I d¢ B an, a1 § 37 9eai dl > Raare-m?
d§% Tl agell & foU A R S« IR M, @ F ;M Fom? {1 Fer 6 e & wa
HIFTY, B B 7 PV AN [TDTd ol | TRBR BT §d WP Blesd & IR H Alad gU sehics
3 # U BRAT BN Y AR Wb Blesd, Sl dldad & AR W 8§, § S 3R
HT fh 8 39D R AR T &R B &1 9 W & SaH F8aNT x| Seie S-Sl drd
HE ¢, I g9 Mivaq W q sme # arA|
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3MRER ¥, UGNl & HIUGS & X H W BB A qewdi 7 &1 @3 &1 21 849 1
3T, 2020 TF YJ-6 H THITE AR BT FAec B Off I8 2| 3D HROT U@ H B
Brf| & Tgiform fAfeR 7 smeawa fpan & 7% 9 g9 forg o atell R[A Sua@ &1 AR
call

9T & 99 OeHl A SRy Hem B ag 9w R, Al @ 99 s9m iR g9
HFeR | T8 F91 B B B oY 81 H MY a9 1R B b IAHA 59 et b
T R H FSAN HY| IgI-9gd gda ... (aer)

AT SeA& : H AT qlel b1 HIbT gl oifh J3I Usel &Sl URISR 98 bR Qg

The question is:

“That the Bill further to amend the Motor Vehicle Act, 1988 be taken into
consideration.”
The motion was adopted.

Clauses 2 and 3 Amendment of Section 2 and
Insertion of new section 2B
HON. SPEAKER: Now, the House will take up clause-by-clause consideration of
the Bill.
The question is:
“That clauses 2 and 3 stand part of the Bill.”

The motion was adopted.
Clauses 2 and 3 were added to the Bill.

Clause 4 Amendment of Section 8
Amendment made:
Page 3, after line 9, insert—
“Provided also that the licensing authority may, before issuing

the license verify the identity of the applicant in such manner as
may be prescribed by the Central Government”. (4)

(Shri Nitin Gadkari)
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HON. SPEAKER: The question is:
“That clause 4, as amended, stands part of the Bill.”

The motion was adopted.
Clause 4, as amended, was added to the Bill.
Clauses 5 and 6 were added to the Bill.

Clause 7 Amendment of section 11
Amendment made:

Page 3, for lines 25 to 27, substitute—
7. In section 11 of the principal Act,—

(7) in sub-section (7), for the words "the licensing
authority having jurisdiction in the area", the words "any
licensing authority in the State" shall be substituted;

(i) in sub-section (2), the following proviso shall be
inserted, namely:—

"Provided that the licensing authority may, before
issuing the license verify the identity of the applicant in
such manner as may be prescribed by the Central
Government.".' ®))

(Shri Nitin Gadkari)
HON. SPEAKER: The question is:
“That clause 7, as amended, stands part of the Bill.”

The motion was adopted.
Clause 7, as amended, was added to the Bill.
Clause 8 was added to the Bill.

Clause 9 Amendment of section 14

HON. SPEAKER: Shri N.K. Premachandran, are you moving your amendment
No. 86 to clause 9?
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SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, I beg to move:

Page 3, line 43,--

for “three”

substitute “two”. (86)

I am moving amendment No. 86 regarding issuance and renewal of licence
to be effective for a period of three years. My amendment is to make it two years.
HON. SPEAKER: I shall now put amendment No. 86 moved by Shri N.K.
Premachandran to clause 9, to the vote of the House.

The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 9 stands part of the Bill.”

The motion was adopted.
Clause 9 was added to the Bill.

Clause 10 Amendment of section 15
Amendments made:

Page 4, for line 20, substitute—

‘the words “either one year prior to date of its expiry or within
one year” shall be’. (6)

(Shri Nitin Gadkari)

Page 4, line 22, for “six months”, substitute “one year”. (7)

(Shri Nitin Gadkari)

Page 4, line 25, for “six months”, substitute “one year”. (8)
(Shri Nitin Gadkari)

Page 4, line 28, for “six months”, substitute “one year”. 9)

(Shri Nitin Gadkari)
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HON. SPEAKER: The question is:
“That clause 10, as amended, stands part of the Bill.”

The motion was adopted.
Clause 10, as amended, was added to the Bill.
Clauses 11 to 13 were added to the Bill.

Clause 14 Amendment of section 27
Amendments made:
Page 5, after line 37, insert—
"(db) the manner in which a licensing authority may verify the

identity of the applicant under the third proviso to subsection (6) of
section &;". (10)

(Shri Nitin Gadkari)

Page 5, after line 43, insert—

“(jc) the manner in which a licensing authority may verify the
identity of the applicant under the third proviso to sub-section (2)
of section 11;”. (11)

(Shri Nitin Gadkari)
HON. SPEAKER: The question is:
“That clause 14, as amended, stands part of the Bill.”

The motion was adopted.
Clause 14, as amended, was added to the Bill.
Clause 15 was added to the Bill.

Clause 16 Amendment of section 41
HON. SPEAKER: Amendment No. 64 to clause 16 — Shri Shankar Prasad Datta,

are you moving?
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SHRI SANKAR PRASAD DATTA (TRIPURA WEST): Yes, I am moving my
amendment.

Page 6, line 15, --

after “‘by the dealer of such motor vehicle”

insert “to the registering authority”. (64)
HON. SPEAKER: I shall now put amendment No. 64 moved by Shri Shankar
Prasad Datta to clause 16, to the vote of the House.

The amendment was put and negatived.

HON. SPEAKER: Shri N.K. Premachandran, are you moving amendment Nos.
87 and 88?
SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, I beg to move:

Page 7, line 10,--

omit “the owner or” (87)

Page 7, line 17, --

omit “owner or” (88)

Here the owner is being made liable for non-registration. The registration is
the liability of the dealership; unnecessarily the owner is being penalised when the
dealer has to register the vehicle. So, my suggestion may please be accepted by the
Minister. This is a totally unacceptable provision.

HON. SPEAKER: I shall now put amendment Nos. 87 and 88 moved by Shri N.K.
Premachandran to clause 16, to the vote of the House.

The amendments were put and negatived.

HON. SPEAKER: The question is:
“That clause 16 stands part of the Bill.”

The motion was adopted.
Clause 16 was added to the Bill.
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Clause 17 Amendment of section 43

Amendment made:

Page 7, after line 25, insert—

“Provided that the State Government may register a motor

vehicle that plies, temporarily, within the State and issue a certificate
of registration and registration mark for a period of one month in
such manner as may be prescribed by the State Government.”.

(12)
(Shri Nitin Gadkari)
HON. SPEAKER: The question is:
“That Clause 17, as amended, stands part of the Bill. ”
The motion was adopted
Clause 17, as amended, was added to the Bill.
Clause 18 was added to the Bill.

Clause 19 Amendment of section 49
HON. SPEAKER: Shri Rajeev Satav, are you moving amendment no. 82 to
Clause 19?
SHRI RAJEEV SATAV (HINGOLI): Madam, my amendment is regarding
compulsory online process. I beg to move:
Page 7, after line 43,-
insert “Provided that the registering authority shall provide an option to
complete the entire intimation process online.
Provided further that nothing in sub-section (1) shall apply in case of non-
compliance with this sub-section (1A).”. (82)

HON. SPEAKER: I shall now put amendment No. 82, moved by Shri Rajeev

Satav, to the vote of the House.

The amendment was put and negatived.
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HON. SPEAKER: The question is:
“That clause 19 stands part of the Bill.”
The motion was adopted.
Clause 19 was added to the Bill
Clause 20 was added to the Bill.
Clause 21 Amendment of section 55

HON. SPEAKER: Shri N.K. Premachandran, are you moving amendment no. 89
to Clause 217
SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move:

Page 8, line 26,-

after “in writing”

insert “and hearing” (89)

Madam, this is my last amendment. Before canceling the registration by
the registering authority a chance of hearing should be given to the concerned
person so that the principle of natural justice is complied with. This may kindly be
considered.

HON. SPEAKER: I shall now put amendment No. 89 moved by Shri N.K.
Premachandran to the vote of the House.

The amendment was put and negatived.

HON. SPEAKER: The question is:
“That clause 21 stands part of the Bill.”

The motion was adopted.
Clause21 was added to the Bill

Clause 22 Amendment of section 56

Amendment made:

Page 8, line 34, for “2018”, substitute “2019”. (13)
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(Shri Nitin Gadkari)
HON. SPEAKER: The question is:
“That Clause 22, as amended, stands part of the Bill. ”
The motion was adopted
Clause 22, as amended, was added to the Bill.
Clauses 23 to 26 were added to the Bill.

Motion Re: Suspension of Rule 80 (i)
SHRI NITIN GADKARI: I beg to move:

““That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to the Government
amendment No. 14*" to the Motor Vehicles (Amendment) Bill, 2016 and
that this amendment may be allowed to be moved.”’

HON. SPEAKER: The question is:

““That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to the Government
amendment No. 14* to the Motor Vehicles (Amendment) Bill, 2016 and
that this amendment may be allowed to be moved.”’

The motion was adopted.

New Clause 26A
Amendment made:

Page 10, after line 41, insert—

‘26A. In section 65 of the principal Act, in sub-section (2), in
clause (f), after the word “marks”, the words and figures "under
proviso to section 43” shall be inserted.’. (14)

(Shri Nitin Gadkari)

* Vide Amendments list No. 1 circulated on 5.4.2017.
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HON. SPEAKER: The question is:
“That new clause 26 A be added to the Bill.”

The motion was adopted.

New clause 264 was added to the Bill.

Clause 27 Amendment of section 65
HON. SPEAKER: Shri Sankar Prasad Datta, are you moving amendment nos. 65

and 66 to Clause 27?
SHRI SANKAR PRASAD DATTA (TRIPURA WEST): I beg to move:

Page 10, omit lines 43 to 46. (65)

Page 11, omit lines 1 to 2. (66)
HON. SPEAKER: I shall now put amendment Nos. 65 and 66, moved by Shri
Sankar Prasad Datta, to the vote of the House.

The amendments were put and negatived.

HON. SPEAKER: The question is:

“That clause 27 stands part of the Bill.”

The motion was adopted.

Clause 27 was added to the Bill.

Clause 28 Insertion of new sections 66A and 66B
HON. SPEAKER: Shri Sankar Prasad Datta, are you moving amendment nos. 67
and 68 to Clause 28?
SHRI SANKAR PRASAD DATTA: I beg to move:
Page 11, line 28, -
for “promote competition”
substitute  “strengthen  State  Transport  Undertakings, promote

competition”. (67)

Page 11, lines 31 and 32,-
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for “seeking to enhance private participation and public-private
partnership”
substitute “strengthening State Transport Undertakings”. (68)

HON. SPEAKER: I shall now put amendment nos. 67 and 68 moved to Clause 28
by Shri Sankar Prasad Datta to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: Dr. Ratna De (Nag), are you moving amendment no. 90 to
Clause 28?
DR. RATNA DE (NAG) (HOOGHLY): I am not moving.
HON. SPEAKER: The question is:
“That clause 28 stand part of the Bill.”
The motion was adopted.

Clause 28 was added to the Bill.

A 37eAe ¢ Bl A Ab F dle BT HihT g AUl

Clause 29 Amendment of section 67
HON. SPEAKER: Shri Sankar Prasad Datta, are you moving amendment nos. 69
and 70 to Clause 29?
SHRI SANKAR PRASAD DATTA: I beg to move:
Page 12, for lines 8 and 9,-
substitute “(d) the strengthening of State Transport Undertakings”.
(69)
Page 12, line 20,-
after “in the Official Gazette”
insert “direct the State Transport Undertakings to”. (70)
HON. SPEAKER: I shall now put amendment nos. 69 and 70 moved to Clause 29
by Shri Sankar Prasad Datta to the vote of the House.

The amendments were put and negatived.
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HON. SPEAKER: The question is:
“That clause 29 stands part of the Bill.”
The motion was adopted.
Clause 29 was added to the Bill.
Clause 30 was added to the Bill.

Clause 31 Amendment of Section 74
HON. SPEAKER: Shri Sankar Prasad Datta, are you moving amendment no. 71 to
Clause 31?
SHRI SANKAR PRASAD DATTA: Yes, Madam, it is related to the States so I
have to move it. All the hon. Members should support it. I beg to move:
Page 13, omit lines 1 to 4. (71)
HON. SPEAKER: I shall now put amendment no. 71 moved to Clause 31 by Shri
Sankar Prasad Datta to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 31 stands part of the Bill.”

The motion was adopted.

Clause 31 was added to the Bill.

Clause 32 Insertion of new section 88A
HON. SPEAKER: Shri Sankar Prasad Datta, are you moving amendment nos. 72
and 73 to Clause 32?
SHRI SANKAR PRASAD DATTA: I beg to move:
Page 13, line 11,-
after “in the Official Gazette”
insert “direct the State Transport Undertakings through the concerned State

Government to”. (72)

Page 13, omit lines 33 to 36 (73)
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HON. SPEAKER: I shall now put amendment nos. 72 and 73 moved to Clause 32
by Shri Sankar Prasad Datta to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 31 stands part of the Bill.”
The motion was adopted.
Clause 32 was added to the Bill.
Clause 33 was added to the Bill.

Clause 34 Amendment of section 93
Amendment made:
Page 14, line 4, for “shall”, substitute “may”. (15)
(Shri Nitin Gadkari)

HON. SPEAKER: Shri Sankar Prasad Datta, are you moving amendment nos. 74
and 75 to Clause 34?
SHRI SANKAR PRASAD DATTA: I beg to move:

Page 13, omit lines 41 to 45. (74)

Page 14, omit line 1. (75)

HON. SPEAKER: I shall now put amendment nos. 74 and 75 moved to Clause 34
by Shri Sankar Prasad Datta to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 34, as amended, stands part of the Bill.”
The motion was adopted.
Clause 34, as amended, was added to the Bill.
Clause 35 was added to the Bill.
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Clause 36 Amendment of section 96
HON. SPEAKER: Shri Sankar Prasad Datta, are you moving amendment no. 76 to
Clause 36?
SHRI SANKAR PRASAD DATTA: I beg to move:
Page 14, line 14,-
for “the promotion of effective competition”
substitute “strengthening of State Transport Undertakings”. (76)
HON. SPEAKER: I shall now put amendment no. 76 moved to Clause 36 by Shri
Sankar Prasad Datta to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 36 stands part of the Bill.”
The motion was adopted.
Clause 36 was added to the Bill.
Clauses 37 to 39 were added to the Bill.
Clause 40 Amendment of section 116
Amendment made:
Page 16, after line 25, insert—

“Provided that for the purposes of this sub-section, the National
Highways Authority of India or any other agency authorised by the
Central Government may seek assistance from the authorities of the
State Government and the said State Government shall provide such
assistance. . (16)

(Shri Nitin Gadkari)
HON. SPEAKER: The question is:
“That clause 40, as amended, stands part of the Bill.”
The motion was adopted.
Clause 40, as amended, was added to the Bill.
Clauses 41 to 46 were added to the Bill.
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Clause 47 Amendment of section 138
Amendment made:
Page 18, for lines 5 to 7, substitute—
“(1A) The State Government may, in the interest of road safety,
make rules for the purposes of regulating the activities and access

of non-mechanically propelled vehicles and pedestrians to public
places and national highways:

Provided that in the case of national highways, such rules
shall be framed in consultation with the National Highways Authority of
India.”. (17)
(Shri Nitin Gadkari)

HON. SPEAKER: Shri Sankar Prasad Datta, are you moving amendment no. 77?
SHRI SANKAR PRASAD DATTA: I am not moving it, Madam.
HON. SPEAKER: Thank you very much.
HON. SPEAKER: The question is:

“That clause 47, as amended, stands part of the Bill.”

The motion was adopted.

Clause 47, as amended, was added to the Bill.
Clause 48 was added to the Bill.

Clause 49 Substitution of new Chapter for Chapter XI.
Amendments made:

Page 18, line 16, after Insurance Regulatory and Development
Authority insert “of India”. (18)

Page 18, line 39, for “Government”, substitute “Government, the
driver and any other co-worker on a transport vehicle”. (19)

Page 19, for lines 6 to 13, substitute—

(2) The provisions of sub-section (1) shall not apply to any
vehicle owned by the Central Government or a State Government
and used for purposes not connected with any commercial
enterprise.
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(3) The appropriate Government may, by order, exempt from the operation
of sub-section (1), any vehicle owned by any of the
following authorities, namely—

(a) the Central Government or a State Government, if the vehicle is used for
purposes connected with any commercial enterprise;

(b) any local authority;
(c) any State Transport Undertaking:

Provided that no such order shall be made in relation to any such
authority unless a fund has been established and is maintained by that
authority in such manner as may be prescribed by appropriate Government.

Explanation.—For the purposes of this sub-section,
"appropriate Government" means the Central Government or a State
Government, as the case may be, and—

(1) in relation to any corporation or company owned by the Central
Government or any State Government, means the Central Government or
that State Government;

(11) in relation to any corporation or company owned by the Central
Government and one or more State Governments, means the Central
Government;

(ii1) in relation to any other State Transport Undertaking or any local
authority, means that Government which has control over that undertaking
or authority.’. (20)

Page 19, omit lines 38 to 41. (21)
Page 19, for lines 48 to 51, substitute—

“(4) Notwithstanding anything contained in this Act, a policy of
Insurance issued before the commencement of the Motor Vehicles
(Amendment) Act, 2017 shall be continued on the existing terms under the
contract and the provisions of this Act shall apply as if this Act had rot been
amended by the said Act.”. (22)

Page 20, line 21 for “either” substitute “either from claimant or”.
(23)



10.04.2017 131

Page 20, line 25, for “such time”, substitute “thirty days”. (24)

Page 21, line 17, after “disqualification” insert “or driving under the

influence of alcohol or drugs as laid down in section 185”. (25)
Page 21, omit lines 46 to 48. (26)
Page 22, omit lines 1 to 5. (27)

Page 25, line 48, for “such time”, substitute “three months”. (28)

Page 26 lines 12 to 14, for “the General Insurance Council of India formed
under section 9 of the said Act and the insurance companies for the time
being carrying on general insurance business in India”, substitute “the
Central Government”. (29)

Page 26, omit lines 44 to 49. (30)
Page 27, for lines 5 and 6, substitute—

“and the schemes made under this Act for treatment of road accident
victims, including during the golden hour.”. (31

Page 27, for lines 40 to 45, substitute—
“hurt due to any accident arising out of the use of motor vehicle, a

compensation, of a sum of five lakh rupees in case of death or of two and a
half lakh rupees in case of grievous hurt to the legal heirs or the victim, as

the case may be.”. (32)
Page 28, omit lines 9 to 16. (33)
Page 28, line 19, omit “a cess or tax or”. (34)

Page 28, after line 21, insert—

“(ba) the balance of the fund created under scheme framed under section
163, as it stood immediately before the commencement of the Motor
Vehicles (Amendment) Act, 2017;”.

(35)

Page 28, for lines 27 to 34, substitute—
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“(a) treatment of the persons injured in road accidents in accordance
with the scheme framed by the Central Government under section 162;

(b) compensation to representatives of a person who died in hit and
run motor accident in accordance with schemes framed under section 161;

(c) compensation to a person grievously hurt in a hit and run motor accident
in accordance with schemes framed under section 161;”. (36)

Page 29, after line 16, insert —

“(11) Any scheme framed under sub-section (3) of section 161, as it
stood immediately before the commencement of the Motor Vehicles
(Amendment) Act, 2017, shall be discontinued and all rights and liabilities
accruing there under shall be met out of the fund with effect from the date
of commencement of this Act.”. (37)

Page 30, after line 2, insert—

“(ia) administration of the fund established under sub-section (3) of

section 146;”. (38)
Page 30, omit lines 5 and 6. (39)
Page 30, omit lines 19 and 20. (40)
Page 30, omit line 23. (41)

Page 30, for lines 24 and 25 substitute —

“(v) the procedure for payment of compensation under sub-section
(1) of section 164;”. (42)

(Shri Nitin Gadkari)

HON. SPEAKER: Shri Sankar Prasad Datta to move amendment Nos.78 to 80.
SHRI SANKAR PRASAD DATTA (TRIPURA WEST): I beg to move:
Page 19, line 39,-
after “not exceeding ten lakh rupees”

substitute ~ “not less than twenty lakh rupees”. (78)
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Page 19, line 40,-
for “not exceeding ten five lakh rupees”
substitute ~ “not less than ten lakh rupees”. (79)
Page 19, lines 40 and 41,-
after “as may be prescribed by the Central Government
from time to time”
substitute  ‘“‘as may be decided by the Motor Accidents
Claims Tribunal”. (80)
Madam, I have moved these amendments because they affect the life of the
people. Therefore, it should not be less than Rs.20 lakh. My proposal is that it
should exceed Rs.20 lakh and in the case of grievous hurt, it should be exceeding
Rs.10 lakh.
HON. SPEAKER: I shall now put amendment Nos.78 to 80 to Clause 49 moved
by Shri Sankar Prasad Datta to the vote of the House.
SHRI SANKAR PRASAD DATTA (TRIPURA WEST): Madam, I want division.
HON. SPEAKER: Let the lobbies be cleared --
15.00 hours
HON. SPEAKER: Now, the Lobbies have been cleared.
... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Madam Speaker, the
amendment moved by the hon. Member from CPI (M) is that there should not be
any cap, but that cap has already been removed. So, why again are we insisting on
that? He has already agreed and the cap has been removed... (Interruptions)
HON. SPEAKER: One minute please. Listen to the hon. Minister.
AN fftm Tew:  WieR FEied, T F9R W W U dRI ¥ O g9 derl Bl AR
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DR. A. SAMPATH (ATTINGAL): Madam, this will be a very dangerous clause...

(Interruptions)
HON. SPEAKER: The hon. Minister has already cleared the position. You are
moving the amendment. That is all.

... (Interruptions)
HON. SPEAKER: Secretary-General to read the instructions.
SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the
following points in the operation of the Automatic Vote Recording System:-

1. Before a Division starts, every hon. Member should occupy his or her own
seat and operate the system from that seat only.

2. When the hon. Speaker says “Now Division” the Secretary-General will
activate the voting button whereupon “RED BULBS” above display boards
on both sides of hon. Speaker’s Chair will glow and a GONG sound will be
heard simultaneously.

3. For Voting, hon. Members may please press the following two buttons
simultaneously “ONLY” after the sound of the GONG and I repeat only
after the sound of the first GONG.

Red “VOTE” button in front of every hon. Member on the Head of the

phone plate
And
Any one of the following buttons fixed on the top of desk of seat:
Ayes : Green Colour
Noes : Red Colour
Abstain : Yellow Colour

4. Tt is essential to keep both the buttons pressed till another GONG is heard
and the RED BULBS above plasma display are “OFF”.
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5. Hon. Members may please note that their votes will be not be registered:
(1) if buttons are kept pressed before the first GONG sound.
(i1))  Both buttons are not kept simultaneously pressed till the second GONG

1s sounded.

6. Hon. Members can actually “SEE” their vote on display boards installed on
either side of hon. Speaker’s Chair.
7. In case the vote is not registered, they may call for voting through slips.
Shri Gurjeet Singh Aunjla, a new elected Member has not been allotted
Division number so far. He will be supplied “Ayes” and “Noes” printed slips for
recording his vote. He may kindly record vote by his office choice by signing and
writing legibly his name, ID number and constituency on the slip.
HON. SPEAKER: The question is:
“Page 19, line 39,--

after “not exceeding ten lakh rupees”
substitute “not less than twenty lakh rupees”. (78)

Page 19, line 40,--
for “not exceeding ten five lakh rupees”

substitute  ‘“not less than ten lakh rupees” (79)

Page 19, lines 40 and 41,--
after ‘“‘as may be prescribed by the Central Government
from time to time”
substitute  “as may be decided by the Motor Accidents
Claims Tribunal”. (80)

The Lok Sabha divided:
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DIVISION AYES 15.04 hours
Anwar, Shri Tariq

“Aujla, Shri Gurjeet Singh
Baite, Shri Thangso

Baker, Shri George

Biju, Shri P. K.

Chandrappa, Shri B. N.
Chaudhary, Shri Santokh Singh
Chowdhury, Shri Adhir Ranjan
Datta, Shri Sankar Prasad

Dev, Kumari Sushmita

Engti, Shri Biren Singh
Gandhi, Shrimati Sonia

Gogoi, Shri Gaurav

Gowda, Shri S.P. Muddahanume
Jayadevan, Shri C. N.
Karunakaran, Shri P.

Kharge, Shri Mallikarjun
Kumar, Shri Kaushalendra
Mahadik, Shri Dhananjay
Mahtab, Shri Bhartruhari
Mani, Shri Jose K.

Meinya, Dr. Thokchom
Mohapatra, Dr. Sidhant

Moily, Shri M. Veerappa
Premachandran, Shri N.K.
Raghavan, Shri M.K.

Rajesh, Shri M. B.

@ Voted through slip.
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Ramachandran, Shri Mullappally
Ranjan, Shrimati Ranjeet

Sahu, Shri Tamradhwaj

Salim, Shri Mohammad

Samal, Dr. Kulmani

Sampath, Dr. A.

Suresh, Shri D.K.

Teacher, Shrimati P.K. Shreemathi
Venugopal, Shri K. C.

Yadav, Shri Jai Prakash Narayan
Yellaiah, Shri Nandi
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Agrawal, Shri Rajendra
Ahluwalia, Shri S.S.

Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.

Babu, Dr. Ravindra

Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Bala, Shrimati Anju

Bansode, Adv. Sharadkumar Maruti
Bhabhor, Shri Jasvantsinh Sumanbhai

Bhagat, Shri Bodh Singh
Bhamre, Dr. Subhash Ramrao
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bhole, Shri Devendra Singh
Birla, Shri Om

Bohra, Shri Ramcharan
Brahmpura, Shri Ranjit Singh
Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh

Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chauhan, Shri Devusinh
Chauhan, Shri P. P.

138



10.04.2017 139

Chavan, Shri Harishchandra

Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan

Chhotelal, Shri

Choubey, Shri Ashwini Kumar
Choudhary, Col. Sonaram
Choudhary, Shri Babulal
Choudhary, Shri Birendra Kumar
Chouhan, Shri Nandkumar Singh
Chudasama, Shri Rajeshbhai

Deka, Shri Ramen

Devi, Shrimati Rama

Devi, Shrimati Veena

Dharambir, Shri

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar

Diwakar, Shri Rajesh Kumar
Dwivedi, Shri Harishchandra alias Harish
Fatepara, Shri Devjibhai G.
Gaddigoudar, Shri P.C.

Gadkari, Shri Nitin

Gaikwad, Dr. Sunil Baliram
Gaikwad, Prof. Ravindra Vishwanath
Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Feroze Varun
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“Gandhi, Shrimati Maneka Sanjay
Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar
Gavit, Dr. Heena Vijaykumar
Ghubaya, Shri Sher Singh
Giluwa, Shri Laxman

Gohain, Shri Rajen

Gowda, Shri D.V. Sadananda
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal
Haribabu, Dr. Kambhampati
Hay, Prof. Richard

Hegde, Shri Anantkumar
Hemamalini, Shrimati

Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
Jat, Prof. Sanwar Lal
Jaunapuria, Shri Sukhbir Singh
Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar

Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Kachhadia, Shri Naranbhai
Kaiser, Choudhary Mehboob Ali
Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal

Kateel, Shri Nalin Kumar

@ Voted through slip.
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Katheria, Dr. Ramshankar
Kaushik, Shri Ramesh Chander
Khadse, Shrimati Rakshatai
Khaire, Shri Chandrakant
Kher, Shrimati Kirron

Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Kishore, Shri Kaushal

“Koli, Shri Bahadur Singh
Kristappa, Shri N.

Kulaste, Shri Faggan Singh
Kumar, Dr. Arun

Kumar, Dr. Virendra

“@Kumar, Kunwar Sarvesh
Kumar, Shri Dharmendra
Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Kushwaha, Shri Upendra
Lakhanpal, Shri Raghav
Maadam, Shrimati Poonamben
Mahajan, Shrimati Poonam
Mahato, Dr. Banshilal

Mahato, Shri Bidyut Baran
Manjhi, Shri Hari

Meena, Shri Harish

Meghwal, Shri Arjun Ram
Mishra, Shri Anoop

@ Voted through slip.
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Mishra, Shri Bhairon Prasad
Mishra, Shri Janardan

Mishra, Shri Kalraj

Mohan, Shri M. Murli

Mohan, Shri P.C.

Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Nagar, Shri Rodmal

Naik, Shri Shripad Yesso
Narasimham, Shri Thota

Nete, Shr1 Ashok Mahadeorao
Ninama, Shri Manshankar
Nishad, Shri Ajay

@Nishad, Shri Ram Charitra
Nishank, Dr. Ramesh Pokhriyal
Paatle, Shrimati Kamla
Pandey, Shri Rajesh

@Pandey, Shri Ravindra Kumar
Paswan, Shri Ramvilas

Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Dilip

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh

Patel, Shri Subhash

Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

@ Voted through slip.



10.04.2017 143

Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Prasad, Dr. Bhagirath
Pratap, Shri Krishan
Radadiya, Shri Vithalbhai Hansrajbhai
Radhakrishnan, Shri Pon
Rai, Shri Nityanand

Rai, Shri Prem Das

Raj, Shrimati Krishna
Rajbhar, Shri Harinarayan
Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Raju, Shri Ashok Gajapathi
Ram, Shri Janak

Ram, Shri Vishnu Dayal
Rao, Shri M. Venkateswara
Rathod, Shri D.S.

Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh
Raut, Shri Vinayak Bhaurao
Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Reddy, Shri Ch. Malla
Rijiju, Shri Kiren

@Rio, Shri Neiphiu

Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

@ Voted through slip.
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Sai, Shri Vishnu Dev

Saini, Shri Rajkumar

Sampla, Shri Vijay

Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Sawaikar, Adv. Narendra Keshav
Shah, Shrimati Mala Rajyalakshmi
Sharma, Shri Ram Kumar
Sharma, Shri Ram Swaroop
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shirole, Shri Anil

Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

Singh, Dr. Nepal

Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh (Retd), Gen. Vijay Kumar
Singh, Kunwar Bharatendra
Singh, Shri Abhishek

@Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Ganesh

Singh, Shri Hukum

@ Voted through slip.
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Singh, Shri Kirti Vardhan

Singh, Shri Lallu

Singh, Shri Nagendra

Singh, Shri R. K.

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Rama Kishore

Singh, Shri Sushil Kumar

Singh, Shri Uday Pratap

Singh, Shri Virendra

Sinha, Shri Jayant

Sinha, Shri Manoj

Solanki, Dr. Kirit P.

Somaiya, Dr. Kirit

Sonker, Shrimati Neelam

Tadas, Shri Ramdas C.

Tanwar, Shri Kanwar Singh

Tasa, Shri Kamakhya Prasad

Teli, Shr1 Rameshwar

Teni, Shri Ajay Misra

Thakur, Shrimati Savitri

Tripathi, Shri Sharad

Usendi, Shri Vikram

Utawal, Shri Manohar

Vaghela, Shri L. K.

Vasava, Shri Manshukhbhai Dhanjibhai
Vasava, Shri Parbhubhai Nagarbhai
Verma, Shri Bhanu Pratap Singh
Verma, Shrimati Rekha
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Vichare, Shri Rajan
Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan

Yadav, Shri Laxmi Narayan

Yadav, Shri Om Prakash

ABSTAIN
Udhayakumar, Shri M.
Verma, Shri Rajesh
Yadav, Shri Dharmendra
@Yadav, Shrimati Dimple

@ Voted through slip.
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HON. SPEAKER: Subject to correction”, the result of the Division is:
Ayes: 037
Noes: 221
Abstain: 003
The motion was negatived.
HON. SPEAKER: The question is:
“Clause 49, as amended, stands part of the Bill.”

The motion was adopted.
Clause 49, as amended, was added to the Bill.
Clause 50 was added to the Bill.

Clause 51 Amendment of section 166

Amendments made:
Page 30, after line 44, insert—

“(7) in sub section (1), after the proviso, the following proviso shall be
inserted, namely:—

“Provided further that where a person accepts compensation
under section 164 in accordance with the procedure provided
under section 149, his claims petition before the Claims
Tribunal shall lapse.”. (43)
(Shri Nitin Gadkari)

* “The following Members also recorded/ corrected their votes through slips.

Ayes: 037 + Shri Gurjeet Singh Aujla = 038

Noes: 221+ Shrimati Maneka Sanjay Gandhi,S/Shri Bahadur Singh Koli, Kunwar Sarvesh Kumar, Ram
Charitra Nishad, Ravindra Kumar Pandey, Neiphiu Rio, Bharat Singh=228.

Abstain: 003+ Shrimati Dimple Yadav = 004.
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Page 30, after line 45, insert—
“(ia) after sub-section (2), the following sub-section shall be inserted,
namely—

“(3) No application for compensation shall be entertained
unless it is made within six months of the occurrence of the
accident.”. (44)

(Shri Nitin Gadkari)
HON. SPEAKER: The question is:
“Clause 51, as amended, stand part of the Bill.”

The motion was adopted.
Clause 51, as amended, was added to the Bill.
Clauses 52 to 64 were added to the Bill.
Clause 65 Amendment of section 184
HON. SPEAKER: Now, amendment No. 83, Shri Tathagata Satpathy — not
present.
The question is:
“That clause 65 stand part of the Bill. ”

The motion was adopted.
Clause 65 was added to the Bill.
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Clause 66 Amendment of section 185

HON. SPEAKER: Amendment No. 84, Shri Tathagata Satpathy — not present.
The question is:

“That Clause 66 stands part of the Bill. ”

The motion was adopted.
Clause 66 was added to the Bill
Clauses 67 to 72 were added to the Bill.

Clause 73 Amendment of section 192 A

Amendments made:

Page 35, line 9, for “one year”, substitute “‘six months”. (45)
(Shri Nitin Gadkari)
Page 35, omit line 13. (46)
(Shri Nitin Gadkari)

Page 35, line 16, for “twenty thousand rupees”, substitute “’ten
thousand rupees”. (47)

(Shri Nitin Gadkari)

DR. RATNA DE (NAG) (HOOGHLY): I beg to move:

“Page 35, line 9,--
for “one year”

substitute ‘“nine months”. 91)
Page 35, line 16,--
for “twenty thousand rupees”

substitute “five thousand rupees”. (92)
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HON. SPEAKER: I shall now put amendment Nos. 91 and 92 moved by Dr.
Ratna De (Nag) to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 73, as amended, stands part of the Bill.”

The motion was adopted.

Clause 73, as amended, was added to the Bill.

Clause 74 Insertion of new section 192B
Amendments made:
Page 35, line 32, after “whichever is higher”, insert “and with
imprisonment for a term which shall not be less than six months but
may extend to one year”. (48)
(Shri Nitin Gadkari)
Page 35, for lines 37 and 38, substitute-
“punishable with imprisonment for a term which shall not be less
than six months but may extend to one year and shall also be liable
to fine equal to ten times the amount of annual road tax or two-third
the lifetime tax of the motor vehicle.”. (49)
(Shri Nitin Gadkari)
HON. SPEAKER: The question is:
“That clause 74, as amended, stands part of the BIL.”

The motion was adopted.
Clause 74, as amended, was added to the Bill.
Clauses 75 and 76 were added to the Bill.
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Clause 77 Insertion of new sections 194A, 194B,
194C, 194D, 194E and 194F.

Amendment made:
Page 36, line 44, for “one thousand rupees”, substitute “two hundred
rupees". (50)
(Shri Nitin Gadkari)
HON. SPEAKER: Dr. Ratna De Nag, are you moving amendment No. 93 to
Clause 77?
DR. RATNA DE NAG (HOOGHLY): I beg to move:
Page 36, line 44, --
for “one thousand rupees”
substitute “one hundred rupees”.
HON. SPEAKER: I shall now put amendment No. 93 to clause 77 moved by Dr.
Ratna De Nag to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 77, as amended, stands part of the Bill.

The motion was adopted.
Clause 77, as amended, was added to the Bill.
Clauses 78 to 81 were added to the Bill.

Motion Re: Suspension of Rule 80 (i)
SHRI NITIN GADKARI: I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 51' to the Motor
Vehicles (Amendment) Bill, 2016 and that this amendment may be
allowed to be moved.”

HON. SPEAKER: The question is:

' Vide Amendments list No. 1 circulated on 5.4.2017.
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“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 51 to the Motor
Vehicles (Amendment) Bill, 2016 and that this amendment may be
allowed to be moved. ”

The motion was adopted.

Failure to
comply with

New Clause 81 A standards for

Amendment made: road design,
) construction

Page 38, after line 4, insert— and
“81A. After section 198 of the principal Act, the following maintenance

section shall be inserted, namely:—

‘198A. (1) Any designated authority, contractor, consultant or
concessionaire responsible for the design or construction or maintenance of
the safety standards of the road shall follow such design, construction and
maintenance standards, as may be prescribed by the Central Government
from time to time.

(2) Where failure on the part of the designated authority, contractor,
consultant or concessionaire responsible under sub-section (1) to comply
with standards for road design, construction and maintenance, results in
death or disability, such authority or contractor or concessionaire shall be
punishable with a fine which may extend to one lakh rupees and the same
shall be paid to the Fund constituted under section 164B.

(3) For the purposes of sub section (2), the court shall in particular have
regard to the following matters, namely:—

(a) the characteristics of the road, and the nature and type of traffic which
was reasonably expected to use it as per the design of road;

() the standard of maintenance norms applicable for a road of that
character and use by such traffic;

(c) the state of repair in which road users would have expected to find the
road;
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(d) whether the designated authority responsible for the maintenance of the
road knew, or could reasonably have been expected to know, that the
condition of the part of the road to which the action relates was likely to
cause danger to the road users;

(e) whether the designated authority responsible for the maintenance of the
road could not reasonably have been expected to repair that part of the road
before the cause of action arose;

(f) whether adequate warning notices through road signs, of its condition
had been displayed; and

(g) such other matters as may be prescribed by the Central Government.
Explanation.—For the purposes of this section, the term

“contractor” shall include sub-contractors and all such persons
who are responsible for any stage in the design, construction, and

maintenance of a stretch of road.’”. (51)
(Shri Nitin Gadkari)
HON. SPEAKER: The Question is:
“That new clause 81A be added to the Bill.”
The motion was adopted.
New Clause 814 was added to the Bill.
Clause 82 Insertion of new 199A

Amendments made:

Page 38, line 5, for “following section”, substitute “following
sections”.  (52)

(Shri Nitin Gadkari)
Page 38, after line 35, insert—

“199B. The fines provided in this Act shall increase by such amount not Revision
exceeding ten per cent. in value of the existing fines, on an annual basis on 1st day | of
of April of each year from the date of commencement of the Motor Vehicles fines.
(Amendment) Act, 2017, as may be notified by the Central Government”. (53)

(Shri Nitin Gadkari)
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HON. SPEAKER: The question is:
“That clause 82, as amended, stands part of the Bill.

The motion was adopted.
Clause 82, as amended, was added to the Bill.
Clauses 83 and 84 were added to the Bill.

Clause 85 Amendment of section 206

HON. SPEAKER: Shri Sankar Prasad Datta, are you moving your amendment No.
81 to clause 85?
SHRI SANKAR PRASAD DATTA (TRIPURA WEST): I beg to move:

Page 39, line 33,--

after “seize the driving licence”

insert “only after ascertaining from -circumstantial and documentary

evidence,”.
HON. SPEAKER: I shall now put amendment No. 81 to clause 85 moved by Shri
Sankar Prasad Datta to the vote of the House.

The amendment was put and negatived.

HON. SPEAKER: The question is:

“That clause 85 stands part of the Bill.

The motion was adopted.
Clause 85 was added to the Bill.
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Clause 86 Insertion of new sections 210A and 210 B
Amendment made:
Page 40, after line 3, insert—

“210C. The Central Government may make rules for—
(a) design, construction and maintenance standards for

National highways; ——
Central

(b) such other factors as may be taken into account by the Court under | Government

sub-section (3) of section 198A; ;illéﬂsake

(c) any other matter which is, or has to be, prescribed by
the Central Government.

210D. The State Government may make rules for design, construction and

maintenance standards for roads other than national highways, and for any
other matter which is, or may be, prescribed by the State Government.”.
(54)

(Shri Nitin Gadkari

Power of
State
Government
to make
rules.

HON. SPEAKER: The question is:
That clause 86, as amended, stands part of the Bill.

The motion was adopted.
Clause 86, as amended, was added to the Bill.
Clauses 87 and 88 were added to the Bill.

Clause 89 Insertion of new sections 215A, 215B
and 215C

Amendments made:

Page 41, line 3, for “person or groups of persons”, substitute public servant
or public authority”. (55)
(Shri Nitin Gadkari)

Page 41, line 4, for “person or group of persons”, substitute public servant
or public authority”. (56)
(Shri Nitin Gadkari)
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Page 41, line 8, for “any person or groups of persons”, substitute “public
servant or public authority”. (57)
(Shri Nitin Gadkari)

Page 41, lines 8 and 9, for “person or group of persons”, substitute “public
servant or public authority”. (58)
(Shri Nitin Gadkari)

Page 41, after line 34, insert —

“215D. (1) The Central Government shall, by notification in National
National the Official Gazette, constitute a National Road Safety Board | Road Safety
consisting of a Chairman, such number of Board representatives from th Board.
State Governments, and such other members as it may consider necessar
and on such terms and conditions as may be prescribed by the Central

Government.
(2) The National Board shall render advice to the Central Government or
State Government, as the case may be, on all aspects pertaining to road

safety and traffic management including, but not limited to,—

(a) the standards of design, weight, construction, manufacturing process,
operation and maintenance of motorvehicles and of safety equipment;

(b) the registration and licensing of motor vehicles;

(c) the formulation of standards for road safety, road infrastructure and
control of traffic;

(d) the facilitation of safe and sustainable utilisation of road transport
ecosystem,

(e) the promotion of new vehicle technology;
(f) the safety of vulnerable road users;

(g) programmes for educating and sensitizing drivers and other road users;
and

(h) such other functions as may be prescribed by the Central Government
from time to time.
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215E. The Central Government may make rules—

(a) regarding terms and conditions of appointment of Chairman and

P f
members of the National Road Safety Board under sub-section (1) of Cz:lvtzlo
section 215D; Government

to make
(b) other functions of the National Road Safety Board under sub-section rules.
of section 215D;

(c) any other matter which is, or has to be, prescribed by the Central
Government.” (59)
(Shri Nitin Gadkari)

HON. SPEAKER: The question is:
“That clause 89, as amended, stands part of the Bill.”
The motion was adopted.

Clause 89, as amended, was added to the Bill.

Motion Re: Suspension of Rule 80 (I)
SHRI NITIN GADKARI: Madam, I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 60 to the Motor
Vehicles (Amendment) Bill, 2016 and that this amendment may be
allowed to be moved.”

HON. SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 60" to the Motor
Vehicles (Amendment) Bill, 2016 and that this amendment may be
allowed to be moved.”
The motion was adopted.

* Vide Amendments list No. 1 circulated on 5.4.2017.
* Vide Amendments list No. 1 circulated on 5.4.2017.
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New Clause 90
Amendment made:
Page 41, after line 34, insert—
“90. In the principal Act, the Second Schedule

shall be omitted.”. (60) Omission of
Schedule.

Second
(Shri Nitin Gadkari)

HON. SPEAKER: The question is:
“That new clause 90 be added to the Bill.”

The motion was adopted.

New Clause 90 was added to the Bill.

Clause 1 Short title and commencement
Amendments made:
Page 1, line 3, for “2016”, substitute “2017”. (2)
Page 1, for lines 5 to 7, substitute—

“in the Official Gazette, appoint and different dates may be
appointed for different provisions of this Act and any reference in
any such provision to the commencement of this Act shall be
construed as a reference to the coming into force of that provision.”.

3)

(Shri Nitin Gadkari)
HON. SPEAKER: Shri N.K. Premachandran, are you moving your amendment?
SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, I beg to move:
Page 1, for lines 5 to 7 substitute—

“in the official gazette, appoint and different dates may be
appointed for different provisions of this Act and any reference in
this Act to the commencement to this Act shall in relation to a State
or provision, be construed as a reference to the coming into force of
this Act in that State or respective provisions as the case may be”

(85)
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Madam, this amendment is regarding the coming into force of this Act. In
the original Bill introduced by the hon. Minister, that provision was there. I want
to reiterate that provision because the respective States will be given a chance for
making the rules enforceable according to the convenience of the Central
Government’s Notification.

HON. SPEAKER: I shall now put amendment No. 85 to clause 1 moved by Shri
N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 1, as amended, stands part of the Bill.”
The motion was adopted.

Clause 1, as amended, was added to the Bill.

ENACTING FORMULA
Amendment made:
Page 1, line 1, for “Sixty-seventh”,
substitute “Sixty-eighth”. (1)
(Shri Nitin Gadkari)

HON. SPEAKER: The question is:
“That the Enacting Formula, as amended, stands part of the Bill.”
The motion was adopted.
Enacting Formula, as amended, was added to the Bill.

The Long Title was added to the Bill.

HON. SPEAKER: The Lobbies may be opened.
SHRI NITIN GADKARI: Madam, I beg to move:
“That the Bill, as amended, be passed.”



10.04.2017 160

HON. SPEAKER: Motion moved:
“That the Bill, as amended, be passed.”

HON. SPEAKER: Now, Dr. K. Kamaraj, do you want to say something as you
were not present the other day?

DR.K. KAMARAJ (KALLAKURICHI): Yes Madam, I want to say a few words.
Since I was not there the other day, kindly give me enough time to speak now.
HON. SPEAKER: No, please say whatever you want to say in two minutes.

DR.K. KAMARAIJ: Madam, this is regarding the compensation awarded in the
case of accidents. The Bill caps the maximum liability for third party insurers. It
cannot negate the compensation amount that courts could award in case of a
conflict. So, I would like to know from the Minister, that in case the court awards
a higher compensation, as to who will pay the remaining amount, whether the
insurance company will pay it or the person who has caused the accident will pay.

Secondly, with regard to penalty, the penalties for contravening the
provisions of the scheme on Interim Relief to accident victims are specified in the
Bill. But the offences that would warrant such penalties have not been specified in
the Bill. So, is it not unreasonable to impose penalties without knowing the nature
of the offences? The Minister said that the Government will issue a notification.
But here we are going to give powers of specifying the offences to the Executive.
So, I want a clarification from the Minister on this point.

Thirdly, Clause 45 of the Bill states that the States must provide for
electronic monitoring of road safety on National Highways, State Highways and
Urban Roads, as per the guidelines framed by the Central Government. But it is
unclear as to who will bear the cost of implementing such safety measures. This
may be clarified.

Lastly, with regard to provision of Certificate of Fitness of the vehicle, the
Government says that the vehicle has to be tested at an Automated Testing Station

set up as per the rules framed by the Central Government and authorized by the
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State Government. Now, the RTOs are given powers to give these Fitness
Certificates. There are two things here. First, the income of the State Government
is taken away. Secondly, suppose the vehicle owner goes to an Automatic Testing
Station, he would be spending extra money. There are so many mechanics in the
country, who would be losing their jobs. How is the Government going to
compensate them?

There are various provisions of the Bill against which we have raised our
objections, but the Central Government has not considered them. It affects the
federal structure of our country.

SHRI JAYADEV GALLA (GUNTUR): Thank you, Madam Speaker, for giving
me this opportunity. I would just make a few suggestions.

The first point, Madam, is that the Bill proposes to target traffic offenders
with stringent penalties. But the point to be noted here is that you are only
imposing penalties and not proposing to cancel or impound the licenses. So, for
repeat offenders, if they make offences more than two or three times, or five times
like that, you should have a provision to revoke the driver’s license also for some
period of time. This is in vogue in most countries. So, here also, the repeat
offenders should have their licenses revoked for some period of time.

The second point, Madam, is about creation of the Motor Vehicle Accident
Fund, to provide immediate relief and compensation to hit and run victims. Under
the Act, the Fund is called the Solatium Fund to pay compensation to hit and run
victims. But under the Bill, the hon. Minister is also creating one more Fund
called the Motor Vehicle Accident Fund. So, the point is: what is the necessity for
a second Fund when first fund is already there?

Madam, one other point that I would like to make is regarding the
definition of ‘road rage’. ‘Road rage’ is mentioned several times but there is no
definition for this in the Bill. It would be good to have a definition for it.

The final point, Madam, is this. There are thousands of buses, which are

illegally registered in Arunachal Pradesh, Nagaland, Puducherry and such places



10.04.2017 162

with fake addresses, no physical verification, no local partner as per the BEFR;
and they are given All-India Permit/Tourist Permit, which is not allowed for
sleeper coaches. But they are illegally operating these in South and West. In spite
of having it registered in one part of the country, they are operating in other part of
the country. Thousands of such cases are there. Due to f that, the safety of the
passengers is at risk.

So, I would request the hon. Minister to please investigate this and cancel
the registration and certificates of these illegal vehicles as it is causing huge
safety-related issues for the citizens at large.

With this, thank you, very much Madam.

2 T AETSIG (BIETYR): edel Heredl, 9 a1 #1 St 7 984 fIaR 3 IR fan &, =g
€ GRUIE AIRA &1 SHITH! § 9gd 8l Je@yyl el © HRal ol AgHd B R I agd
2l 9o TE | AISHE B T&IeR B Sl 50 WY off, IF@! 300 wd R A w4 Bl
ST gAY 500 W 1000 W0, FEfAT Tpdl &I BIF 2500 ¥II I 10,000 T, TEJ
g TN W A d6d g8 ol 3D B F DI ORd Bl U U FWRE b S
SRIeHcd §, S9H ¥l 98d 991 ek §s ©l 7 T ¢ 12 TN &I 16,500 WHI ¥ 26,000
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SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, I will confine to the
Third Reading of the Bill. The implication on the impact or the Bill is to be
addressed by the Government for which I am putting my suggestions. I will finish
within seconds.

First of all, I would like to appreciate the earnest efforts made by the hon.
Minister in bringing this legislation. If a driving license is seized by the police
authorities, a temporary receipt will be given and a decision will be taken after six
months or one year. The hon. Minister may kindly note that during that time a
temporary acknowledgement receipt will be given but the person concerned will
not be allowed to use that temporary acknowledgement receipt for driving. That is

a denial of the Fundamental Right of a particular citizen of our country. You
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should specify the time by which the decision should be taken. That is the first
point regarding the first implication.

The second point is already stated, I am not repeating it that it is in the
Concurrent List. It is the State, wherever the ‘consultation’ comes, please make it
as ‘consent’.

The third point, Madam, is regarding the Centralized Registering Authority.
A very important provision is there that all the driving licenses, all the vehicle
registration details, etc., should be with the Centralized Registering Authority. To
make it effective, the Central Government should provide the infrastructure
facilities to the State Government for having the Centralized Registering
Authority. More Central funds should be provided to the State Governments.

Fourthly, if there is any manufacturing defect in the vehicle, a certain
percentage of buyers have to complaint and a particular agency has to test it also.
These three provisions are there — one is the exchange; second is to reimburse the
whole cost; and third is repair. If a vehicle is having a manufacturing defect and it
is being repaired, it means, it is totally unfair. Kindly, look into this aspect.

Madam, my last point is regarding the helmet. Nothing was spelt about the
quality of helmet. The scientific requirements of a quality helmet have not been
properly stated. That may be corrected.

The last point is about the internationally accepted use of handled
communication system. The hon. Minister is well aware that there is an inbuilt
mechanism in the vehicle to have the handled communication system. If this Act
is implemented, those who are using this handled communication system, which is
inbuilt in the vehicle, will be punished.

These are my points.
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SHRI M.B. RAJESH (PALAKKAD): Thank you Madam. I will not take more
than one minute. I just want to raise only one issue. The most contentious issue is
that of putting a cap for injured and deceased. This is the most important and
contentious issue. The hon. Minister has not properly addressed that issue. This
cap will only serve the interest of insurance companies but not the interest of the
common people.

PROF. SAUGATA ROY (DUM DUM): I will be very brief Madam. Actually,
when the hon. Minister originally brought this Motor Vehicles (Amendment) Bill,
he wanted to pass it straightaway. But like me, many other hon. Members
proposed that it should be sent to the Standing Committee. Now, the Standing
Committee has sent a Report and we have come with a better Bill for which I
thank the hon. Minister.

All T want to ask the Minister is this. He has mentioned about sky buses
and all that. In his speech, he has not mentioned about the Bus Rapid Transit
System (BRTS) which operates very well in Indore, in Ahmedabad and in Curitiba
in Brazil. I want a reaction from him on the BRTS system to be operated
throughout India.

HON. SPEAKER: The Minister may now move that the Bill, as amended, be
passed. If you want to comment, you can do so in one or two minutes only.

SHRI NITIN GADKARI: There is no cap on liability. The entire amount is paid
by the insurance company. There is go gap. A competent judicial authority can
give the decision. It can benefit them. So, no question arises. ... (Interruptions)
rft SEH IS Ny B T8 g SD IWR BIs DY & 2. (qaE)

HON. SPEAKER: He has already cleared it. Voting is also there.

2t FAfeA TewW @ WY el WEledl, S B & R § YBI T 8, $HH HH B DI
HABR ST BT 8l T TE B ADd ¢
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I beg to move:
“That the Bill, as amended, be passed.”
HON. SPEAKER: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.
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15.32 hours

NATIONAL COMMISSION FOR BACKWARD
CLASSES (REPEAL) BILL, 2017
AND
CONSTITUTION (ONE HUNDRED AND
TWENTY-THIRD AMENDMENT) BILL, 2017....Contd.

HON. SPEAKER: Now, Item Nos. 18 and 19; Shri Hukmdeo Narayan Yadav to
continue.
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SHRI K.N. RAMACHANDRAN (SRIPERUMBUDUR): Hon. Deputy Speaker,
Sir, I thank you for allowing me to speak.

At the outset, [ would say that this is a remarkable Bill. I want to say in this
august House that because of my beloved leader Puratchi Thalaivi Amma, I am
standing here. She was a mark-able and remarkable leader of this Constitution
(Amendment) Bill. Amma is an example for all. Amma was the frontrunner. Our
Puratchi Thalaivi Amma was an embodiment of the greatest leader who fought for
upholding social justice and has been a symbol of empowerment of socially,
economically weaker sections in Tamil Nadu. This is a fact.

The establishment of a new Commission with constitutional powers for the
OBC, just like similar bodies for the SCs and the STs, is the need of the hour.
Therefore, the Government has decided to set up a National Commission for
Socially and Educationally Backward Classes as a constitutional body by making
an amendment to Article 338B.

At present, the functions of the National Commission on Backward Classes
are limited to examining the request for inclusion of any class of citizens as a
backward class and hear complaints of over-inclusion or under-inclusion of any
backward class in the existing quota and advise the Central Government. In order
to safeguard the interests of the socially, educationally backward classes more
effectively, it is proposed to create a National Commission for Backward Classes
with constitutional status at par with the National Commission for Scheduled
Castes and the National Commission for Scheduled Tribes. The Commission has
powers to examine requests for inclusion of any community in the list of backward
classes and hear complaints of over-inclusion or under-inclusion, following which
it would advise the Union Government. In its new form, being a constitutional
authority could give it more teeth.

Sir, the policy of reservation of seats in educational institutions, and in
appointments, for BC, MBC, SC, ST has had a long history in Tamil Nadu dating
back to the year 1921. This is a fact that Tamil Nadu is an example for other
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States. The extent of reservation has been growing upward constantly, consistent
with the needs of the people belonging to backward and most backward classes
who constitute the majority of population. The reservation for SC, ST, BC and
MBC has now reached the level of 69 per cent. This is mark-able history. This
achievement has been made only by our Amma.

The issue of social justice has been an integral part of the Dravidian
Movement. This is a fact. The Justice Party, officially the South Indian, Liberal
Federation, was a political party in the Madras Presidency of British India. It was
established in 1917 as a result of a series of social justice conferences and
meetings in the Madras Presidency. Communal division between dominant and
deprived communities began in the Presidency during the late 19™ and early 20"
Century mainly due to caste prejudices and disproportionate representation of
dominant communities in Government jobs.

Justice Party came under the leadership of Periyar. Still, people recall
Vaikam Veerar E. V. Ramaswamy and his Self-Respect Movement. In 1944,
Periyar transformed the Justice Party into the social organization called the
Dravidar Kazhagam and finally withdrew it from electoral politics. The Justice
Party's period in power is remembered for the introduction of caste-based
reservations, and educational and religious reforms.

The Self-Respect Movement is a movement with the aim
of achieving a society where backward castes have equal human rights and
encouraging backward castes to have self-respect in the context of a caste-based
society that considered them to be a lower-end of the hierarchy. It was founded in
1925 by E. V. Ramasamy. The movement was extremely influential not only in
Tamil Nadu, but also overseas in countries with large Tamil population that lived
in countries such as Malaysia and Singapore. But Periyar did not want to
participate in electoral politics and State’s administrative power.

This is my important suggestion / view, through you, Sir. Dr. C.N.

Annadurai, the mentor of Dr. Puratchi Thalaivar
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MGR  wanted to enter into electoral politics and  believed
that through participating and winning elections political
equations could be changed and social justice could be
upheld. So, he systematically continued the social justice movement of Periyar and
also pioneered his political movement to form the Government in 1967.

Following  the  footprints  of  Periyar and  Anna, our
mercurial leader Dr. Puratchi Thalaivar MGR founded our Party, namely, A/l-
India Anna Dravida Munnetra Kazhagam (ATADMK), which owes its origin to
the Self-Respect Movement, and it continued to protect the Constitutional rights of
the backward and most backward communities by following 50 per cent
reservation.

After Puratchi Thalaivar MGR, our Puratchi Thalaivi Amma
has  become the  pioneering champion in  upholding  social
justice in Tamil Nadu. She was the first and foremost ruler
to provide 69 per cent reservation for the deprived communities
in Tamil Nadu. This is a fact; this is history; and this is the achievement. During
her golden period, Amma had fought many social and legal battles to implement
the 69 per cent reservation policy in Tamil Nadu. No wonder, she has been praised
as the Saviour and Restorer of Social Justice in Tamil Nadu: Samuga Neethi
Kaththa Veeranganai. Her Government had justified in the Supreme Court the law
providing for 69 per cent quota in employment and
educational institutions in the State contending that backward classes constituted
87 per cent of the population. This is a fact.

The philosophy of reservation has been evolved in the State over many
years and the present policy meets with the aspiration of various classes of people
whom this policy is intended to benefit. It is, therefore, essential that the law is
implemented fully. The law, by making reservation based on population, attempts
to bring the unequals in parity with equals. The Act is aimed at bringing about real

equality and parity in the matter of opportunities in the area of education and
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public employment having regard to the prevailing economic and social
conditions. This 1is important. I would request through you the Central
Government that the Bill should not affect the States’ rights and the States’ liberty.

While insisting for 50 per cent reservation in ‘Indira Sawhney’ case, the
Supreme Court has given some lenience to the State Governments to meet the
extraordinary circumstances prevailing in certain parts of the country. The Tamil
Nadu Government enacted the law providing 69 per cent reservation taking into
consideration the peculiar situation in the State. The reservation system in Tamil
Nadu is much in contrast to the rest of India, not by the nature of reservation but
by its basic history. At present, reservation works out to somewhat less than 69 per
cent, depending on how many non-reserved category students are admitted in the
super-numerary seats. If 100 seats are available, first, two merit lists are drawn up
without considering community, one for 31 seats and the second for 50 seats,
corresponding to 69 per cent reservation and 50 per cent reservation respectively.
Any non-reserved category students placed in the 50 seat list and not in the 31 seat
list are admitted under super-numerary quota, that is, the seats are added to the 100
for these backward students. The 31 seat list is used as the non-reserved open
admission list and 69 seats are filled up using the 69 per cent reservation formula -
- 30 seats for BC, 20 seats for MBC, 18 seats for SC and one seat for ST.

The effective reservation percentage depends on how many non-reserved
category students figure in the 50 list and not in the 31 list. At one extreme, all 19
may be non-reserved category students, in which case the total reservation works
out to about 119 or about 58 per cent. At the other extreme, none of the 19 added
to the 31 list may be from the non-reserved category, in which case no super-
numerary seats are created and reservation works out to be 69 per cent as
mandated by the State law.

In the Special Session of Tamil Nadu Legislative Assembly held on 9™
November, 1993, it had been unanimously resolved to call upon the Central

Government to take steps immediately to bring a suitable amendment to the
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Constitution of India to enable the Government of Tamil Nadu to continue its
policy of 69 per cent reservation in Government services and for admission in
educational institutions as at present. An all-party meeting had also been held in
November, 1993 in Tamil Nadu urging that there should not be any doubt or delay
in ensuring the continued implementation of 69 per cent reservation for the
welfare and advancement of the backward classes.

The Tamil Nadu Government enacted a legislation, namely, Tamil Nadu
Backward Classes, Scheduled Castes and Scheduled Tribes Bill, 1993 and
forwarded it to the Government of India for consideration of the President of India
in terms of Article 31C of the Constitution.

16.00 hours

In view of the importance and sensitive nature of the matter, the Union
Home Minister held meetings with the leaders of poliltical parties on 13th July,
1994 to discuss the provisions of the Bill. The general consensus among the
leaders was that the Bill should be assented to. Accordingly, the President gave his
assent to the Bill on 19" July, 1994. The Government of Tamil Nadu accordingly
notified it as Act No.45 of 1994 on19th July, 1994.

The Tamil Nadu Government had requested the Government of India on
22" July, 1994 that the aforementioned Tamil Nadu Act 45 of 1994 be included in
the Ninth Schedule to the Constitution of India as the said Act attracts article 31C
of the Constitution as falling within the purview of clauses (b) and (c) of article 39
and articles 38 and 46 of the Constitution vide section 2 of the Act. The Act has
been passed relying on the Directive Principles of State Policy enshrined in Part
IV of the Constitution and in particular, articles 38, 39 (b) and (c) and 46 of the
Constitution.

The Government of India has already supported the provision of the State
legislation by giving the President's assent to the Bill and included in the Ninth
Schedule to the Constitution of India.
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Before I conclude, I wish to suggest some important points with which, I
believe most of the members in this august House will agree.

The National Commission for Backward Classes shall consist of a
Chairperson, a Vice-Chairperson and three other Members. While appointing the
Chairperson and other Members to the NCBC, region-wise representation and
chances should be provided.

I suggest that at least one member of the Commission shall be a woman.
Any process in the formation, execution of the Commission should be done after
proper consultation with the States and on the basis of prior recommendations of
the State governments.

Every State Government may, by public notification, specify the socially
and educationally backward classes in that State which shall be deemed to be the
State List of socially and educationally backward classes in relation to the State.

The State may by law include in or exclude from the State List of socially
and educationally backward classes specified in a notification issued under clause
(3) any socially and educationally backward class, provided that the aforesaid
notification issued under the said clause, shall not be varied by any subsequent
notification.

Thank You, Sir.
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SHRI KALYAN BANERJEE (SREERAMPUR): Hon. Deputy Speaker, Sir, [ am
obliged that you have given me this chance to speak on the subject. I will speak on
a very limited field and the rest of the arena will be covered by my colleague Shri
Dasrath Tirkey.

Sir, I would raise very important questions today. Something has been
highlighted by my friend from the AIADMK who has just spoken. There is no
quarrel. Let us be very frank to appreciate reservation and making a Commission
for the OBCs, SCs, STs, etc. For that, no lecture is required to be given today.
Whatever Dr. Ambedkar had said in this regard is the first and final thing in our
country and we accept that.

I am not opposing clauses 1, 2 and 3. But I am opposing clause 4, that is
insertion of new article 342A which reads like this: “The President may with
respect to any State or Union territory, and where it is a State, after consultation
with the Governor thereof, by public notification, specify the socially and
educationally backward classes which shall for the purposes of this Constitution
be deemed to be socially and educationally backward classes in relation to that
State or Union territory, as the case may be.”

Therefore, today by way of this Constitution Amendment, this Central
Government wants to take away the power of State Governments. The concept of
the OBC was thoroughly argued before a nine-judge Constitution Bench in 1992
in the case of Indira Sawhney and Others versus Union of India and Others. The
judgement was given in the ratio of 6:3. The judgement said that the State
Government will identify backward classes and the State Government will be
having power to make reservation for backward classes, which we call as OBCs.
Therefore, under article 141 of the Constitution of India, power of enacting the
law in identifying the backward classes has been entrusted by the Supreme Court
to State Governments. After this judgement was delivered on 16" November
1992, almost all State Governments in 1993 enacted the law in respect of the

backward classes which were called as OBCs. This is a very long judgement. In
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paragraph 323 of the judgement, there is a summary of the judgement in which it
is said that “it is open to the State to adopt valid classification and make special
provisions for the protection of classes of citizens whose comparative
backwardness the State has a mandate to redress by affirmative action
programmes. Any such programme must be strictly tailored to the Constitutional
requirement that no citizen shall be excluded from being considered on the basis
of merit for any public employment except to the extent that a valid reservation
has been in favour of backward classes of citizens.”

If we read this judgement, this power has been given by the Supreme Court
to States and not to the Union of India. In sub-paragraph four, it has been said by
the Supreme Court that in the case of Other Backward Classes of citizens qualified
for reservation, the burden is on the State to show that these classes have been
subjected to such discrimination in the past that they are reduced to a state of
helplessness, poverty and the consequential social and educational backwardness
as in the case of the Scheduled Castes and Scheduled Tribes. Therefore, this
categorisation has to be made by the State Government. It has been said by the
nine-judge bench of the Supreme Court. After that, the Supreme Court has said at
clause 12 of that paragraph, “Whenever and wherever poverty and backwardness
are identified, it is the Constitutional responsibility of the State to initiate
economic and other measures to ameliorate the conditions of the people residing in
those regions. But economic backwardness without more does not justify
reservation.” The gist of the entire judgement is who would identify. Identification
is to be made by the State Government; identification would not be done by the
Central Government. Who knows in my State which are the backward classes?
Why should I depend upon the ipse dixit of the Central Government? This is not
the law which has been enacted by Parliament. This is the law which has emanated
from the Supreme Court judgement and we are following it from 1993. We are

doing it for all the States.
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In view of Article 16 (4), there is a Constitution amendment. I will just read
this. It says:

“Nothing in this article shall prevent the State from making any
provision for the reservation of appointments or posts in favour of
any backward class of citizens which, in the opinion of the State, is
not adequately represented in the services under the State.”

Therefore, Article 16 (4) empowers the State Government to make
reservation for these other backward classes. ... (Interruptions)

SHRI N.K. PREMACHANDRAN (KOLLAM): I want one clarification. In Article
16 (4), does the use of the word ‘State’ mean the ‘Government of India’ or the
particular State concerned? ... (Interruptions)
SHRI KALYAN BANERIJEE: Please take your seat. ... (Interruptions)
HON. DEPUTY SPEAKER: You please address the Chair.

... (Interruptions)
SHRI KALYAN BANERJEE: What does ‘State’ mean? Let us look into the
Constitution. We are having a Central Government; we also have the State
Governments. This is where we have to read it as the Central Government and the
State Government separately. But there is again another ‘State’ which comes
under the purview of Article 12 of the Constitution of India. The public sector
undertakings and public funded bodies are also there. But here the State means the
State Governments.

The power is vested in the State Government. How can such a power be
taken away today by an amendment under Article 342 (1)? Today, there is an
attempt on the part of the Government to nullify the judgement which has been
laid down in the Indra Sawhney case under Article 141 of the Constitution of India
which is binding. Can it be nullified? The State has to identify.

I am coming to the second part. We had said this when we discussed the
GST Bill and the GST Council also. Time and again, this Government is trying to

hit the federal structure of the Constitution. Under the veil of a Constitution
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Amendment, under the veil of a statutory amendment, under the veil of many
other things, since Parliament has the power and they have a large majority in
Parliament, they are hitting the federal structure of the Constitution. I am sorry to
say this. We had supported the GST Council Amendment which was brought by
the Congress. Unfortunately the Congress did not push it in the Rajya Sabha. It is
a very unfortunate affair. When the Congress had brought in the amendment, I
agreed with the Chief Whip when he had a talk with me. The problem is this.
Today, we can pass a law. With their majority, they can pass a law. It does not
matter. We had passed the National Judicial Appointments Bill also. That does not
matter. The question is this. Are you hitting the basic structure of the Constitution?
Nobody is having a right to hit the basic structure of the Constitution.

Sir, I may point out to you as to what the Government is trying to bring
under Article 342(a).

“The President may with respect to any State or Union Territory and
where it is State after consultation with the Governor thereof by
public notification specify... ”

Do you know what does the word consultation mean? Consultation may
mean that [ will talk to you over telephone and you may or may not agree. If you
do not agree, do not agree but whatever is in my mind I will do that. The word
‘consultation’ here has no meaning. It is meaningless. There was this
consultation in the Supreme Court judges’ appointment case which was delivered
in 1992-93. We must have an effective consultation. Today, in 2016-17 we see
that there 1s no effective consultation. Since there is no effective consultation, we
have to bring in the National Judicial Appointments Commission Bill which has
been struck down by the Supreme Court. MoP is being delivered. I do not know
what is going to happen.

Why should the State Governments have to depend upon the ipse dixit and
the whims of the Central Government? By bringing this Constitution amendment,

are they hitting the federal structure of the Constitution, federal structure of the
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country itself? Can you take the power of the State Government? Maybe, today
you are having a good majority. Maybe, today you are heading the nine States. It
is not enough. What we are doing today is not just for today or tomorrow or for
ten years on. What we are doing today is for our next generation. We have to
give answer to them.

So far as Article 342 (a), Clause 4 is concerned, I strongly object and
oppose it. [ will request all my friends to oppose it tooth and nail otherwise we
will be betraying the Supreme Court’s judgement in Indira Sawhney case. Thank

you, Sir.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, after hearing Shri
Hukmdeo Narayan Yadav today and also the other day, an impression went
around when I stood up to oppose the content of the Bill. That day I had said very
clearly, “I am not going into the merit of the Bill. When the discussion will take
place, I will definitely go into the merit of the Bill”. But relating to the policy on
reservation to be provided to Other Backward Classes, BJD is in support of
providing constitutional validity to the reservation for OBC. The erstwhile Janata
Dal, where Shri Biju Patnaik was one of the tallest leaders, had also supported
reservation for the OBC. Ram Vilas Paswan ji is a witness to it. So, I did not
explain that we are for reservation for Other Backwad Classes, socially and
educationally backward classes.

But during that period one should also remember when a student of Delhi
University had put kerosene over him and set himself on fire, what had happened
throughout the country. The whole nation was charged relating to the Reservation
Policy. But subsequently the nation also accepted that we have to find a way out
and that is how that famous judgement in case of constitutional bench of the
Supreme Court of India Indra Sawhney Vs. Union of India and others came on 16™
November, 1992.

Sir, I stand here to oppose this Bill, not because this Bill goes against the
Reservation Policy but because, as I had said the other day, this goes against the
federal character of our Constitution.

Sir, certain powers have been given to respective States to formulate a law
and Indira Sawhney’s case is one of the glaring examples as to how States have to
formulate a law. I am thankful to the hon. Minister. He came and talked to me and
tried to impress upon me that yes we are not taking away any power of the State.
That will remain. But, I have a different opinion and after hearing the AIADMK
Member and also Shri Kalyan Banerjee, I think the Government should

reconsider.
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I have certain other points also to make. The point is this. This Bill looks
very innocuous and many hon. Members sitting in the Treasury Benches,
belonging to OBC, feel very elated that because constitutionally this mechanism is
now getting addressed. I also felt very much delighted because for the last 20-25
years, there has been a persistent demand that other than the Judgement that has
been provided by the hon. Supreme Court in which respective Acts have been
formulated by the Union Government and also by the respective State
Governments, there is no constitutional validity relating to this provision. There
was a demand cutting across party lines and everywhere. When UPA was there,
repeated demands were also made to make it a constitutional provision so that
whenever a change will be made relating to reconsideration of the reservation of
OBC, then it has to come to the Parliament. Unilaterally, the executive cannot do
away with it. Unilaterally, the State Government cannot do away with it. The
provision can only be tackled and can only be made of reconsideration and
deletion by the Parliament. So, therefore, the first amendment, that is getting
effected is 338(b) concerning the National Commission for Backward Classes.
This also reminds us that there was an opinion which was created saying that leave
it as National Commission for Backward Classes. But, there was a large number of
people who were also saying that make it specific because there are socially and
educationally backward classes. It is because this determination of backwardness
is not relating to poverty, untouchability and is not relating to remoteness. I am
mentioning these three words because we have provided reservation to Scheduled
Castes as per the constitutional provision because of untouchability. That is
required and is needed. Therefore, a number of agitations went on before
Independence and social upheaval was also there due to untouchability. It is
because of untouchability, a large section of our society was bereft of recognition,
both financially and educationally. Therefore, Scheduled Castes reservation is

there. It is because of remoteness, reservation is provided to Scheduled Tribes.
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Therefore, because of remoteness and untouchability, poverty is there. That is the
reason why, reservation was provided.

But, in the case of backward classes, as it was mentioned in the
Constitution, subsequently during Shri Jawaharlal Nehru’s Prime-ministership,
Kaka Kalelkar Committee was formed and it was decided that this type of
provision was required. It was a different matter till the Mandal Commission was
created, not much step was taken. But, those were turbulent times. India faced
three wars. There was an emergency. But, when there was a fractured mandate in
1989 because of political reason or whatever it may be, the Mandal Commission’s
recommendation was accepted. It is because it was accepted, the matter went to
the court of law and in 1992, a pronouncement was made by the apex court which
was just now read out by Shri Kalyan Banerjee.

Sir, I would just like to mention here that according to the Indira Jaisingh,
the new body relating to the Backward Class Commission is likely to be similar to
the National Commission for Scheduled Castes under article 338 and the National
Commission for Scheduled Tribes under article 338A which were introduced in
the Constitution by way of two constitutional amendments — one in 1990 and
another in 2003. It took another 13 years for the Scheduled Tribes to have a
constitutional proviso. For Scheduled Castes, it was done in 1990 and we had
reservation since beginning of our Independence or even before that. It was not
constitutionally or legally binding that a citizen of this country can claim. It
happened for the Scheduled Castes in 1990 and for Scheduled Tribes in 2003. The
provision of Indira Sawhney case was of 1992 and now we are in 2017. Around
24-25 years have passed.

In between, what has happened? As I had mentioned, in the case of Indira
Sawhney verses Union of India, the Supreme Court in 1992 found that it was not
invalid to identify a group by any criteria like occupation, social, educational or
economic situation. However, it was not invalid. However, it noted that social

and educationally backward class under article 340 had to be construed in a
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limited sense and did not have the wide sweep as well as the fundamental right
guaranteed to backward classes in article 16(4). This provision empowers the
Government to make reservations in appointments in favour of any backward class
of citizens.

The Constitution which provides for reservation and other social justice
measures for social classes which are victims of untouchability — Scheduled
Castes; victims of remoteness under vulnerable conditions, namely, Scheduled
Tribes; and victims of social inferiority or lowliness under the caste system in
Socially and Educationally Backward Classes. Especially, I would say that it is not
for the poor or for the disempowered. Poor and unemployed who do not belong to
these three social classes should be helped through means such as scholarship and
educational loans but not through reservation. This is the judgment in sum total.

Therefore, we are not against reservation per se. We are in favour of
reservation. I would also accept the Government view that it is necessary to bring
a Bill to make it constitutionally viable, it is necessary that the Constitution should
empower the Parliament that any deletion or addition should be done here. But I
have a difference because clause 4 of the Bill is really misleading and is creating
confusion. It would further create confusion in future once it becomes an act.
TR °q S WAl I € 3R I U g-wrse =l He accepts that in democracy, [ am
also empowered to hold a view. 39 fdaR W R Aa9E & A& g, but I will always
try to impress upon him that the lines that have been included here and the
amendments that [ have already moved needs reconsideration by the Government,
especially when he says in this Bill — “the President may, with respect to any State
or Union Territory and where it is a State, after consultation with the Governor
thereof”. What does this consultation mean? I was taken aback when Shri Kalyan
Banerjee told me that because of the judgment of the Supreme Court, consultation

means "due consideration’. I am not a lawyer; I have not studied law, but as a

layman I tried to impress upon Thaawar Chand ji 9 ®Ucc¥e ®I BB 3T
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Reisem e@ @fSyl Recommendation of the State Government will be duly

considered. This much only.
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come to Parliament. The Government will bring it to Parliament and Parliament

will concur it, there is no doubt about it, once it gets clearance from the RGI. But
is there any role of the State Government in identifying this and recommending it?
It has no role. The role has been defined by the pronouncement of the Supreme
Court in 1993 according to which this Act has been formulated in Odisha and in
every State. What will happen?

I was being told and I have been impressed that those provisions will
continue in the State. It may continue. There are many redundant Acts. This
becomes redundant because the State will have no power now either to add a caste
or to delete a caste. It will all be done by the Parliament of India as it is being done
for Scheduled Castes and Scheduled Tribes which is a good thing. But it came into
operation after 1990 for the Scheduled Castes and after 2003 for the Scheduled
Tribes.

The moment this Bill is passed in Parliament, what will happen to those
castes which are not in the Union List? Will you be providing funds for them?
Are we not denying the State Government to provide it for them? Then the
C&AG will catch their throat saying how come they are doing it. This is the point
of concern. That is the reason why I have been repeatedly pleading before this
Government privately and also in this deliberation now that it is necessary to
reconsider it.

When I said to send it to the Standing Committee, there was uproar from

the ruling side thinking that I was trying to delay it. I am not trying to delay it.
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When you are doing a good job, do it perfectly. This is something which all of us
sitting on this side are drawing your attention to. We want reservation for OBCs.
It should be done constitutionally. We are in favour it. Do that much. Why do
you try to fiddle in all these affairs? Is it because there is an agitation brewing up
in Haryana? Is that the reason why you want to get this done? Since there is an
agitation in Maharashtra, since there is an agitation in Andhra Pradesh, since there
is an agitation in Gujarat, there is a hidden agenda, as was earlier being said. Is it
s0?

If that is so, how will this Bill be going to help? This Bill does not help
those castes. Once this Bill becomes an Act, it will be very difficult to include the
Jats of Haryana, very difficult to include Marathas of Maharashtra, very difficult
to include the Patidars of Gujarat and very difficult to include the Kapus of
Andhra Pradesh in the list because it is a long-drawn process.

I do not know whether Shri Thaawar Chand Gehlot ji has manufactured
some new formula to get it through. If it is so, I have no objections. But these
agitations will get more aggravated. Therefore, my plea to you is not to play with
fire. Allow the State Governments to decide. You keep yourself confined to the
reservation of the Union. In Union we have 27 per cent. Tamil Nadu is a favoured
state.

HON. DEPUTY-SPEAKER: Fifty per cent for OBCs and the total is 69 per cent.
SHRI BHARTRUHARI MAHTARB: In Odisha we cannot go beyond fifty per cent.
SCs are 23 percent and STs are 15 percent. There is a divyang reservation that
comes to 38 and odd per cent. So, the maximum reservation for OBCs is 11.75 or
11.65 per cent. It is not 27 per cent. That is the position in Odisha. By supporting
this Bill, the BJP, the party in power, is denying justice to those OBCs of Odisha. |
will give you an example. Shri Jual Oram will be able to understand it better.
Pradhan is a caste in Odisha. It is in the Odisha list, but not in the Union list.
Think about it. Think about the music that Pradhans will face in Odisha. Think
about it. We oppose this Bill.
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SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Mr. Deputy-
Speaker, Sir, I thank you for giving me an opportunity to speak on this historic
Bill. For many years, the request for granting constitutional status for the NCBC
has been pending with the Union Government. For the best reasons known to the
Governments earlier it was not done. I just leave it to them as to why they have not
done it. But at present I would like to wholeheartedly congratulate the Central
Government and our Prime Minister, Shri Narendra Modi ji, for taking this
historic step of granting constitutional status for National Commission for
Backward Classes.

Ever since the formation of the NCBC in 1992 this demand has been there.
Many parliamentary Committees have been started. With good memory I would
like to bring to the notice of the House that my father, the late Shri Yerran Naidu
garu, when he was also present in that OBC Committee a decade ago, he also
requested that constitutional status be given to this Commission. Today with great
pride I sit in this very august House. I also have the good fortune of being a
Member of the OBC Committee. This time for the Government to grant this status
means a lot to me, to our State and also to all the OBCs across this country.

Coming to the controversial point that has been raised by the Members who
spoke before me, I would like to say that it needs to be clarified by the Cabinet
Minister of the Union, Shri Gehlot ji regarding the right of the State to determine
the OBC status of a particular community or a class. It is because if you consider
the State of Andhra Pradesh, there are 139 castes which come under the Backward
list of the States, which are not completely recognised by the Central Government
itself under the OBC list. So, considering the State of Andhra Pradesh, the OBC
list of the Centre has different castes and there is a different list with the States
which have additional castes.

Now, if you do not give the power to the States saying that what needs to

be considered under the BC, let it be the State one or the Centre one, then it might
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lead to a lot of chaos and a lot of confusion both at the Centre and in the States.
So, the Centre needs to take into account that some of the castes are present in
different States. Now that Andhra Pradesh and Telangana are two different States,
the same castes are present in both the States. At the State level, both the State
Governments are treating these castes at a different status. Now, how will the
Central Government look at these castes? This is a very crucial point. There are a
lot of intricacies when you consider the OBC status given to a particular caste. I
come from a regional party and a party which was found on the pillars of
Backward Classes. The founder of our party Nandamuri Taraka Rama Rao Garu
famously said that society is the temple and people are our Gods. On these lines,
he constantly thrived to help the Backward Classes of the State of Andhra Pradesh
and we are still continuing on that policy.

Sir, for the upliftment of the Backward Classes, last year we spent
approximately Rs. 2,000 crore which was just for the educational upliftment of
these people in our State.

16.46 hours (Hon. Speaker in the Chair)

When the State Government requests the Central Government to help in
this great cause of providing education to the Backward Classes, out of these Rs.
2,000 crore, they provided only Rs. 34 crore which is very meagre. The provision
to give more funds is very little. Even this year we could only request for a meagre
amount of Rs. 125 crore.

Madam, 27 per cent reservation has been recommended for the OBCs by
the Mandal Commission. But even today, according to the recent statistics
provided under RTI in 2015, it shows that out of this 27 per cent, the Central
Government organisations accommodate only 12 per cent in various States. If you
consider the higher posts, after promotion and all that, it does not go beyond 7 per
cent. So, there has been a lot of injustice in fulfilling that 27 per cent which has
been recommended by the Mandal Commission. That is why we have all been

requesting the Government to give constitutional status to NCBC. This will help in
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achieving that 27 per cent. But, is this constitutional status being granted to NCBC
enough to give 27 per cent is still a question and this needs to be considered by the
Central Government. What more do we need to do?

There are a lot of other hindrances in achieving 27 per cent reservation.
One of them is creamy layer. When you consider creamy layer, at present there is
a limit of Rs. Six lakh. But if you see, the people who come below this limit of Rs.
Six lakh, they are not educated enough to compete and get the reservation being
provided to them. That is why, the Commission headed by Justice Eswaraiah has
also recommended that the ceiling limit of creamy layer should be increased.
HON. SPEAKER: Now, please conclude.
SHRI RAM MOHAN NAIDU KINJARAPU: Madam, this is a historic Bill. I
think everybody should be allowed to put forth his constructive ideas. So kindly
give me five minutes more.
HON. SPEAKER: Everybody will get a chance, but only for two minutes. So,
kindly conclude in two minutes.
SHRI RAM MOHAN NAIDU KINJARAPU: The other point is about the fund
being granted to the NCBC and this is only Rs. 4.08 crore. This is very meagre for
the functioning of the Commission itself. Even though it is debatable, we are
saying that more than 50 per cent of the country’s population comes under OBCs.
So you can imagine how many complaints and grievances would be coming to the
NCBC. Now this amount of Rs. 4.08 crore will not be enough even to pay the
salary of the employees of the NCBC. They have to do additional work now. Now
we are talking about going into the States to find out as to who are the people who
deserve the OBC status and all that. So, more and more fund should be granted to
the NCBC.

Then, some States have further classified BCs into BC (A), BC (B) etc. as
in the case of State of Andhra Pradesh. So, the Centre has to look into further
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classification of OBCs into different categories. Considering that 54 per cent of
the OBCs across the country are put under one single category, and to fulfil that 27
per cent, it does not seem to be justified. That is why, the Central Government has
also to look into these different categories. There are de-notified tribes in the
OBCs also, which are recognised by the Central Government. There are ‘Most
Backward Classes’ and also certain ‘Backward Classes’. So, the classification
needs to be done within this OBC at the Central level also.

There are States, which are having different kinds of schemes for BCs. For
the State of Andhra Pradesh, we are giving scholarships; we are building new
centres for their educational status. Like that, the Centre needs to support the
States, which are coming up with good schemes, to help the BCs also. They have
to have sufficient allocation of funds being made. There have to be many more
steps, which need to be taken. I congratulate this Government and also the hon.
Prime Minister for taking up this historic step of granting it the Constitutional
status, but further steps need to be followed up for the upliftment of the BCs.

With these words, I conclude. Thank you.
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DR. BOORA NARSAIAH GOUD (BHONGIR): Hon. Madam Speaker, I am
thankful to you for giving me this opportunity to speak on this Bill. I would
request you to allow me to put forward our task. It is a very important Bill as far as
the OBCs are concerned.

I rise to support this Bill whole-heartedly before I further go into the
subject. I would say that it is a perfect tribute to the Jyotirao Phule Jayanti, which
is going to be celebrated tomorrow, the 11™ April. I think, it is a perfect tribute,
which we can pay, through this Parliament, to great men like Phule-ji.

Madam, after I came into this Parliament as a first time MP, people and
various employees’ organizations brought this notice of giving Constitutional
status to the National Commission for Backward Classes. The National
Commission for Backward Classes was constituted in August, 1993. Before that,
the Supreme Court gave its judgment on the Mandal Commission. I believe, at
that time, the UPA Government was in power. I never understood it that though
they had constituted the National Commission for Backward Classes (NCBC), yet
they did not give it a Constitutional status. They did not give the right to hear the
grievance of the BCs. It did not have to cost any money. It did not have to involve
any financial implications. Then, I realized an old story, which I had read during
my childhood, about the friendship between a fox and a crane. You know, the fox
is very cunning. The fox befriended with crane and invited him for dinner. The
crane accepted the invitation and reached the fox’s place. The fox prepared soup
for the crane, but as the fox is cunning, he served the soup in flat dishes. But the
crane could not drink it with his long beak, and the fox himself happily lapped the
crane’s share with his tongue. Here, also it looks like that only.

Madam, I also remember a story of the Roman period. During the Roman
period also, there was reservation. There were two segments — Plebeians and
Plabeians. The Plabeians were depressed classes. They also demanded reservation.
Then, the Caesar said: “Okay. Let us give reservation to Plabeians.” The

plebeians were the upper class. They said: “We will give you reservation. But the
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Plebeians would talk to the God; and if he allows, then only, we will implement
the reservation”.

The same thing has happened here, Madam. What has happened? The
reservations are given. After the 2008 Census, just seven per cent of the category
A,B,C and D was implemented out of the 27 per cent. On the one hand, you have

given the reservation and on the other hand, you have taken it away. &1 8 7|

Madam, here we have the National Commission for Backward Classes. But
if there is a grievance, non-implementation, etc., one has to go to the National
Commission for Scheduled Castes. ‘97Tl AW 3 iGeell SAMT, aT9] HI oMl H 370
DR A I8 DY BI?

Madam, 25 years have passed. When I was looking at the statistics, I felt
dejected, faint and reluctant. What is this fun? If you do not want to give
reservation, do not give. Why did you give it at all? Only 125 complaints were
entertained. It is because the SC poor fellows had already got a lot of complaints
with the NCSC.

But today, I whole-heartedly welcome this move by the Government. Most
importantly, there are two issues, which are affecting the interests of the OBCs.
One 1s Rahu and the other is Ketu. The Rahu 1s non-Constitutional status, which 1s
being fulfilled, now. The Ketu is the Creamy Layer. At the time of giving
reservation, you have put a clause of ‘creamy layer’ so that the OBCs cannot take
the benefit of reservation. Only 11 per cent OBCs are able to take the benefit of
this reservation.

Therefore, I urge upon the hon. Minister of Social Justice to delete the word
‘creamy layer’ till 27 per cent OBCs will not take the benefit of this reservation.
HON. SPEAKER: Now, please conclude.

... (Interruptions)
DR. BOORA NARSAIAH GOUD: I would like to raise only two or three points,
Madam.
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Some of my colleagues have opposed the Bill. They were also elected by
the OBC voters. Today, the argument is, how the Centre can take over the entire
things? In case of Scheduled Castes and Scheduled Tribes, unless and until
Parliament approves, no caste can be included. Why do you want to treat OBCs
separately? Why did you not object at that time? Why did you not object about
the State power at that time? Why are you objecting it now? It is just because in
your State out of 50 per cent only 11 per cent reservation is given. You are
definitely doing injustice to OBCs in your State. Why are you opposing?

Before I conclude, Madam, I would like to suggest some points. It is
almost 60 years. I urge upon the Government of India and Shri Narendera Modi ji
to kindly constitute the OBC Ministry. You are requested to kindly bring out
socio-economic caste census. You should increase the budget. Today, you are
giving Rs. 13 per person in the budget which is negligible.

I would also like to request the Government to establish the Phule Institute
or the Phule Foundation on a par with the Ambedkar Foundation; declare holiday
on Phule Jayanti; and give all the tributes to this great man who was an inspiration
to Dr. Ambedkar himself.

With this, I wholeheartedly support this Bill. Thank you very much.

HON. SPEAKER: Now, everybody will try to be very brief.

... (Interruptions)
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SHRI P. KARUNAKARAN (KASARGOD): Thank you, Madam Speaker. Due to
paucity of time, I do not want to give a lengthy speech. I would only like to speak
on some important points.

In the beginning, I would like to say that the framers of the Constitution
took note of the fact that certain communities in the country were suffering from
extreme social, educational and economic backwardness arising out of age-old
practice of untouchability and certain others on account of this primitive
agricultural practices, lack of infrastructure facilities and geographical isolation.
Maybe the reason would be that SC and ST Commission has come. Now, we are
in the time of the OBC Commission.

I would like to say that the Government has given the constitutional status
to the OBC Commission. That is a welcome step. It is because in the OBC
Committee, we have been debating this issue. In the Parliament and outside, we
have been asking and arguing that this Commission should be given the
Constitutional status. At the same time, I would also like to say that merely giving
Constitutional status to this Commission is not sufficient. We have a large number
of commissions and legislations. If we think about the SC Commission or ST
Commission or Minority Commission, almost all the posts — Chairman’s post,
Vice-Chairman’s post, and members’ posts — are vacant which was highly
criticized. These commissions are meant to resolve the grievances of the common
people. When these commissions have no Chairmen, Vice-Chairmen and the
members, how would it be possible for these commissions to work? So, the
Government has to take a serious note of it.

Secondly, before the Centre, many other States had already taken up the
reservation policy earlier in their States. As stated by a Member from Tamil
Nadu, they have taken this issue much earlier. As far as Kerala is concerned, a
Commission under Mr. Damodaran was appointed. The Commission had
submitted its Report. We have been implementing this Report. We have given 50

per cent reservation in Kerala — 27 per cent for OBC and rest is given to other
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categories like SC, ST, etc. Here also, we have the federal set up. We give
reservation to a caste in one State but we are not giving reservation to this same
caste in other States. I have my own experience. In 2002, when I came in the
Parliament, the Marathi community was excluded from ST List.

17.00 hours

I tried to get it included in the list. Once the Parliament excluded it, it was
not possible. However, I fought for 10 years and took up the issue with the State
Government, the Minorities Commission and also with the SC, ST Commission.
So, this is a Herculean task, as far as the legislation is concerned.

Regarding federal set up, every State has its own mechanism. As far as
Kerala is concerned, there is the KIRTADS Committee. KIRTADS comprises of
eminent scientists and others. They consider who are to be in the SC list or the SC
list or in the OBC list. Then it goes to go to the Backward Classes Commission.
Then it goes to the Government, that is, the Cabinet. That is how the OBCs are
included. Now, according this Bill, as far as the States and the rights that they are
getting are concerned, that is, inclusion or exclusion from SC to OBC or from
OBC to ST, these are the issues that can be taken up by the States and not by the
Centre. When you say that we have made legislation here, that is, to consult the
Governor or to consult the Government, that may be a telephonic exercise or a
telephonic consultation. At the same time, in the State, I know well as to which
community belongs to the OBC or the SC or ST. That is known to the KIRTADS
or the Backward Classes Committee in the State. Even if the results come here, 1
know that this has to go to the SC Committee or the ST Committee or sometimes
to the Minority Commission or to the Social Justice Ministry. Then, it also has to
go to the Registrar of India, to the Group of Ministers and then to the Cabinet. So,
it is a herculean task. I thought that I have to support the Bills but, at the same
time, Article 334(a) is really not giving the status to the States which have been
implementing it and, as a result, the rights of the States are taken away. It is really

about the basic principle of the federal set up. On that issue, I appeal to the



10.04.2017 199

Government that the clause has to be taken away and there should be clarity on
this issue. Otherwise, it would be difficult, as far as the OBCs are concerned.

Thank you.
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HON. SPEAKER: Shrimati Buta Renua.

SHRIMATI BUTTA RENUKA (KURNOOL): Thank you, Madam Speaker. I
have a request. Please allow me to complete my full speech.

HON. SPEAKER: You complete it in time like P. Karunakaran ji. He has also
done it very nicely. So, you do like that.

SHRIMATI BUTTA RENUKA: It is commendable that this Government has
seriously taken up the long-pending demand for a constitutional body for the
OBCs and has come forward with this legislation that enables setting up of the
National Commission for Socially and Educationally Backward Classes
(NCSEBC) under the new Article 338B. I wholeheartedly welcome this move and
express my sincere gratitude to the Government in this regard.

The National Commission for Backward Classes will be replaced by the
NCSEBC and the proposed body is expected to take care of the grievances of the
backward classes. This will quickly resolve the grievances of the OBCs to a large
extent.

This Bill will bring in a significant change as it will be a permanent
Commission similar to the SC and ST Commissions. The new Commission
should be given powers to examine requests for inclusion of many communities in
the list of backward classes and also hear complaints of over-inclusion and under-
inclusion. Unlike the earlier body, the advice of the new body will be binding
upon the Government and this is a welcome move.

You are aware that several States are facing demands and agitations,
demanding inclusion of various castes in the list of Backward Classes to enable
them to avail the reservation facility in education and employment. At the same
time, there are protests from certain other castes against their inclusion. Marathas,
Patels, Jats, Kapus and others are asking for reservation today, preferably through
their recognition as Other Backward Classes. There are other castes opposing

their inclusion. These agitations are sometimes turning violent and ugly.
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With the setting up of the Commission, it may adopt a scientific and
rational approach for inclusion and exclusion of any caste. I also request this
Government to engage all the political parties and other sections of the society on
the issue of creamy layer and arrive at a rational decision. This is a heartburning
issue within the classes enjoying reservation.

The demand for reservations is growing day by day because of lack of
employment opportunities. The Government jobs are not the only solution to meet
the aspirations of the people. We must encourage trade and industry so that more
jobs can be created. I am sure with so many initiatives being taken by the
Government the economic development is on the right path and will result in
employment creation.

I request the Government to consider introduction of reservations for
backward classes in private sector. This can be done without compromising on the
quality of workforce and by way of giving incentive to the employers for engaging
employees of backward classes. This will help OBCs catch up in socio-economic
terms. I do hope that this new body would look into this aspect also.

Further, I would like to submit that there are various schemes for the
backward classes but the implementation of these schemes is not proper and
effective. I request the Government to entrust evaluation and implementation of
these schemes to the proposed commission.

I hope the NCSEBC will have a greater and larger role and is not just a
replica of the existing body. The proposed body should have greater transparency.
It has also to be ensured that the new commission focuses not only on the
inclusion and reservation, but also on the holistic development and advancement
of each community within the backward classes. Social and economic
development which will ensure their upliftment on par with the socially and
economically advanced castes will be the real test for the proposed Commission.
The new Commission should work exclusively for the segments of the backward

classes who are victims of untouchability, victims of social inferiority and those
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who belong to vulnerable sections. The Government should assist the poor and
unemployed by way of scholarships and educational loans.

Another important task that the Commission should take up is categorisatin
of backward classes into “backward’, “more backward”, “most backward” and
“extremely backward” castes with sub-quota so as to spread the benefits of
reservation and other social justice measures equitably.I think I am just getting a
little nervous since the time is very less.

HON. SPEAKER: I know about that but try to conclude.

SHRIMATI BUTTA RENUKA: I want to give my last and final suggestion. Most
of the political parties in their manifestoes are making wrong promises, which are
leading to a lot of violence in the States. I think, before promising anything in the
manifesto, they should think about it and then declare that promise in the

manifesto. Otherwise, wrong promises will lead to a wrong way.
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"SHRI SHER SINGH GHUBAYA (FEROZEPUR): I thank you, Hon. Speaker
ma’m, for giving me the opportunity to speak on two important bills — “The
National Commission of Backward Classes (repeal) Bill, 2017” and “The
Constitution (One hundred and twenty-third) Amendment Bill, 2017”.

Hon. Madam, I thank the Hon. Minister Shri Gehlot for piloting this land
mark bill in this august House. This is a watershed bill and I whole-heartedly
support this bill on my behalf and on behalf of my party.

Hon. Madam, the reserved category people constitute a large percentage of
population in my state Punjab. Let me draw the attention of the Hon. Minister to
the fact that facilities like scholarships to the backward caste students are not
being granted in time. I urge upon the Hon. Minister to kindly allot money for
scholarships in time to the reserved category students. The implementation is
tardy and needs to be fine-tuned and streamlined.

Hon. Madam, in 2007, certain castes in Punjab and other states had been
included in the reserved category list. However, several other castes have not yet
been included in the reserved category. Their exclusion from the list is a denial of
justice to these castes. In 2007, certain castes from U.P. were included in the SC
category list. These castes reaped the benefit of reservations. But, the same castes
present in Punjab, Goa etc. were not brought in the ambit of reservations.

Hon. Madam, I hail from Ferozepur Parliamentary Constituency. It has the
second highest percentage of reserved category people in India. Similarly in about
5 to 10 other constituencies, the percentage of reserved category people is as high
as 50%. The castes that have been included in reserved category list in U.P.
should also get the reservation benefits at the all-India level. I urge upon the
Central Government to see to it that we get a favourable judgement in this sub-

judice case from the Supreme Court...

* English translation of the speech originally delivered in Punjabi.
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SHRI SIRAJUDDIN AJMAL (BARPETA): Madam Speaker, thank you for giving
me this opportunity. My Party supports this Bill for National Commission for
Backward Classes. Everything is known to everyone and I do not have to say too
many things here. But I would just like to put forward a few points on behalf of
my Party.

Madam, it has been the history of our country that weaker sections of the
people always face discrimination, injustice and atrocities. This has been the
reason that the Government created the National Commission for SCs, the
National Commission for STs, the National Commission for Backward Classes,
and the National Commission for Minorities. But I am sorry to say that these
Commissions failed to achieve their goal of empowerment and protection from
injustice and atrocities. Every government appoints its well wishers for these posts
in return for their contribution of power. Even the Mandal Commission’s 27 per
cent reservation has not been fully implemented in most of the places.

Madam, AIUDF strongly recommends and requests the Central
Government to upgrade the status of the National Commission for Minorities to a
constitutional body from a statutory body. This will give teeth to the National
Commission for Minorities. I am sorry to say that the National Commission for
Minorities which was formed to protect the interests of minority communities
failed to redress the complaints of minority communities as it does not have the
power and constitutional status.

The National Commission for Minorities was created under the National
Commission for Minorities Act, 1992 to look into the complaints of the minorities.

Madam, once again I would request and appeal to the Government to
upgrade the status of National Commission for Minorities to a constitutional body
from a statutory body.

Thank you very much, Madam.
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SHRI PREM DAS RAI (SIKKIM): Hon. Speaker Madam, I thank you for giving
me the opportunity to speak on the Constitution (One Hundred and Twenty-Third
Amendment) Bill 2017. Most of the items related to this Bill have already been
spoken of; so, I will limit myself to just a few. I rise to support this Bill on behalf
of my party, the Sikkim Democratic Front.

The Creamy Layer issue is a very important one and that is something
which this particular Bill has not addressed. Therefore, we insist that somehow
this cap on Creamy Layer should be raised from Rs. Six lakh to Rs. 10 lakh or Rs.
15 lakh. The hon. Minister must answer the question as to what happens to the
State Commissions and what would be the powers of the State Commissions in
future. As far as 27 per cent reservation is concerned, the way there is a rise in the
number of backward classes in this country, this 27 per cent reservation needs to
be looked at and raised in future.

With these words, I, on behalf of my party, support this Bill.
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SHRI ASADUDDIN OWAISI (HYDERABAD): Hon. Speaker Madam, on the
Constitution (One Hundred and Twenty-Third Amendment) Bill 2017, my request
to the Government is that there is an empirical data on social and educational
backwardness of Muslims, whether it is Sachar Committee, Ranganath Mishra
Committee, Kundu Committee, National Sample Survey or the Census 2011. Will
this Government consider the Muslim community, not on the basis of religion, but
on the basis of the empirical data given by the Government of India itself as
socially and educationally backward?
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DR. A. SAMPATH (ATTINGAL): Madam Speaker, I want to raise a point for

clarification. ... (Interruptions)

HON. SPEAKER: Shri Mullapally Ramachandran, you have two minutes only.
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SHRI MULLAPPALLY RAMACHANDRAN (VADAKARA): Madam, I may be
excused. I cannot finish my speech in two minutes.

Respected Madam Speaker, I am extremely thankful to you for having
given me this opportunity. This is a very important legislation. The idea to set up
such a National Commission for Backward Classes has been hanging fire for a
long time.

You may recall that in 1951, it was the first Prime Minister of India, Late
Pandit Jawahar Lal Nehru who moved the first amendment to the Constitution.
That amendment was to give status to the Backward Classes in the country.
Afterwards, the composite Madras State enacted the OBC Reservation. It is the
Congress Government which empowered the State Governments to provide
reservation by putting it in the Ninth Schedule. That is the situation.

As per the Mandal Commission Report of 1980, OBCs comprised 52 per
cent of the population. I understand that the Caste Census has been submitted to
the Government but unfortunately it has not been released. I would request the
Government to release the Caste Census at the earliest.

Due to historical reasons, the backward communities spread across the
country were subjected to social segregation and discrimination. Still the same
condition is prevailing all across the country. The social and educational
backwardness could be eliminated only with the active support of the
Governments at the State and Union level.

It is to be remembered that under the UPA Government reservation was
provided to OBCs for admission to higher education institutions like IIT, AIIMS,
etc. Consequent to the Supreme Court verdict of 1992, 27 per cent of civil service
positions were reserved for OBCs. However, it is agonizing to note that not more
than 7 per cent of eligible positions in Government jobs are being filled. Some of
the Union Government departments and establishments, including public sector
undertakings and nationalized banks, are not honoring the reservation policy of the

Government of India.
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The Parliamentary Committee on Welfare of Other Backward Classes was
started during the time of UPA Government. Being a Member of the Committee [
have come across several instances of non-compliance and criminal negligence on
the part of the Government in filling the reservation quota for OBCs.

Therefore, my appeal to the Government is that it should take stringent
action against those erring officials who take little or no interest in ensuring that
vacancies reserved for OBC are duly filled. The feudalistic mindset and the
cavalier manner in which the issue is addressed is disturbing.

Madam, every Member who has participated in the discussion has some
reservation about the power being given to the Centre. We believe in cooperative
federalism. After setting up of this Commission, the power of the States is
intended to be withdrawn in respect of inclusion of castes in the Backward Class
List. My considered view is that the consent of the States is to be taken on this
vital issue.

I welcome the step to set up such a Commission but I have some
reservations. It is apparent that all political parties are in broad agreement with
having the Commission. My view is that it should be referred to the Standing
Committee for further discussion and then only the wishes of the House will be
fulfilled.... (Interruptions)

Madam, I have one more point to make. There is an imperative need to
include at least one lady Member on the Commission.

Secondly, reservation must be made for OBCs to the higher judiciary as
also to higher positions in the PSUs.

Thirdly, the Government should stipulate a time frame for filling in the
vacancies reserved for OBCs in various departments and undertakings.

Fourthly, a time frame is to be fixed for filling vacancies in the
Commission arising due to reasons like retirement, death, etc.

With these words, I conclude my speech. Thank you.
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"DR. PRITAM GOPINATH MUNDE (BEED): Thank you Madam Speaker, with
your permission I would like to speak in my mother-tongue Marathi. It is a very
important issue and hence I would like to request you to kindly allow me to speak
and give enough time. First of all, I would like to thank our Hon. Prime Minister
Narendra Modi and Social Justice and Empowerment Minister Shri Thawarchand
Gehlotji million times for this historic decision of granting the constitutional status
to the National Commission for OBCs. Today, I can’t stop remembering my
father, the great OBC leader Gopinath Munde. My father and other OBC leaders
fought for the issues related to the OBCs relentlessly throughout their lives and it
is because of them that today Government is taking this historic decision. I think,
our coming generations would be thankful to Hon. Modi ji for taking this decision.
We have been waiting for this day for the last 25 years.

Today, we have been discussing the pros and cons of the possible impact of
this decision. Some people have apprehensions that it would not be beneficial for
our federal structure and the states’ rights would get affected. But I don’t think so,
on the contrary, we can see that in some states, some castes are identified as OBCs
but the same castes are notified as SCs / STs in some other states.

But in some other sates they are not recognized as backward castes and they
have been put in unreserved category. Infact, I firmly believe that it will definitely
help to ensure transparency and stop irregularity in the entire process. It will
streamline the process of caste inclusion and there will be better co-ordination in
this regard. So, we should discard the negative approach and take it positively.

The Kalelkar Committee and Mandal Commission were the foundation
stones for granting constitutional status to the NCBC, we should also go for caste
based census. Hon. Gopinath Mundeji had also raised this issue in Parliament.
We cannot decide our reservation policy on the basis of the figures collected
during British Era. If we do not know about the exact figures and data, how can

we decide on the issue of adequate representation? Until and unless, we do not

* English translation of the speech originally delivered in Marathi.
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know about the actual population of OBCs how can we decide the percentage of
reservation? [ think this is a convenient exercise. Just because you cannot go
beyond 50% you are giving only 27%.

Reservation for OBCs in not a mercy but it is our right. So it is requested
to collect the necessary data regarding OBCs.

Today, I want to ask those persons who are opposing this bill that when
they were in power for 15 long years in a state as well as at centre, why did not
they take care of them? Did not they notice their pain and agony at that time?

Today you are expressing concerns about them then why did not you take
action on those issues? I have the data of 2014-15. The funds sanctioned for OBC
scholarships were Rs. 25 crores but the amount disbursed was only around Rs. 2.5
crores. The amount of Rs. 300 crores remained unspent for the year. If they were
really concerned about OBCs, why did not they spend funds.

They used to mock BJP as the party of upper caste people only. But today
BJP has become all-inclusive political party. Perhaps this is their pain.

At last, I would like to congratulate and thank Government of Maharashtra
for creating a special OBC department for the development and upliftment of
OBCs.

I would once again like to thank Hon. Prime Minister and Minister for
Social Justice and Empowerment for changing the lives of OBCs by bringing this
bill.

Thank you.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Madam Speaker, thank you very
much for affording this opportunity to participate in the debate on 123"
Constitution (Amendment) Bill.

Madam, I rise to support this Constitution (Amendment) Bill with a strong
reservation. As Mr. Kalyan Banerjee has rightly pointed out regarding reservation
in States, the OBCs should be given priority and should be given reservation.
Providing constitutional status to the National Commission for Backward Classes
is the need of the hour. It is the directive of the Supreme Court also. I am in full
agreement with that and I support it. But now we are having the State
Commissions. Every State is having a Commission for the Backward Classes.
Now who is a backward class is being determined by the State. So, I would like to
urge upon the Government that the consent of the State should be taken in order to
determine a particular society or a particular class as backward class.

During the time of UPA Government in the year 2009, Maj. Gen. Sinha
Commission was constituted. Forward classes of people are also there. Maj. Gen.
Sinha Commission report was there and Ranganath Mishra Commission report is
also there. There are also economically backward people among the forward
castes. But only because of the reason that they belong to the forward castes, they
are being denied of all the privileges.

So, we are having Commission for Scheduled Castes and Scheduled Tribes
and now we constitute a new Commission called the National Commission for
Other Backward Classes and the House is in full agreement also. At the same
time, the people who are economically backward but belong to forward classes of
the society should also be provided with some privileges so as to have the better
living standard in our country. So, this should also be taken into consideration.

Madam, in my State of Kerala, the Government of Kerala has constituted a
State Commission for Forward Classes and it is functioning in a better way. We
are not seeking reservation but some educational and other types of privileges

have to be given to the downtrodden and unprivileged people belonging to the
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forward classes. That should also be taken into consideration when we are
discussing this Bill.

Finally, the Socio-Economic and Caste Census should be published. The
Government is in custody of Socio-Economic and Caste Census of 2011 but it has
not been published. The Government and its other organizations are using it. It is
being used by the Government in the elections from the point of social engineering
also, but unfortunately it is not in public domain. So, I urge upon the Government
that the Socio-Economic and Caste Census of 2011 should be published.

With these words, I support the Bill.
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"“SHRI DHANANJAY MAHADIK (KOLHAPUR): Thank you Madam Speaker, 1
fully support this 123" Constitution Amendment Bill on behalf of my party and
myself. [ also demand reservation for Marathi community as well. People of
Maratha Community agitated on the streets. Silent marches were organized
months ago without damaging any Government property. They are basically from
farmer community. They should be given reservation in education and
employment. Grave injustice has been done to them.

Hence, through you Madam, I would like to request the Government to give

reservation to the Maratha community as well.

Thank you.

* English translation of the speech originally delivered in Marathi.
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"SHRI PRATAPRAO JADHAV (BULDHANA): Thank you Madam Speaker. I
rise to support this bill on behalf of my party Chief Uddhavji Thakre and myself.
If OBC population in the country is 52% then the reservation for them should also
be 52%. Parliament should also consider the demand for reservation of Maratha

community as early as possible.

Thank you Madam.

* English translation of the speech originally delivered in Marathi.
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ARSI 3R 3rfdapTRar w3t (st omar @ig TTedlia) @ 3eud Aeledl, I+ q31 s9 fad
W qref &1 R o, g9 forg # 3fues! gware <l g

AT A& ¢ H 3UD! 4§ AP, SV Ugel & dlel & g fh T o Bl E, 39 [ B
UTRA B T 3R 3MTY |eAd i a1 A 8199 &1 §HY Fa1 <l gl

3ME A W : HeAd ¢

AT 7eA& : Sib 7, WA SN, 379 AT qMfer|

18.00 hours

#Y omeR dq TEAIT ¢ e HelGd], O¥ b IR YT HA! ATRONT g Al Sff B ARG
H o9 gy | Uss v & f2al & forg fUosr @i SNt &l |aere il & &I AR B S
& A g3t el 2 o S ArieRF H WY #Aey 7 I8 fAdud w8t wd fhar g1 I 24
AT e 7 39 R I fIaR e 6y €1 v gl & 9d a8 © 6 9l Aee
HSRT 7 39 AR BT FAeTeh il o &1 w9l fhar 21 I8 39 a1 &l <uiiar © & o«
I A S Tl o W@ A ofl, IFD! 5H WHR T R B D UP UENE dM [HAT B,
Uiderfie o fan ) fUes o & &l & oy s9e! weiad &)1 &1 M o 21 #4939
o1 fag forar o f6 9 ST &1 T/, 3R Ta.d. & wifq ddenfyd gof ura 8T 3iR
S PR B SMYBR 3T SN BT A Ui B nft I W JMANT B M. o |
AEIT ITD! FHRATST DI YA BT AUPR &l oA, T8 T AT Jam o7l 39 UL
RN B FoF I8 AL R & I Faifid bl G iR I9h g & fofg
AT BTSB! Hed! gl | st o & Ao & v oy WReRT 3R 9Rd
TIHR DI g AN GoId < TS| I8l 39 TSR © JTHR 3H IR S T8 B |
TH.A, 3R .. SIRNT B ARE Il U4 g GRDR Dbl I§ AN 31T DI ATSrmai v
S e & forg W germa < Fo | ol 96 $9 UBR & AMNBR $ AN Bl T8l A
I TH ST N §d ¥, AHIG: d ATIaed & SR TR I8 340 & 3faid a9d o
3R T A9y &1 Q@R B Bl, A B DI 3R R YfIdeT o7 & qrq IH AN Bl
ST RN A8 o711 319 T JNT &l 31T @R 8NN U8l a1 I8 A7 fh AR Iy
3SR AN ST B Fh N | 3G AU S b H1eTH A 37 IMANT Bl RATIAT BN | 39 SMRANT
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H aremer 3R SUTedel Afed Ui ek BHI| AT WG USl Wl o] S UBR W $ AN B

g a9 BT yarq fhar 2l

3 AT Wl o S0 fIaR &Jad @’d gU S9dl §AH fhar 8 1Ry SieRuiy
SIS T F9ol AEd 3R SMMERUNY 9B Fedd |red 7 3R PO A AT Gl 5 I8
3T T @t 8 f5 ISdl 1 S STSl M a9 &1 MR 8 3R Il & AR &l
NN ot Y Sl & TEE B A I A A B Fwrem @ ifteR g 9w
B ST # SMRawd &Rl € 6 399 39 UBR @l By Jawl T8 ¢ 6 I et &1
BH BT BN AT S AN DI B AHIG B | d AN SRDIR el | I AN & AADR
W) SRPR W 8 S8 Bl YBR BT PIs <Y el B a1l 8, Hifh I AT URY |
BIDH] Bleledhy HAC B RUE & AR R $B A9 Y A a5 § B Aol | HuSdd
FHHRE B RUIC & MR W 1Y | 918 § Fg IA1 1 G 1952 #H, w1 Ioer@ a1
ATEg o Al fHAT o, W B & ARAN B YR W §91¢ &l 9 FAeTeh Jraem=i & i
9 8, AU IThT HAVR DA B AN B TR B PIs M ol gl 3T W TE B 3R
3T W B8H $9 YBR Pl fdaR T8 B aTel §

D A1 B AT URT 4 H 342(H) UH AT FAlol S <& &1 G Sl W19 &, 99 W
TP IARIHT gl TAH I8 2 [P g8 S IoquTd A IR & ULEw, U Al I8 2l GOl I8
g for ISUUTE T AW SR g8 B WHR HT AW R ol § 9T wwan e § aEl
e Wed fage g # S0 B8 IR AN odl I8 3, 99I-9Ad W g faar-fawer o
IR W T, IR T ST 74 W 3R IS 163 <@, ST Igufy 3R oadTel & W §
YR B GRBR, TR R 5T Bl WHR| ICUfA IR B IRBR B G & 9971 DI i
T8 BN 2| WRA WBR B T & [997 Hel W {6 UpR &1 F® 81 od 2] 3l UpR 4
IR B WHR B A & 41, Forg & o1, Folg & o asaarar f foesd &1 ) foeed
THR BT WAL AT FATE T8l <0 2 ... (Tae) I8 Faer=d uraen= 2. (Faur) I8 ddure
I 2., (REE) 3R ITHT AR $ 8 1 JHargel F TERd AU D O IMADBR
g, 9 ITHI ITAM B & IR AT AMADBT & T § I Sl MAPR &, STd J ITAN
TR T, D! FAGITH AHA H IR SH THR & AWl H 9 I Dl WBR DI FATE DI &
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M e Bl 3N 3 A PV P P JVHR I=T 8 L. (TagH) T gJ 9@
JHgl... (Faem)
A & ¢ ST QX B QoY | 31T §6 sy |

. ()
St AR dg MEAId : H 3 IMIR W IT MM Y Fhdl g [P MR IoqUTd WRA Bl
DR Bl fhdl TpR B WHI < a1 ST 8T 89 <@l fF I B GRbR 3 59 39
P I IR G T AT TE G B (AYT) FART BH TEHR D & SH T HRATS BT 3R

19 T8 HRATs BN AT I ARBR BT HTARA BT T 87 BT .. (ATL) I5T TRBR

STOT, IMMHET & fIud 80 39 YhR BT Pls HIH el HAI fb I IRGR BT FeIT T
TIId BN 9T WRBR B U JBR § T8 < WE g W meRd gl & Il B
BRI 3R Bl BT FHM B 8, AN W HAT| gD W & A1 95 AR gax vy
SR

DR. M. THAMBIDURAI (KARUR): I want to know one point from the hon.

Minister. Does he accept that Governor means State Government? [ want to know
whether he accepts it or not. Madam, can he give an undertaking in the House that
the State Government must be consulted? Let him give an undertaking on the

floor of the House and let him make it clear in the House..

A oER T MEAW ¢ AR, § W FR gH gl § R W HRA1 drear g 6 Ioad s B

TRBR B! FATE W & B HRAl gl (1agr) Tel W I99 & ARBHR DIy IT il 8, DT
& 98 3 Ferdn gl R ff # omvaxd &) g@T § § oM Al § 6 R Al F Bl
TR SRAT A1 (ST Bl Al © AT T8l &, I8 B9 Il 3R 9T Bl Al B a1 & 4
v oR wrAfHepar | 8 39 a1 Bl S |

N wfcad @ (Toe) : vH e 7 9@ il e | @ a@ |
PR T T, QU AN T BIHR [dc DI QUIC R T &l 394 89 Jgl Y8 I8 © 1 TR 4§ AT

HIee B, Afhd B AR A< § fSH gl e B ddce 8, Hec BT TR

W B Fhd B Ub oY [oddy Wl B Fhd 8, olfchT ha<, g Said hA< NN
T8 Q1 B WX 3T & o Fhd ol 3R d81 W P Hdce HRP BIRIs B T, ITh]
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P8 Al Ped a&, AecHcell AT Sl AR &, g8 Bl 8] d< IR ey H ™

2l...(agH) AR B BHA HdcC DD WSl Ahd ©, oAl IRHR A HAT D AR o

Y 1 98 Ae@yul g, SHlY, I8 9gd Hed Ul 81 DI a9l8 W 3ATUB] PN IR o ATy |
S I AN U B, O ARIE oo fehde 81 %@l 8, S¥ 31y fHebrer €Iy, e <t o1 wee
& U O R §, U B jE ¥ T B U PO o, VA TE e @Ryl 98 |
SIEREEECIIEACR

N oaR T TEA : ede Heedl, # fR W R W@ g e R @ g 5 s 1w
ARBR & AR H ARME I SWEY T8 PR W o] IS Bl ARBR A IJqT WA Bl
IR B9 WY & AR R & Ol d WHEYA <, Jal Al | $HABT AddAd T ARBR DY Sl
q@ B, I ARBR BT St 0 8, T8 SR U STQI | S¥ YBR BT H@E JggfAd S
RN # 3R AT ST ART H gl A AR 94 [l UbR &1 Py Aa@en 3
3R TRl 2. (cTag) safery # omawd el g 5 I & el g dig e wE
P drel B, (raer)

DR. M. THAMBIDURALI: It is a very important matter. You are telling that in the

case of Scheduled Castes and Scheduled Tribes Commission, you are consulting
the Governor. What you are telling is correct. But our experience is that whenever
the State Government recommends for inclusion of some castes in Scheduled
Castes or Scheduled Tribes list, it is not at all accepted. Then what is the use of
consulting the Governor? You give the power to the State Government to do that.
You clarify that. The case of Scheduled Castes and Scheduled Tribes Commission
is different. Now, you are making a new law. Based on the experience we are
telling that we are suffering. That is why we want a clarification. You say that
Governor means ‘State Government consultation’. If you give that assurance then

it would be alright. We are not opposing that.

$ TaR 9 TEA : 3reTe WRleHl, # R g9 91d B Al g fF TaR B [ I WER
T R & BRIt 9h TE.AL/TE.E. AN § W Sy WRBR 9 8 U9 A § 3R
ST ARBRI B IRATl DT 8l 89 3 RSN, 3R TH.AL/TH. &, HHeHE & U 9ol =
I ugla, BA ST W S A FEl 3 ST Seor B 7 R ded wRar aredn § 6
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9 R Al UBR B PIS AH-HABI T8l B dANMSY| ABT-PLBT DI G B DI H T
Tl gl

SD Y & Gy, Sifadl § Bl ue-gg I Dl AR Tegel T8 8, SAfAU A
3TIEE-366 ¥ Sl URWINTY &, I9H ‘26(N)° & TAT Fllel St W& &l aadA | ST 3141,
St € 9 SR ‘HSd HHIT & MR W IS Sl JHASTE 7, 98 AR Ravte H g9t B
R Ay # faaR 8rm A1 Sl SMER W BN 3F & |ard b od H SALALAL B g
DA B8R AT AT Y BT RN 3R AT Bl ARBR B ATBR &F BT & &l ITH AR fHAT
UHR H Pl ST T& B IR T & 80 B B H Al H WR IST Dls ST
FfHfd S =TEar § @1 S USfd TE.AL /RS, ST H 7 B IS SReR 8 IKd
Aot 3R S TH. /T & S B BRI-UGT B SNl B YR W 99 W HRAls b
S iR T @1 fdd d9e § oW | Jde [aR g 3R 998 A ol Aoy 8, 99 R &4
3 BN | T BAR IMABRI BT HH B BT B fhaT Tl & AR Wi Pl AT IRBRY ged
B AT B B oY TE T8 IR W@ 21 3rft T orelt ag off f5 oM. e o +rE

Reptice Al o1 A HRA TRBR el S W IF AR A B Fobell | R, 3@ AR DY
BN YE -8 BN, 31 g G BN | 59 BT Adeld I & fb I8 oy enml @RaR 3R
IR ‘Pars! H T[S WIS’ B W Y o, AT it ISR o, a8 3@ & =M ¥ag S9 W
HRATS BT ... (Taer)

et dd SR Wred 3wl .. (@) @ ey gRaA o . # amwerwr
S? 3P AT H Rl DI A SNALAL B Al H SOl BR [T 7, dferg H 1 2 SR
I wg A H A B (cae) 9 wSdl § U8 SaRel Ugd ¥ 8 g, S BH Bl e
H e T8l ©, I8 HY ugl W AT 2. (@@e) § 7 99 Il b1 Faed d)a gy weE
&Rl g [ 39 glaeiie dfagr wenes fagye o1 g1k fhar Sy l... (@raer)

HON. SPEAKER: Hon. Members, Before I put the motion for consideration to the
vote of the House, I may inform the House that this being a Constitution
(Amendment) Bill, voting has to be by division. So, let the lobbies be cleared.
Now, the Lobbies have been cleared.

First, we will take up Item No. 18 — the National Commission for

Backward Classes (Repeal) Bill.
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The question is:
“That the Bill to repeal the National Commission for Backward

Classes Act, 1993 be taken into consideration. ”

The motion was adopted.

HON. SPEAKER: The House will, now, take up clause-by-clause consideration
of the Bill.
The question is:
“That clause 2 stands part of the Bill.”
The motion was adopted.
Clause 2 was added to the Bill.

Clause 1, the Enacting formula, the Preamble and the Long Title
were added to the Bill.

ARG = 3R siftreTRar w3t weew, # e H¥ar -
“fp fagrgep 1 qila fan smol”

HON. SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.
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HON. SPEAKER: The House will, now, take up Item No. 19 — the Constitution
(One Hundred and Twenty-Third Amendment) Bill.

The Lobbies are already cleared.

Now, Secretary-General to read the instructions.
SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the
following points in the operation of the Automatic Vote Recording System:-

1. Before a Division starts, every hon. Member should occupy his or her own
seat and operate the system from that seat only.

2. When the hon. Speaker says “Now Division” the Secretary-General will
activate the voting button whereupon “RED BULBS” above display boards
on both sides of hon. Speaker’s Chair will glow and a GONG sound will be
heard simultaneously.

3. For Voting, hon. Members may please press the following two buttons
simultaneously “ONLY” after the sound of the first GONG and I repeat
only after the sound of the first GONG.

Red “VOTE” button in front of every hon. Member on the Head of the

phone plate
And
Any one of the following buttons fixed on the top of desk of seat:
Ayes : Green Colour
Noes : Red Colour
Abstain : Yellow Colour

4. It is essential to keep both the buttons pressed till another GONG is heard
and the RED BULBS above plasma display are “OFF”.

5. Hon. Members may please note that their votes will be not be registered:

(1) if buttons are kept pressed before the first GONG sound.

(i)  Both buttons are not kept simultaneously pressed till the second GONG

1s sounded.
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6. Hon. Members can actually “SEE” their vote on display boards installed on
either side of hon. Speaker’s Chair.
7. 1In case the vote is not registered, they may call for voting through slips.
Shri Gurjeet Singh Aunjla, a new elected Member has not been allotted
Division number so far. He will be supplied “Ayes” and “Noes” printed slips for
recording his vote. He may kindly record vote by his office choice by signing and
writing legibly his name, ID number and constituency on the slip.
it TR Fax (BfeeR): oreue S, g w3 S wed # SufRa =& €, &= 39 dfdu
FeNes # 3@ et T8 57
fager w3t (sfocht goem W) @ orewet Sfl, U |aTd Sweik SordT © b yar wA St 78 Bl
# 91 § {5 oeT JMgferan & HgHA YR &I I W B
A STeaet: I8 Sl A Bl
ST AT TR 98 I 91§, Aol 98 T8l 31 uT I 2 ... (Faem)
HON. SPEAKER: The question is:

“That the Bill further to amend the Constitution of India be taken
into consideration.”

The Lok Sabha divided.
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DIVISION NO. 1 AYES 18.24 hours
Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahluwalia, Shri S.S.

Ajmal, Shri Badruddin
Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.

Anwar, Shri Tariq

@Aujla, Shri Gurjeet Singh
Azad, Shri Kirti

Babu, Dr. Ravindra

Badal, Shrimati Harsimrat Kaur
Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Baker, Shri George

Bala, Shrimati Anju

“Banerjee, Shri Kalyan

Barne, Shri Shrirang Appa
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Bodh Singh
Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bhole, Shri Devendra Singh
Bidhuri, Shri Ramesh

@ Voted through slip
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Biju, Shri P. K.

Birla, Shri Om

Bohra, Shri Ramcharan
Brahmpura, Shri Ranjit Singh
Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh
$Chandrappa, Shri B. N.
Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.

Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
Chauhan, Shri Devusinh
Chauhan, Shri P. P.

Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
“Chhotelal, Shri

Choubey, Shri Ashwini Kumar
Choudhary, Col. Sonaram
Choudhary, Shri Babulal
Choudhary, Shri Birendra Kumar
Chouhan, Shri Nandkumar Singh
Chowdhury, Shri Adhir Ranjan
Chudasama, Shri Rajeshbhai

$ Corrected through slip for Ayes
@ Voted through slip
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Danve, Shri Raosaheb Patil
@Dastidar, Dr. Kakoli Ghosh
Datta, Shri Sankar Prasad
Dattatreya, Shri Bandaru
Deka, Shri Ramen

Deo, Shri Arka Keshari
@Dev, Kumari Sushmita
Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti
Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant
Dubey, Shri Satish Chandra

Dwivedi, Shri Harishchandra alias Harish

Engti, Shri Biren Singh

Ering, Shri Ninong

Fatepara, Shri Devjibhai G.
Gaddigoudar, Shri P.C.

Gadkari, Shri Nitin

Gaikwad, Dr. Sunil Baliram

Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shrimati Maneka Sanjay

@ Voted through slip
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Gandhi, Shrimati Sonia
Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar
Gavit, Dr. Heena Vijaykumar
Ghubaya, Shri Sher Singh
Giluwa, Shri Laxman

Girri, Shri Maheish

Gogoi, Shri Gaurav

Gohain, Shri Rajen

Goud, Dr. Boora Narsaiah
Gowda, Shri D.V. Sadananda
Gowda, Shri S.P. Muddahanume
Gupta, Shri Shyama Charan
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal
Haribabu, Dr. Kambhampati
Hay, Prof. Richard

Hegde, Shri Anantkumar
Hemamalini, Shrimati

Hikaka, Shri Jhina

Innocent, Shri

Jadhav, Shri Prataprao
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
Jat, Prof. Sanwar Lal
Jaunapuria, Shri Sukhbir Singh
Jayavardhan, Dr. J.

Jena, Shri Rabindra Kumar

Jigajinagi, Shri Ramesh
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Joshi, Dr. Murli Manohar
Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan
Kachhadia, Shri Naranbhai
Kaiser, Choudhary Mehboob Ali
Kalvakuntla, Shrimati Kavitha
Kamaraj, Dr. K.

Karandlaje, Kumari Shobha
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar
Katheria, Dr. Ramshankar
Kaushik, Shri Ramesh Chander
Khadse, Shrimati Rakshatai
Khan, Shri Md. Badaruddoza
Kharge, Shri Mallikarjun

Kher, Shrimati Kirron

Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kristappa, Shri N.

Kulaste, Shri Faggan Singh
Kumar, Dr. Arun

Kumar, Dr. Virendra
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Kumar, Kunwar Sarvesh
Kumar, Shri Ashwini
Kumar, Shri B. Vinod
Kumar, Shri Dharmendra
Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Kushwaha, Shri Upendra
Laguri, Shrimati Sakuntala
Lakhanpal, Shri Raghav
Lekhi, Shrimati Meenakashi
Maadam, Shrimati Poonamben
Mahadik, Shri Dhananjay
Mahajan, Shrimati Poonam
Maharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal
Mahato, Shri Bidyut Baran
Mahendran, Shri C.
Malviya, Prof. Chintamani
Manjhi, Shri Hari
Maragatham, Shrimati K.
Meena, Shri Arjun Lal
Meena, Shri Harish
Meghwal, Shri Arjun Ram
$Meinya, Dr. Thokchom
Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan

$ Corrected through slip for Ayes
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Mishra, Shri Kalraj

Mohan, Shri M. Murli
Mohan, Shri P.C.
Mohapatra, Dr. Sidhant
Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Muniyappa, Shri K.H.
Nagar, Shri Rodmal
Nagesh, Shri Godam

Naik, Prof. A.S.R.

Naik, Shri Shripad Yesso
Narasimham, Shri Thota
Ninama, Shri Manshankar
Nishad, Shri Ajay

Nishad, Shri Ram Charitra
Nishank, Dr. Ramesh Pokhriyal
Oram, Shri Jual

Paatle, Shrimati Kamla
Panda, Shri Baijayant Jay
Pandey, Dr. Mahendra Nath
Pandey, Shri Rajesh
Pandey, Shri Ravindra Kumar
Paswan, Shri Chirag
Paswan, Shri Kamlesh
Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas

Patasani, Shri Prasanna Kumar
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Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Dilip

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh

Patel, Shri Subhash

Patel, Shrimati Anupriya

Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri A.T. Nana

Patil, Shri Bheemrao B.

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka

Patole, Shri Nana

Phule, Sadhvi Savitri Bai
@Poddar, Shrimati Aparupa
Pradhan, Shri Nagendra Kumar
Prasad, Dr. Bhagirath

Pratap, Shri Krishan
Premachandran, Shri N.K.
Radadiya, Shri Vithalbhai Hansrajbhai
Radhakrishnan, Shri Pon
Raghavan, Shri M.K.

Rai, Shri Nityanand

Rai, Shri Prem Das

Raj, Shrimati Krishna

@ Voted through slip
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“Raajhaa, Shri A. Anwhar
Rajbhar, Shri Harinarayan
Rajesh, Shri M. B.

Rajoria, Dr. Manoj

Raju, Shri Ashok Gajapathi
Raju, Shri Gokaraju Ganga

Ram, Shri Janak

Ram, Shri Vishnu Dayal
@Ramachandran, Shri K. N.
Ramachandran, Shri Mullappally
Ramadoss, Dr. Anbumani
Rathod, Shri D.S.

Rathore (Retd.), Col. Rajyavardhan
Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao
Raval, Shri Paresh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

“Ray, Shri Partha Pratim

Ray, Shri Ravindra Kumar
Reddy, Shri J.C. Divakar

Reddy, Shri Mekapati Raja Mohan
Rudy, Shri Rajiv Pratap

Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

Saini, Shri Rajkumar

@ Voted through slip
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Salim, Shri Mohammad

Samal, Dr. Kulmani

Sampla, Shri Vijay

Sampath, Dr. A.

Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Satav, Shri Rajeev
@Sathyabama, Shrimati V.
Satpathy, Shri Tathagata
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi
Shankarrao, Shri Mohite Patil Vijaysinh
Sharma, Shri Ram Kumar
Sharma, Shri Ram Swaroop
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shetty, Shri Raju

Shewale, Shri Rahul

Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Shivajirao, Shri Adhalrao Patil
Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

@ Voted through slip
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Singh, Dr. Jitendra

@Singh, Dr. Nepal

Singh, Dr. Prabhas Kumar
Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh (Retd), Gen. Vijay Kumar
Singh, Kunwar Bharatendra
Singh, Kunwar Haribansh
Singh, Rao Inderjit

Singh, Shri Abhishek

@Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra

Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Radha Mohan
Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Rama Kishore
Singh, Shri Ravneet

Singh, Shri Satyapal

@ Voted through slip
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Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Singh, Shri Virendra

Singh, Shrimati Pratyusha Rajeshwari
Sinha, Shri Jayant

Sinha, Shri Manoj

Sinha, Shri Shatrughan
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sriram, Shri Malyadri
Supriyo, Shri Babul

Suresh, Shri D.K.

Swain, Shri Ladu Kishore
Swaraj, Shrimati Sushma
Tadas, Shri Ramdas C.
Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tarai, Shrimati Rita

Tasa, Shri Kamakhya Prasad
Teacher, Shrimati P.K. Shreemathi
Teli, Shri Rameshwar

Teni, Shri Ajay Misra
Thakur, Shri Anurag Singh
Thakur, Shrimati Savitri
Thambidurai, Dr. M.
Tharoor, Dr. Shashi
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Thomas, Prof. K.V.

Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

@Trivedi, Shri Dinesh

Udasi, Shri Shivkumar
Udhayakumar, Shri M.

Usendi, Shri Vikram

Utawal, Shri Manohar
@Vaghela, Shri L. K.

Vardhan, Dr. Harsh

Vasava, Shri Parbhubhai Nagarbhai
Venugopal, Shri K. C.

Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha
Vichare, Shri Rajan

Wanga, Shri Chintaman Navasha
Yadav, Shri Dharmendra
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Jai Prakash Narayan
Yadav, Shri Laxmi Narayan
Yadav, Shri Om Prakash

Yadav, Shri Ram Kripal

NOES
Elumalai, Shri V.
Singh, Dr. Bhola

@ Voted through slip
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HON. SPEAKER: Subject to correction”, the result of the Division is:
Ayes: -- 345

Noes: -- 004
The motion is carried by a majority of the total membership of the House and by a
majority of not less than two-thirds of the members present and voting.

The motion was adopted.

Clause 2 Amendment of section 338
HON. SPEAKER: Before I put clause 2 to the vote of the House, I would like to
say that this being a Constitution (Amendment) Bill, voting has to be by Division.
The Lobbies have already been cleared. I shall now put clause 2 to the vote of the
House.
The question is:
“That Clause 2 stands part of the Bill.”
The Lok Sabha divided.

* The following Members also recorded/corrected their votes through slips.

Ayes: 345 + S/Shri Gurjeet Singh Aujla, Kalyan Banerjee, B.N. Chandrappa, Chhotelal, Dr. Kakoli Ghosh
Dastidar, Kumari Sushmita Dev, Dr. Thokchom Meinya, Shrimati Apraupa Poddar, S/Shri A. Anwhar
Raajhaa, K. N. Ramachandran, Partha Pratim Roy, Shrimati V. Sathyabama, Dr. Nepal Singh, S/Shri
Bharat Singh, Dinesh Trivedi and Shri L. K. Vaghela =361.

Noes: 004- Shri B. N. Chandrappa and Dr. Thokchom Meinya wrongly voted for Noes, but later on, they
corrected through slip for Ayes= 002.

Abstain=000.
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DIVISION NO. 2 AYES 18.26 hours
Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahluwalia, Shri S.S.

Ajmal, Shri Sirajuddin
Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.

Anwar, Shri Tariq

@Aujla, Shri Gurjeet Singh
Azad, Shri Kirti

Babu, Dr. Ravindra

Badal, Shrimati Harsimrat Kaur
Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Baker, Shri George

Bala, Shrimati Anju

Banerjee, Shri Kalyan

Barne, Shri Shrirang Appa
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Bodh Singh
Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bhole, Shri Devendra Singh
Bidhuri, Shri Ramesh

@ Voted through slip
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Biju, Shri P. K.

@Birla, Shri Om

Bohra, Shri Ramcharan
Brahmpura, Shri Ranjit Singh
Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh
Chandrappa, Shri B. N.
Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.

Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
Chauhan, Shri Devusinh
Chauhan, Shri P. P.

Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Choubey, Shri Ashwini Kumar
Choudhary, Shri Babulal
Choudhary, Shri Birendra Kumar
Chouhan, Shri Nandkumar Singh
Chowdhury, Shri Adhir Ranjan
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil
Dastidar, Dr. Kakoli Ghosh

@ Voted through slip
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Datta, Shri Sankar Prasad
Dattatreya, Shri Bandaru

Deka, Shri Ramen

Deo, Shri Arka Keshari

Dev, Kumari Sushmita

Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
Engti, Shri Biren Singh

Ering, Shri Ninong

Fatepara, Shri Devjibhai G.
Gaddigoudar, Shri P.C.
“Gadkari, Shri Nitin

Gaikwad, Dr. Sunil Baliram
Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shrimati Maneka Sanjay
Gandhi, Shrimati Sonia

Gangwar, Shri Santosh Kumar

@ Voted through slip
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Gautam, Shri Satish Kumar
Gavit, Dr. Heena Vijaykumar
Ghosh, Shrimati Arpita
Ghubaya, Shri Sher Singh
Giluwa, Shri Laxman

Girri, Shri Maheish

Gogoi, Shri Gaurav

Gohain, Shri Rajen
Gopalakrishnan, Shri C.

Goud, Dr. Boora Narsaiah
Gowda, Shri D.V. Sadananda
Gowda, Shri S.P. Muddahanume
Gupta, Shri Shyama Charan
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal
Haribabu, Dr. Kambhampati
“Hay, Prof. Richard

Hegde, Shri Anantkumar
Hemamalini, Shrimati

Hikaka, Shri Jhina

Innocent, Shri

Jadhav, Shri Prataprao
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
Jat, Prof. Sanwar Lal
Jaunapuria, Shri Sukhbir Singh
Jayavardhan, Dr. J.

Jena, Shri Rabindra Kumar

@ Voted through slip.
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Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar
Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan
Kachhadia, Shri Naranbhai
Kaiser, Choudhary Mehboob Ali
Kalvakuntla, Shrimati Kavitha
Karandlaje, Kumari Shobha
Karunakaran, Shri P.

Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar
Katheria, Dr. Ramshankar
Kaushik, Shri Ramesh Chander
Khadse, Shrimati Rakshatai
Khan, Shri Md. Badaruddoza
Kharge, Shri Mallikarjun
Kher, Shrimati Kirron

Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Kirtikar, Shri Gajanan

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kristappa, Shri N.

Kulaste, Shri Faggan Singh
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Kumar, Dr. Arun

Kumar, Dr. Virendra
Kumar, Kunwar Sarvesh
Kumar, Shri Ashwini
Kumar, Shri Dharmendra
Kumar, Shri Kaushalendra
Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Kushwaha, Shri Upendra
Lakhanpal, Shri Raghav
Lekhi, Shrimati Meenakashi
Maadam, Shrimati Poonamben
Mahadik, Shri Dhananjay
Mahajan, Shrimati Poonam
Mabharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal
Mahato, Shri Bidyut Baran
Mahtab, Shri Bhartruhari
Mahendran, Shri C.
Malviya, Prof. Chintamani
Manjhi, Shri Hari
Maragatham, Shrimati K.
Meena, Shri Arjun Lal
Meena, Shri Harish
Meghwal, Shri Arjun Ram
Meinya, Dr. Thokchom
Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
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Mishra, Shri Janardan
Mishra, Shri Kalraj

Mohan, Shri M. Murli
Mohan, Shri P.C.
Mohapatra, Dr. Sidhant
Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Muniyappa, Shri K.H.
Nagar, Shri Rodmal
Nagesh, Shri Godam

Naik, Shri Shripad Yesso
Narasimham, Shri Thota
Ninama, Shri Manshankar
Nishad, Shri Ajay

Nishad, Shri Ram Charitra
Nishank, Dr. Ramesh Pokhriyal
Oram, Shri Jual

Paatle, Shrimati Kamla
Panda, Shri Baijayant Jay
Pandey, Dr. Mahendra Nath
Pandey, Shri Rajesh
Pandey, Shri Ravindra Kumar
Paswan, Shri Chirag
Paswan, Shri Kamlesh
Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas

Patasani, Shri Prasanna Kumar

255
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Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Dilip

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh

Patel, Shri Subhash

Patel, Shrimati Anupriya

Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri A.T. Nana

Patil, Shri Bheemrao B.

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka

Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Poddar, Shrimati Aparupa
Pradhan, Shri Nagendra Kumar
Prasad, Dr. Bhagirath

Pratap, Shri Krishan
Premachandran, Shri N.K.
Radadiya, Shri Vithalbhai Hansrajbhai
Radhakrishnan, Shri Pon
Raghavan, Shri M.K.

Rai, Shri Nityanand

Rai, Shri Prem Das

Raj, Shrimati Krishna

Raajhaa, Shri A. Anwhar
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Rajbhar, Shri Harinarayan
Rajesh, Shri M. B.

Rajoria, Dr. Manoj

Raju, Shri Ashok Gajapathi
Raju, Shri Gokaraju Ganga

Ram, Shri Janak

Ram, Shri Vishnu Dayal
Ramachandran, Shri Mullappally
Ramadoss, Dr. Anbumani
Rathod, Shri D.S.

Rathore (Retd.), Col. Rajyavardhan
Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao
Raval, Shri Paresh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Reddy, Shri J.C. Divakar

Reddy, Shri Konda Vishweshwar
Reddy, Shri Mekapati Raja Mohan
Rudy, Shri Rajiv Pratap

Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

Saini, Shri Rajkumar

Salim, Shri Mohammad

Sampla, Shri Vijay

Sampath, Dr. A.
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Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Satav, Shri Rajeev
@Sathyabama, Shrimati V.
Satpathy, Shri Tathagata
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi
Shankarrao, Shri Mohite Patil Vijaysinh
Sharma, Shri Ram Kumar
Sharma, Shri Ram Swaroop
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shetty, Shri Raju

Shewale, Shri Rahul

Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Shivajirao, Shri Adhalrao Patil
Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

Singh, Dr. Jitendra

@Singh, Dr. Nepal

@Singh, Dr. Prabhas Kumar
Singh, Dr. Satya Pal

Singh, Dr. Yashwant

@ Voted through slip.
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Singh (Retd), Gen. Vijay Kumar
Singh, Kunwar Bharatendra
Singh, Kunwar Haribansh
Singh, Rao Inderjit

Singh, Shri Abhishek

@Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra

Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Radha Mohan
Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Rama Kishore
Singh, Shri Ravneet

Singh, Shri Satyapal

Singh, Shri Sunil Kumar

Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap

Singh, Shri Virendra

Singh, Shrimati Pratyusha Rajeshwari

@ Voted through slip.
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Sinha, Shri Jayant

Sinha, Shri Manoj

Sinha, Shri Shatrughan
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sriram, Shri Malyadri
Supriyo, Shri Babul

Suresh, Shri D.K.

Swain, Shri Ladu Kishore
Swaraj, Shrimati Sushma
Tadas, Shri Ramdas C.
Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tasa, Shri Kamakhya Prasad
Teacher, Shrimati P.K. Shreemathi
Teli, Shr1i Rameshwar

Teni, Shri Ajay Misra
Thakur, Shri Anurag Singh
Thakur, Shrimati Savitri
Thambidurai, Dr. M.
Tharoor, Dr. Shashi
Thomas, Prof. K.V.

Tomar, Shri Narendra Singh
Tripathi, Shri Sharad
Trivedi, Shri Dinesh

Udasi, Shri Shivkumar
Udhayakumar, Shri M.
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Usendi, Shri Vikram

Utawal, Shri Manohar

Vanaroja, Shrimati R.

Vardhan, Dr. Harsh

Vasava, Shri Parbhubhai Nagarbhai
Velagapalli, Shri Varaprasad Rao
Venugopal, Shri K. C.

Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha

Vichare, Shri Rajan

Wanga, Shri Chintaman Navasha
Yadav, Shri Dharmendra

Yadav, Shri Hukmdeo Narayan
Yadav, Shri Jai Prakash Narayan
Yadav, Shri Laxmi Narayan
Yadav, Shri Om Prakash

Yadav, Shri Ram Kripal

NOES
Naik, Prof. A.S.R.
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HON. SPEAKER: Subject to correction”, the result of the Division is:
Ayes: 352
Noes: 001

The motion is carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the members present and voting.
The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 Insertion of new article 338 B
HON. SPEAKER: There are eight Amendments to Clause 3. Shri Rajeev Satav ji,
are you moving your Amendment No. 1 to Clause 3?
SHRI RAJEEV SATAV (HINGOLI): I beg to move:
“Page 2, after line 9 insert,-

“Provided that at least one Member of the Commission shall be

a woman,;
Provided further that no post of a Member, including that of a
Secretary and Staff of the Commission, shall lie vacant for more

99 95

than ninety days.”. (1)

At least, one Member of this Commission should be a woman. That is the
amendment. I request the Government to accept this Amendment.
2 AR =S TEAN : feE Wele], H HST Dl 3MMYa Bl gl IFRT & ¢ b uia w4
U ARl Ie Bl gl 99 8A I\ 9109, 1 S9H 9@ Soold S| S Ud ARl

e Bl

*The following Membrs also recorded/ corrected their votes through slips.

Ayes: 352+S/ Shri Gurjeet Singh Aujla, Om Birla, Nitin Gadkari, Prof. Richard Hay, Shrimati V.
Sathyabama, Dr. Nepal Singh, Dr. Prabhas Kumar Singh and Shri Bharat Singh=360.

Noes: 001.

Abstain: 000.
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HON. SPEAKER: I shall now put Amendment No. 1 to Clause 3 moved by Shri
Rajeev Satav to the vote of the House.

The amendment was put and negatived.
HON. SPEAKER: Shri B. Vinod Kumar, are you moving your Amendment No. 7
to Clause 3?
SHRI B. VINOD KUMAR (KARIMNAGAR): Madam, my Amendment is related
to the same issue. I requested the hon. Minister to see that, at least, one woman
should be the Member.
HON. SPEAKER: Are you moving your Amendment or not?
SHRI B. VINOD KUMAR: I hope that the hon. Minister can accept this
Amendment now.
M AR de T ¢ H R O a1 § 6 o9 g9l ddfgd few g= i, a1 Ss9d
Sl BT | IFH Al wawd Bl
SHRI B. VINOD KUMAR: Thank you. I am not moving my Amendment.
HON. SPEAKER: Shri K.C. Venugopal, are you moving your Amendment No.8
to Clause 3?

SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam Speaker, I beg to move:

“Page 2, line 5,-
after “three other Members”
insert ““, of which one Member shall be a

29 9

woman,”.” (8)

There are five Members in the Committee including Chairman and Vice-
Chairman. Out of other three members, one Member should be a woman.
HON. SPEAKER: I shall now put Amendment No. 8 moved by Shri K.C.
Venugopal to the vote of the House.
SHRI K.C. VENUGOPAL: Madam, I want Division.... (Interruptions)
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HON. SPEAKER: The Lobbies have already been cleared.
The question is:

“Page 2, line 5,-
after “three other Members”
insert , of which one Member shall be a
woman,”.” (8)

The Lok Sabha divided.

264
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DIVISION NO. 3 AYES 18.30 hours

Anwar, Shri Tariq

@Aujla, Shri Gurjeet Singh
Biju, Shri P. K.

Chandrappa, Shri B. N.
Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
Chowdhury, Shri Adhir Ranjan
Datta, Shri Sankar Prasad

Deo, Shri Arka Keshari

Dev, Kumari Sushmita
Dhruvanarayana, Shri R.
Engti, Shri Biren Singh

Ering, Shri Ninong

Gandhi, Shri Rahul

Gandhi, Shrimati Sonia

Gogoi, Shri Gaurav

Gowda, Shri S.P. Muddahanume
Hikaka, Shri Jhina

Innocent, Shri

Jena, Shri Rabindra Kumar
Khan, Shri Md. Badaruddoza
Kharge, Shri Mallikarjun
Kirtikar, Shri Gajanan

Laguri, Shrimati Sakuntala
Mahadik, Shri Dhananjay
Mahtab, Shri Bhartruhari

@ Voted through slip.
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Meinya, Dr. Thokchom
Mohapatra, Dr. Sidhant

Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
Muniyappa, Shri K.H.

Panda, Shri Baijayant Jay
Patasani, Shri Prasanna Kumar
Pradhan, Shri Nagendra Kumar
Premachandran, Shri N.K.
Raghavan, Shri M.K.

Rajesh, Shri M. B.
Ramachandran, Shri Mullappally
Salim, Shri Mohammad

Samal, Dr. Kulmani

Sampath, Dr. A.

Satav, Shri Rajeev

Satpathy, Shri Tathagata

Singh, Dr. Prabhas Kumar

Singh, Kunwar Haribansh

Singh, Shri Ravneet

Singh, Shrimati Pratyusha Rajeshwari
Suresh, Shri D.K.

Swain, Shri Ladu Kishore

Tarai, Shrimati Rita

Teacher, Shrimati P.K. Shreemathi
Tharoor, Dr. Shashi

Thomas, Prof. K.V.

Velagapalli, Shri Varaprasad Rao
Venugopal, Shri K. C.
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Yadav, Shri Jai Prakash Narayan

NOES
@Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahluwalia, Shri S.S.

Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.

Azad, Shri Kirti

Babu, Dr. Ravindra

Badal, Shrimati Harsimrat Kaur
Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Baker, Shri George

Bala, Shrimati Anju

Barne, Shri Shrirang Appa
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Bodh Singh
Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bhole, Shri Devendra Singh
Bidhuri, Shri Ramesh

Birla, Shri Om

Bohra, Shri Ramcharan

@ Voted through slip.
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Brahmpura, Shri Ranjit Singh
Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh
Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.

Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chauhan, Shri Devusinh
Chauhan, Shri P. P.

Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Choubey, Shri Ashwini Kumar
Choudhary, Shri Babulal
Choudhary, Shri Birendra Kumar
Chouhan, Shri Nandkumar Singh
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil
Dattatreya, Shri Bandaru

Deka, Shri Ramen

Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
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Dubey, Shri Nishikant

Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
Fatepara, Shri Devjibhai G.
Gaddigoudar, Shri P.C.

Gadkari, Shri Nitin

Gaikwad, Dr. Sunil Baliram
Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shrimati Maneka Sanjay
“Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar
Gavit, Dr. Heena Vijaykumar
Ghubaya, Shri Sher Singh
Giluwa, Shri Laxman

Girri, Shri Maheish

Gohain, Shri Rajen

Gowda, Shri D.V. Sadananda
Gupta, Shri Shyama Charan
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal
Haribabu, Dr. Kambhampati
Hay, Prof. Richard

Hegde, Shri Anantkumar
Hemamalini, Shrimati

Jadhav, Shri Prataprao

Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram

@ Voted through slip.
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Jat, Prof. Sanwar Lal
Jaunapuria, Shri Sukhbir Singh
Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar
Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan
Kachhadia, Shri Naranbhai
Kaiser, Choudhary Mehboob Ali
Karandlaje, Kumari Shobha
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar
Katheria, Dr. Ramshankar
Kaushik, Shri Ramesh Chander
Khadse, Shrimati Rakshatai
Kher, Shrimati Kirron

Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Kumar, Dr. Virendra

Kumar, Kunwar Sarvesh
Kumar, Shri Ashwini

Kumar, Shri Dharmendra
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Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Kushwaha, Shri Upendra
Lakhanpal, Shri Raghav
Lekhi, Shrimati Meenakashi
Maadam, Shrimati Poonamben
Mahajan, Shrimati Poonam
Mabharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal
Mahato, Shri Bidyut Baran
Malviya, Prof. Chintamani
Manjhi, Shri Hari

Meena, Shri Arjun Lal
Meena, Shri Harish
Meghwal, Shri Arjun Ram
Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan
Mishra, Shri Kalraj

Mohan, Shri M. Murli
Mohan, Shri P.C.

Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Nagar, Shri Rodmal

Naik, Shri Shripad Yesso
Narasimham, Shri Thota
Ninama, Shri Manshankar

Nishad, Shri Ajay
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Nishad, Shri Ram Charitra
Nishank, Dr. Ramesh Pokhriyal
Oram, Shri Jual

Paatle, Shrimati Kamla
Pandey, Dr. Mahendra Nath
Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar
Paswan, Shri Chirag

Paswan, Shri Kamlesh
Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas

Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Dilip

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh
Patel, Shri Subhash

Patel, Shrimati Anupriya
Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri A.T. Nana

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka
Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Prasad, Dr. Bhagirath

Pratap, Shri Krishan
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Radadiya, Shri Vithalbhai Hansrajbhai
Radhakrishnan, Shri Pon

Rai, Shri Nityanand

Rai, Shri Prem Das

Raj, Shrimati Krishna

Rajbhar, Shri Harinarayan
Rajoria, Dr. Manoj

Raju, Shri Ashok Gajapathi

Raju, Shri Gokaraju Ganga

Ram, Shri Janak

Ram, Shri Vishnu Dayal

Rathod, Shri D.S.

Rathore (Retd.), Col. Rajyavardhan
Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao
Raval, Shri Paresh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar

Reddy, Shri Mekapati Raja Mohan
Rudy, Shri Rajiv Pratap

Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

Saini, Shri Rajkumar

Sampla, Shri Vijay

Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
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Sarswati, Shri Sumedhanand
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi
Sharma, Shri Ram Kumar
Sharma, Shri Ram Swaroop
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shetty, Shri Raju

Shewale, Shri Rahul

Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Shivajirao, Shri Adhalrao Patil
Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

Singh, Dr. Bhola

Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh (Retd), Gen. Vijay Kumar
Singh, Kunwar Bharatendra
Singh, Rao Inderjit

Singh, Shri Abhishek

Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
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Singh, Shri Dushyant
Singh, Shri Ganesh
“Singh, Shri Giriraj
Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra
Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Radha Mohan
Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Satyapal
Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
$Singh, Shri Virendra
Sinha, Shri Jayant

Sinha, Shri Manoj

Sinha, Shri Shatrughan
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sriram, Shri Malyadri
Supriyo, Shri Babul

Swaraj, Shrimati Sushma

@ Voted through slip.
$ Corrected through slip for Noes.
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Tadas, Shri Ramdas C.

Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tasa, Shri Kamakhya Prasad
Teli, Shr1i Rameshwar

Teni, Shri Ajay Misra

Thakur, Shri Anurag Singh
Thakur, Shrimati Savitri

Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Udasi, Shri Shivkumar

Usendi, Shri Vikram

Utawal, Shri Manohar
@Vaghela, Shri L. K.

Vardhan, Dr. Harsh

Vasava, Shri Parbhubhai Nagarbhai
Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha
Vichare, Shri Rajan

Wanga, Shri Chintaman Navasha
Yadav, Shri Dharmendra
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Laxmi Narayan
Yadav, Shri Om Prakash

Yadav, Shri Ram Kripal
ABSTAIN

@ Voted through slip.
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Goud, Dr. Boora Narsaiah
Kalvakuntla, Shrimati Kavitha
Naik, Prof. A.S.R.

Patil, Shri Bheemrao B.
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HON. SPEAKER: Subject to correction”, the result of the Division is:

Ayes: 056

Noes: 276

Abstain: 004

The motion was negatived.

HON. SPEAKER: Premachandran ji, are you moving your Amendment Nos. 9
and 11 to Clause 3?
SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, I beg to move:

Page 2, line 5,--
for “three”
substitute “seven”. 9)

Page 2, line 18,--
for “to advise”
substitute “to participate and advise”.

(11)

The National Commission for Scheduled Castes and Scheduled Tribes is
similar to that of the National Commission for Backward Classes in which there
are nine Members. Please respond; I will withdraw my amendment. The number
of population of backward classes is far more than that of the Scheduled Castes
and Scheduled Tribes. So the number there is nine and here it is five. For OBC it
is five; there it is nine. If the Minister could respond, definitely I will withdraw, if
he gives an assurance.
£ AR =T TEA ¢ AT S AR YA AT SR-NT H uiE-vig 9 & 5l d
A AR A W1 Bl § b (01 Fe 1o of o |
SHRI N.K. PREMACHANDRAN: Madam, the Minister is wrong. I will read the

provisions of the Scheduled Caste Commission.

*The following Members also recorded/corrected their Votes through slips.

Ayes: 056+ Shri Gurjeet singh Aujla= 057 - Shri Virendra Singh wrongly voted for Ayes but later on he
corrected through slip for Noes=056.

Noes: 276+ S/Shri L.K. Advani, Santosh Kumar Gangwar, Giriraj Singh, Virendra Singh and Shri L. K.
Vaghela =281.

Abstain=004.
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HON. SPEAKER: I shall now put Amendment Nos. 9 and 11 to Clause 3 moved
by Shri N.K. Premachandran to the vote of the House.
The amendments were put and negatived.

HON. SPEAKER: Shri Jai Prakash Narayan Yadav, are you moving your
Amendment Nos. 14 to16 to Clause 3?
# ST YHTeT AR Areq (1) ¢ § IR BT g
7SS 2, dfdd 8 3R 9,—

I ol O ST & W W IS ddarie st v s gfavenfid fear
Se I (14)

TS 2, Ul 11,--
T & R ) uig gfaenfud fear syl (15)

USS 2, Ul 22 ¥ 27 & I WR MHfeiRad sid-nfua fhar g -

(@) ¥' gHfead o1 {6 ygel 9 AfERgfea fpfl onfa &1 R-srfergfaa =81 fopan
ST dT RN w0 | WeH STl bl fUssT av S H§ |fferd SR &1 WA A8l A
EURGIEET
M I fser ot man rfdf e, 1993 & dH wfed I fUwsr @t M @
TS A PR s, AT IR A MR &3 gRI ARBIN AlbRaAl # fau Ty 27 wfcrerd arRefor
& foraraas & e # Amfee iR e gfe | fes ot & Imiive -enffe faem

BT JIThd BTl (16)

HON. SPEAKER: I shall now put Amendment Nos. 14 to 16 to Clause 3 moved
by Shri Jai Prakash Narayan Yadav to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The Lobbies are already cleared. 1 shall now put Clause 3 to
the vote of the House.
The question is:
“That Clause 3 stands part of the Bill”
The Lok Sabha divided:
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DIVISION NO. 4 AYES 18.33 hours
Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
©Ahluwalia, Shri S.S.
Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.
@Anwar, Shri Tariq
Arunmozhithevan, Shri A.
@Aujla, Shri Gurjeet Singh
Azad, Shri Kirti

Babu, Dr. Ravindra

Badal, Shrimati Harsimrat Kaur
Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Bala, Shrimati Anju

Barne, Shri Shrirang Appa
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Bodh Singh
“Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bhole, Shri Devendra Singh
Bidhuri, Shri Ramesh

Biju, Shri P. K.

Birla, Shri Om

@ Votes through Slip.
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Bohra, Shri Ramcharan
$Brahmpura, Shri Ranjit Singh
Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh
“Chandrappa, Shri B. N.
Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.

Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
Chauhan, Shri Devusinh
$Chauhan, Shri P. P.

Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Choubey, Shri Ashwini Kumar
Choudhary, Col. Sonaram
Choudhary, Shri Babulal
Choudhary, Shri Birendra Kumar
Chouhan, Shri Nandkumar Singh
Chowdhury, Shri Adhir Ranjan
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil
Datta, Shri Sankar Prasad

@ Voted through slip.
$ Corrected through slip for Ayes.
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Dattatreya, Shri Bandaru

Deka, Shri Ramen

Deo, Shri Arka Keshari

@Dev, Kumari Sushmita

Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.

Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
Engti, Shri Biren Singh

Ering, Shri Ninong

Fatepara, Shri Devjibhai G.
Gaddigoudar, Shri P.C.

Gadkari, Shri Nitin

Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shrimati Maneka Sanjay
@Gandhi, Shrimati Sonia
Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar
Gavit, Dr. Heena Vijaykumar
Ghubaya, Shri Sher Singh

Giluwa, Shri Laxman

@ Voted through slip.
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Girri, Shri Maheish

©Gogoi, Shri Gaurav

Gohain, Shri Rajen
Gopalakrishnan, Shri C.
Gowda, Shri D.V. Sadananda
Gowda, Shri S.P. Muddahanume
$Gupta, Shri Shyama Charan
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal
Haribabu, Dr. Kambhampati
Hegde, Shri Anantkumar
Hemamalini, Shrimati

Hikaka, Shri Jhina

Innocent, Shri

Jadhav, Shri Prataprao
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
Jat, Prof. Sanwar Lal
Jaunapuria, Shri Sukhbir Singh
Jayavardhan, Dr. J.

Jena, Shri Rabindra Kumar
Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar
Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

@Jyoti, Sadhvi Niranjan
Kachhadia, Shri Naranbhai

@ Voted through slip.
$ Corrected through slip for Ayes.
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Kaiser, Choudhary Mehboob Ali
Kalvakuntla, Shrimati Kavitha
Karandlaje, Kumari Shobha
Karunakaran, Shri P.

Kashyap, Shri Dinesh

Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal

Kateel, Shri Nalin Kumar
Katheria, Dr. Ramshankar
Kaushik, Shri Ramesh Chander
Khadse, Shrimati Rakshatai
Khan, Shri Md. Badaruddoza
Kher, Shrimati Kirron

Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kristappa, Shri N.

Kulaste, Shri Faggan Singh
Kumar, Dr. Arun

Kumar, Dr. Virendra

Kumar, Kunwar Sarvesh
Kumar, Shri Ashwini

Kumar, Shri Dharmendra
Kundariya, Shri Mohanbhai Kalyanjibhai

Kushawaha, Shri Ravinder
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@Kushwaha, Shri Upendra
Laguri, Shrimati Sakuntala
Lakhanpal, Shri Raghav
Lekhi, Shrimati Meenakashi
Maadam, Shrimati Poonamben
Mahadik, Shri Dhananjay
Mahajan, Shrimati Poonam
Mabharaj, Dr. Swami Sakshiji
Mahato, Shri Bidyut Baran
Mahtab, Shri Bhartruhari
Malviya, Prof. Chintamani
Maragatham, Shrimati K.
*Meena, Shri Arjun Lal
Meena, Shri Harish
Meghwal, Shri Arjun Ram
Meinya, Dr. Thokchom
Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan
Mishra, Shri Kalraj

Mohan, Shri M. Murli
Mohan, Shri P.C.
Mohapatra, Dr. Sidhant
Moily, Shri M. Veerappa
Munda, Shri Karia

Munde, Dr. Pritam Gopinath

@ Voted through slip.
$ Corrected through slip for Ayes.
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“Muniyappa, Shri K.H.
Nagar, Shri Rodmal

Nagesh, Shri Godam

Naik, Prof. A.S.R.

Naik, Shri Shripad Yesso
“@Narasimham, Shri Thota
Nishad, Shri Ajay

Nishad, Shri Ram Charitra
Nishank, Dr. Ramesh Pokhriyal
Oram, Shri Jual

Paatle, Shrimati Kamla

Panda, Shri Baijayant Jay
Pandey, Dr. Mahendra Nath
Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar
Paswan, Shri Chirag

Paswan, Shri Kamlesh
Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas
Patasani, Shri Prasanna Kumar
Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Dilip

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh
Patel, Shri Subhash

Patel, Shrimati Anupriya

@ Voted through slip.
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Patel, Shrimati Jayshreeben
Patil, Shri A.T. Nana

Patil, Shri Bheemrao B.

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Pradhan, Shri Nagendra Kumar
Prasad, Dr. Bhagirath

Pratap, Shri Krishan
Premachandran, Shri N.K.
Radadiya, Shri Vithalbhai Hansrajbhai
Radhakrishnan, Shri Pon
Raghavan, Shri M.K.

Rai, Shri Nityanand

@Rai, Shri Prem Das

Raj, Shrimati Krishna

Rajbhar, Shri Harinarayan
Rajesh, Shri M. B.

Rajoria, Dr. Manoj

Raju, Shri Ashok Gajapathi
Raju, Shri Gokaraju Ganga
Ram, Shri Janak

Ram, Shri Vishnu Dayal
Ramachandran, Shri K. N.
Ramachandran, Shri Mullappally
Ramadoss, Dr. Anbumani

Rathod, Shri D.S.

@ Voted through slip.
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Rathore (Retd.), Col. Rajyavardhan
Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao
Raval, Shri Paresh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Reddy, Shri J.C. Divakar

Reddy, Shri Mekapati Raja Mohan
Rudy, Shri Rajiv Pratap

Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

Saini, Shri Rajkumar

Salim, Shri Mohammad

Samal, Dr. Kulmani

Sampla, Shri Vijay

Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Satav, Shri Rajeev

Sathyabama, Shrimati V.
Satpathy, Shri Tathagata
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind

Sharma, Shri Ram Kumar
Sharma, Shri Ram Swaroop

Shekhawat, Shri Gajendra Singh
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Shetty, Shri Gopal

Shetty, Shri Raju

Shewale, Shri Rahul

Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

“Shivajirao, Shri Adhalrao Patil
Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

Singh, Dr. Jitendra

@Singh, Dr. Nepal

Singh, Dr. Prabhas Kumar
Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh (Retd), Gen. Vijay Kumar
Singh, Kunwar Bharatendra
Singh, Kunwar Haribansh
Singh, Rao Inderjit

Singh, Shri Abhishek

Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

@ Voted through slip.
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Singh, Shri Nagendra
Singh, Shri Pashupati Nath
Singh, Shri R. K.

@Singh, Shri Radha Mohan
Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Satyapal
Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Singh, Shri Virendra
Singh, Shrimati Pratyusha Rajeshwari
Sinha, Shri Jayant

Sinha, Shri Manoj

Sinha, Shri Shatrughan
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sriram, Shri Malyadri
Supriyo, Shri Babul
Suresh, Shri D.K.

Swain, Shri Ladu Kishore
Swaraj, Shrimati Sushma
Tadas, Shri Ramdas C.
Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh

@ Voted through slip.
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Tasa, Shri Kamakhya Prasad
Teli, Shr1 Rameshwar

Teni, Shri Ajay Misra

Thakur, Shri Anurag Singh
Thakur, Shrimati Savitri
Thambidurai, Dr. M.

Tharoor, Dr. Shashi

Thomas, Prof. K.V.

Tomar, Shri Narendra Singh
Udasi, Shri Shivkumar
Udhayakumar, Shri M.

Usendi, Shri Vikram

Utawal, Shri Manohar

Vaghela, Shri L. K.

Vardhan, Dr. Harsh

Vasava, Shri Parbhubhai Nagarbhai
Velagapalli, Shri Varaprasad Rao
Venugopal, Shri K. C.

Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha

Vichare, Shri Rajan

Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Laxmi Narayan
@yadav, Shri Om Prakash
Yadav, Shri Ram Kripal

@ Voted through slip.
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NOES
Kumar, Shri B. Vinod
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HON. SPEAKER: Subject to correction”, the result of the Division is:

Ayes: 312

Noes: 005

The motion is carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the members present and voting.

The motion was adopted.
Clause 3 was added to the Bill.

Clauses 4 and 5 Insertion of new article 342 A and
amendment of article 366

HON. SPEAKER: There are six amendments to clause 4. Shri Bhartruhari Mahtab

to move Amendment Nos. 2 to 5. Are you moving all the amendments?

SHRI BHARTRUHARI MAHTAB (CUTTACK): Yes, Madam, I beg to move:
Page 3, line 16.

for “after consultation with the Governor thereof”

substitute “only with prior recommendation of the State
Government and giving due regard to such recommendation”

)

Page 3, lines 17 and 18, -

omit “for the purposes of this Constitution” 3)

Page 3, line 18, -

after “deemed to be”

* The following Members also recorded/corrected their votes through slips/

Ayes: 312+ S/Shri S.S. Ahluwalia, Gurjeet Singh Aujla, Tariq Anwar, Sudarshan Bhagat, Ranjit Singh
Brahmpura, B.N. Chandrappa, P.P. Chauhan, Kumari Sushmita Dev, Shrimati Sonia Gandhi, S/Shri
Gaurav Gogoi, Shyama Charan Gupta, Sadhvi Niranjan Jyoti, S/Shri Upendra Kushwaha, Arjun Lal
Meena, K.H. Muniyappa, Thota Narasimham, Prem Das Rai, Adhalrao Patil Shivajirao, Dr. Nepal Singh,
Shri Radha Mohan Singh and Shri Om Prakash Yadav=333.

Noes: 005 - S/Shri Ranjit Singh Brahmpura, P.P. Chauhan, Shyma Charan Gupta and Arjun Lal Meena
wrongly voted for Noes, but later on, they corrected through slips for Ayes=001

Abstain=000.
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Insert “the Central List of” 4)
Page 3, after line 23, -

Insert “(3) Every State Government may, by public
notification, specify the socially and educationally backward
classes in that State which shall be deemed to be the State List
of socially and educationally backward classes in relation to
that State.

(4) The State may by law include in or exclude from the State
List of socially and educationally backward classes specified in
a notification issued under clause (3) any socially and
educationally backward class, but save as aforesaid a
notification issued under the said clause shall not be varied by
any subsequent notification.”. (5)

I have moved Amendment Nos. 2 to 5 relating to the protection of the State
interest and therefore, my substitute is after consultation with the Governor thereof
is only with prior recommendation of the State Government and giving due regard
to such recommendation.

I would again insist the Minister to respond.

HON. SPEAKER: I shall now put Amendment Nos. 2 to 5 to Clause 4 moved by
Shri Bhartruhari Mahtab to the vote of the House.

SHRI BHARTRUHARI MAHTAB: Madam, I want Division.

HON. SPEAKER: We will have Division now. The Lobbies have already been
cleared.

The Question is:

Page 3, line 16.
for “after consultation with the Governor thereof”

substitute “‘only with prior recommendation of the State
Government and giving due regard to such recommendation” (2)

Page 3, lines 17 and 18, -
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omit “for the purposes of this Constitution”  (3)

Page 3, line 18, -
after “deemed to be”

Insert “the Central List of” 4)

Page 3, after line 23, -

Insert “(3) Every State Government may, by public
notification, specify the socially and educationally backward
classes in that State which shall be deemed to be the State List
of socially and educationally backward classes in relation to
that State.

(4) The State may by law include in or exclude from the State
List of socially and educationally backward classes specified in
a notification issued under clause (3) any socially and
educationally backward class, but save as aforesaid a
notification issued under the said clause shall not be varied by
any subsequent notification.”. (5)

The Lok Sabha divided:
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DIVISION NO. 5 AYES 18.35 hours
Ali, Shri Idris

Arunmozhithevan, Shri A.
“Banerjee, Shri Kalyan
Barman, Shri Bijoy Chandra
Biju, Shri P. K.
Chandrakasi, Shri M.
Chaudhury, Shri Jitendra
Dastidar, Dr. Kakoli Ghosh
Datta, Shri Sankar Prasad
Deo, Shri Arka Keshari
Elumalai, Shri V.

Ghosh, Shrimati Arpita
Hari, Shri G.

Hikaka, Shri Jhina
Jayadevan, Shri C. N.
Jayavardhan, Dr. J.

Jena, Shri Rabindra Kumar
Kalvakuntla, Shrimati Kavitha
Kamaraj, Dr. K.

Khan, Shri Md. Badaruddoza
Kumar, Shri Kaushalendra
Laguri, Shrimati Sakuntala
Mahtab, Shri Bhartruhari
Mahendran, Shri C.
Maragatham, Shrimati K.
Mohapatra, Dr. Sidhant
Mondal, Shri Sunil Kumar

@ Voted through slip.
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Mondal, Shrimati Pratima
Mukherjee, Shri Abhijit

Nagesh, Shri Godam

Naik, Prof. A.S.R.

Panda, Shri Baijayant Jay
Parasuraman, Shri K.

Patasani, Shri Prasanna Kumar
Patil, Shri Bheemrao B.

Poddar, Shrimati Aparupa
Pradhan, Shri Nagendra Kumar
Raajhaa, Shri A. Anwhar

Rajesh, Shri M. B.
Ramachandran, Shri K. N.

Ray, Shri Partha Pratim

Reddy, Shri Konda Vishweshwar
Salim, Shri Mohammad

Samal, Dr. Kulmani

Sampath, Dr. A.

Saren, Dr. Uma

Sathyabama, Shrimati V.
Satpathy, Shri Tathagata

Singh, Dr. Prabhas Kumar

Singh, Kunwar Haribansh

Singh, Shrimati Pratyusha Rajeshwari
Sundaram, Shri P. R.

Swain, Shri Ladu Kishore

Tarai, Shrimati Rita

Teacher, Shrimati P.K. Shreemathi
Thakur, Shrimati Mamata
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Thambidurai, Dr. M.

Tirkey, Shri Dasrath

Trivedi, Shri Dinesh
Udhayakumar, Shri M.
Velagapalli, Shri Varaprasad Rao
Yadav, Shri Dharmendra

Yadav, Shri Jai Prakash Narayan
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NOES
Advani, Shri L.K.

Agrawal, Shri Rajendra
Ahir, Shri Hansraj Gangaram
Ahluwalia, Shri S.S.

Amarappa , Shri Karadi Sanganna

Ananthkumar, Shri

Angadi, Shri Suresh C.

Anwar, Shri Tariq

@Aujla, Shri Gurjeet Singh
Babu, Dr. Ravindra

Badal, Shrimati Harsimrat Kaur
Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Baker, Shri George

Bala, Shrimati Anju

Barne, Shri Shrirang Appa

Bhabhor, Shri Jasvantsinh Sumanbhai

Bhagat, Shri Bodh Singh
“Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bhole, Shri Devendra Singh
Bidhuri, Shri Ramesh

Birla, Shri Om

Bohra, Shri Ramcharan

Brahmpura, Shri Ranjit Singh

@ Voted through slip.

299
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Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh
Chandrappa, Shri B. N.
Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.

Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chaudhary, Shri Santokh Singh
Chauhan, Shri Devusinh
@Chauhan, Shri P. P.

Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Choubey, Shri Ashwini Kumar
Choudhary, Col. Sonaram
Choudhary, Shri Babulal
Choudhary, Shri Birendra Kumar
Chouhan, Shri Nandkumar Singh
Chowdhury, Shri Adhir Ranjan
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil
Dattatreya, Shri Bandaru

Deka, Shri Ramen

Dev, Kumari Sushmita

Devi, Shrimati Rama

Devi, Shrimati Veena

@ Voted through slip.
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Dharambir, Shri

Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

@Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
Ering, Shri Ninong

Fatepara, Shri Devjibhai G.
Gaddigoudar, Shri P.C.

Gadkari, Shri Nitin

Gaikwad, Dr. Sunil Baliram
Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shrimati Maneka Sanjay
Gandhi, Shrimati Sonia
Gangwar, Shri Santosh Kumar
@Gautam, Shri Satish Kumar
Gavit, Dr. Heena Vijaykumar
Ghubaya, Shri Sher Singh
Giluwa, Shri Laxman

Girri, Shri Maheish

Gogoi, Shri Gaurav

Gohain, Shri Rajen

Goud, Dr. Boora Narsaiah

@ Voted through slip.
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Gowda, Shri D.V. Sadananda
Gowda, Shri S.P. Muddahanume
Gupta, Shri Shyama Charan
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal
Haribabu, Dr. Kambhampati
Hay, Prof. Richard

Hegde, Shri Anantkumar
Hemamalini, Shrimati

Jadhav, Shri Prataprao

Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
Jat, Prof. Sanwar Lal
Jaunapuria, Shri Sukhbir Singh
@Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar

Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan
Kachhadia, Shri Naranbhai
Kaiser, Choudhary Mehboob Ali
Karandlaje, Kumari Shobha
Kashyap, Shri Dinesh

Kashyap, Shri Virender
@Kaswan, Shri Rahul

Kataria, Shri Rattan Lal

Kateel, Shri Nalin Kumar
Katheria, Dr. Ramshankar

@ Voted through slip.
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Kaushik, Shri Ramesh Chander
Khadse, Shrimati Rakshatai
Kharge, Shri Mallikarjun
Kher, Shrimati Kirron

Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Kirtikar, Shri Gajanan

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kristappa, Shri N.

Kulaste, Shri Faggan Singh
Kumar, Dr. Arun

Kumar, Dr. Virendra

Kumar, Kunwar Sarvesh
Kumar, Shri Ashwini

Kumar, Shri Dharmendra
$Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Kushwaha, Shri Upendra
Lakhanpal, Shri Raghav

Lekhi, Shrimati Meenakashi
Maadam, Shrimati Poonamben
Mahadik, Shri Dhananjay
Mahajan, Shrimati Poonam
Maharaj, Dr. Swami Sakshiji
@Mahato, Dr. Banshilal

$ Corrected through slip for Noes.
@ Voted through slip.
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Mahato, Shri Bidyut Baran
Malviya, Prof. Chintamani
Manjhi, Shri Hari

Meena, Shri Arjun Lal
Meena, Shri Harish
Meghwal, Shri Arjun Ram
Meinya, Dr. Thokchom
Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan
Mishra, Shri Kalraj

Mohan, Shri M. Murli
Mohan, Shri P.C.

Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Muniyappa, Shri K.H.
Nagar, Shri Rodmal

Naik, Shri Shripad Yesso
Ninama, Shri Manshankar
Nishad, Shri Ajay

Nishad, Shri Ram Charitra
Nishank, Dr. Ramesh Pokhriyal
Oram, Shri Jual

Pandey, Dr. Mahendra Nath
Pandey, Shri Rajesh
Pandey, Shri Ravindra Kumar
Paswan, Shri Chirag

Paswan, Shri Kamlesh
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$Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas

Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Dilip

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh
Patel, Shri Subhash

Patel, Shrimati Anupriya
Patel, Shrimati Jayshreeben
“Pathak, Shrimati Riti

Patil, Shri A.T. Nana

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka
Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Prasad, Dr. Bhagirath

Pratap, Shri Krishan
Radadiya, Shri Vithalbhai Hansrajbhai
Radhakrishnan, Shri Pon

Rai, Shri Nityanand

Rai, Shri Prem Das

Raj, Shrimati Krishna
Rajbhar, Shri Harinarayan
Rajoria, Dr. Manoj

$ Corrected through slip for Noes.
@ Voted through slip.
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Raju, Shri Ashok Gajapathi

Raju, Shri Gokaraju Ganga

Ram, Shri Janak

Ram, Shri Vishnu Dayal
@Ramachandran, Shri Mullappally
Rathod, Shri D.S.

Rathore (Retd.), Col. Rajyavardhan
Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh

“Raut, Shri Vinayak Bhaurao
Raval, Shri Paresh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar

Reddy, Shri Mekapati Raja Mohan
Rudy, Shri Rajiv Pratap

©Sahu, Shri Chandulal

Sai, Shri Vishnu Dev

Saini, Shri Rajkumar

Sampla, Shri Vijay

Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Satav, Shri Rajeev

Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi

Sharma, Shri Ram Kumar

@ Voted through slip.
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Sharma, Shri Ram Swaroop
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shetty, Shri Raju

Shewale, Shri Rahul

Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Shivajirao, Shri Adhalrao Patil
@Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

Singh, Dr. Bhola

Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh (Retd), Gen. Vijay Kumar
Singh, Kunwar Bharatendra
Singh, Rao Inderjit

Singh, Shri Abhishek

Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Kirti Vardhan

@ Voted through slip.
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Singh, Shri Lallu

Singh, Shri Nagendra
Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Radha Mohan
Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Rama Kishore
Singh, Shri Ravneet
Singh, Shri Satyapal
Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Singh, Shri Virendra
Sinha, Shri Jayant

Sinha, Shri Manoj

@Sinha, Shri Shatrughan
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sriram, Shri Malyadri
Supriyo, Shri Babul
Suresh, Shri D.K.

Swaraj, Shrimati Sushma
Tadas, Shri Ramdas C.
Tamta, Shri Ajay

@ Voted through slip.



10.04.2017 309

Tanwar, Shri Kanwar Singh
Tasa, Shri Kamakhya Prasad
Teli, Shri Rameshwar

Teni, Shri Ajay Misra

Thakur, Shri Anurag Singh
Thakur, Shrimati Savitri
Tharoor, Dr. Shashi

Thomas, Prof. K.V.

Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Udasi, Shri Shivkumar

Usendi, Shri Vikram

Utawal, Shri Manohar

Vaghela, Shri L. K.

Vardhan, Dr. Harsh

Vasava, Shri Parbhubhai Nagarbhai
Venugopal, Shri K. C.

Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha
Vichare, Shri Rajan

Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Laxmi Narayan
Yadav, Shri Om Prakash
@Yadav, Shri Ram Kripal

@ Voted through slip.
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HON. SPEAKER: Subject to correction”, the result of the Division is:

Ayes: 064

Noes: 288

The motion was negatived.

HON. SPEAKER: Now, Shri K.C. Venugopal to move Amendment No. 12 to
Clause 4.
SHRI K.C. VENUGOPAL (ALAPPUZHA): I beg to move:

Page 3, line 16,—

after “thereof”

insert “and after consultation with Government of that State”.

(12)

Madam, this is one of the most important amendments. We have
experienced the role of the Governor in Arunachal Pradesh. ... (Interruptions)
Therefore, I am suggesting that it should be ‘after consultation with the
Government of that State instead of Governor of the State.’... (Interruptions)
HON. SPEAKER: I shall now put Amendment No. 12 moved by Shri K.C.
Venugopal to the vote of the House.

The amendment was put and negatived.
HON. SPEAKER: Shri N.K. Premachandran to move Amendment No.13 to
Clause 4.
SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move:
Page 3, line 16,—

*The following Member also recorded/Corrected their votes through slips.

Ayes: 064+ Shri Kalyan Banerjee=065 - S/Shri Mohanbhai Kalyanjibhai Kundariya and Ram Chandra
Paswan wrongly voted for Ayes, but later on, they corrected through slips for Noes=063.

Noes: 288+S/Shri Gurjeet Singh Aujla, Sudarshan Bhagat, P.P. Chauhan, Ashok Kumar Dohre, Satish
Kumar Gautam, Ramesh Jigajinagi, Rahul Kaswan, Mohanbhai Kalyanjibhai Kundariya, Dr. Banshilal
Mahato, Shri Ram Chandra Paswan, Shrimati Riti Pathak, S/Shri Mullapalli Ramachandran, Vinayak
Bhaurao Raut, Chandulal Sahu, Dr. Bhartiben D. Shyal, Shri Shatrughan Sinha and Shri Ram Kripal
Yadav=305.

Abstain=000.
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for “consultation with”
substitute “obtaining consent from”. (13)
Madam, the amendment no.13 is very simple. Instead of ‘consultation with’
please insert ‘obtaining consent from’.
HON. SPEAKER: I shall now put Amendment No.13 to Clause 4 moved by Shri
N.K. Premachandran to the vote of the House.
SHRI N.K. PREMACHANDRAN: Madam, I want Division because this is the
material amendment with which the entire opposition is united.
HON. SPEAKER: We will have Division now. The Lobbies are already cleared.
The Question is:
Page 3, line 16,—
for “consultation with”

substitute “obtaining consent from”. (13)

The Lok Sabha divided:
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DIVISION NO. 6 AYES 18.37 hours
Ajmal, Shri Sirajuddin
Ali, Shri Idris

Anwar, Shri Tariq
Arunmozhithevan, Shri A.
“Aujla, Shri Gurjeet Singh
Banerjee, Shri Kalyan
Barman, Shri Bijoy Chandra
Biju, Shri P. K.
Chandrakasi, Shri M.
Chandrappa, Shri B. N.
Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
Dastidar, Dr. Kakoli Ghosh
Datta, Shri Sankar Prasad
“De(Nag), Dr. Ratna

Deo, Shri Arka Keshari
Dev, Kumari Sushmita
Dhruvanarayana, Shri R.
Elumalai, Shri V.

“Engti, Shri Biren Singh
Ering, Shri Ninong

Gandhi, Shri Rahul

Gandhi, Shrimati Sonia
Ghosh, Shrimati Arpita
Gogoi, Shri Gaurav

Gowda, Shri S.P. Muddahanume
Hari, Shri G.

@ Voted through slip.
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Hikaka, Shri Jhina

Jayadevan, Shri C. N.

Jena, Shri Rabindra Kumar
Kalvakuntla, Shrimati Kavitha
Kamaraj, Dr. K.

Khan, Shri Md. Badaruddoza
@K harge, Shri Mallikarjun
Kumar, Shri K. Ashok
Kumar, Shri Kaushalendra
Laguri, Shrimati Sakuntala
Mahadik, Shri Dhananjay
Mahato, Dr. Mriganka
Mahtab, Shri Bhartruhari
Mandal, Dr. Tapas

Meinya, Dr. Thokchom
Mohapatra, Dr. Sidhant
Moily, Shri M. Veerappa
Mondal, Shri Sunil Kumar
Mondal, Shrimati Pratima
Mukherjee, Shri Abhijit
Muniyappa, Shri K.H.

Panda, Shri Baijayant Jay
Parasuraman, Shri K.
Patasani, Shri Prasanna Kumar
Poddar, Shrimati Aparupa
Pradhan, Shri Nagendra Kumar
Premachandran, Shri N.K.
Raghavan, Shri M.K.

@ Voted through slip.



10.04.2017 314

Rajesh, Shri M. B.
Ramachandran, Shri K. N.
Ramachandran, Shri Mullappally
Ray, Shri Partha Pratim

Salim, Shri Mohammad

Samal, Dr. Kulmani

Sampath, Dr. A.

Saren, Dr. Uma

Satav, Shri Rajeev

Satpathy, Shri Tathagata

Singh, Dr. Prabhas Kumar
Singh, Shri Ravneet

Singh, Shrimati Pratyusha Rajeshwari
Sundaram, Shri P. R.

Suresh, Shri D.K.

Swain, Shri Ladu Kishore

Tarai, Shrimati Rita

Teacher, Shrimati P.K. Shreemathi
Thakur, Shrimati Mamata
Tharoor, Dr. Shashi

Thomas, Prof. K. V.

Tirkey, Shri Dasrath

Trivedi, Shri Dinesh

Venugopal, Shri K. C.



10.04.2017

NOES

Advani, Shri L.K.

Agrawal, Shri Rajendra
Ahir, Shri Hansraj Gangaram
Ahluwalia, Shri S.S.

Amarappa , Shri Karadi Sanganna

Ananthkumar, Shri

Angadi, Shri Suresh C.

Azad, Shri Kirti

Babu, Dr. Ravindra

Badal, Shrimati Harsimrat Kaur
Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Baker, Shri George

Bala, Shrimati Anju

Barne, Shri Shrirang Appa

Bhabhor, Shri Jasvantsinh Sumanbhai

Bhagat, Shri Bodh Singh
Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bhole, Shri Devendra Singh
Bidhuri, Shri Ramesh

Birla, Shri Om

@Bohra, Shri Ramcharan

Brahmpura, Shri Ranjit Singh

@ Voted through slip.

315
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Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh
Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.

Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chauhan, Shri Devusinh
Chauhan, Shri P. P.

Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Choubey, Shri Ashwini Kumar
Choudhary, Col. Sonaram
Choudhary, Shri Babulal
Choudhary, Shri Birendra Kumar
Chouhan, Shri Nandkumar Singh
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil
Dattatreya, Shri Bandaru

Deka, Shri Ramen

Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
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Dubey, Shri Nishikant

Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
Fatepara, Shri Devjibhai G.
Gaddigoudar, Shri P.C.

Gadkari, Shri Nitin

Gaikwad, Dr. Sunil Baliram
Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shrimati Maneka Sanjay
“Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar
Gavit, Dr. Heena Vijaykumar
Ghubaya, Shri Sher Singh
Giluwa, Shri Laxman

Girri, Shri Maheish

Gohain, Shri Rajen

Gowda, Shri D.V. Sadananda
Gupta, Shri Shyama Charan
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal
Haribabu, Dr. Kambhampati
Hay, Prof. Richard

Hegde, Shri Anantkumar
Hemamalini, Shrimati

Jadhav, Shri Prataprao

Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram

@ Voted through slip.
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Jat, Prof. Sanwar Lal
Jaunapuria, Shri Sukhbir Singh
Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar
Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan
Kachhadia, Shri Naranbhai
Kaiser, Choudhary Mehboob Ali
Karandlaje, Kumari Shobha
Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar
Katheria, Dr. Ramshankar
Kaushik, Shri Ramesh Chander
Khadse, Shrimati Rakshatai
Kher, Shrimati Kirron

Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Kirtikar, Shri Gajanan

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kristappa, Shri N.

Kulaste, Shri Faggan Singh
Kumar, Dr. Arun

Kumar, Dr. Virendra

Kumar, Kunwar Sarvesh
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Kumar, Shri Ashwini
Kumar, Shri Dharmendra
Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Kushwaha, Shri Upendra
Lakhanpal, Shri Raghav
Lekhi, Shrimati Meenakashi
Maadam, Shrimati Poonamben
Mahajan, Shrimati Poonam
Mabharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal
Mahato, Shri Bidyut Baran
Malviya, Prof. Chintamani
Manjhi, Shri Hari

Meena, Shri Arjun Lal
Meena, Shri Harish
Meghwal, Shri Arjun Ram
Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan
Mishra, Shri Kalraj

Mohan, Shri M. Murli
Mohan, Shri P.C.

Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Nagar, Shri Rodmal

Naik, Shri Shripad Yesso
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@Narasimham, Shri Thota
Ninama, Shri Manshankar
Nishad, Shri Ajay

Nishad, Shri Ram Charitra
Nishank, Dr. Ramesh Pokhriyal
Oram, Shri Jual

@Paatle, Shrimati Kamla
Pandey, Dr. Mahendra Nath
Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar
Paswan, Shri Chirag

Paswan, Shri Kamlesh
Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas

Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Dilip

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh
Patel, Shri Subhash

Patel, Shrimati Anupriya
Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri A.T. Nana

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka

@ Voted through slip.

320
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Phule, Sadhvi Savitri Bai

Prasad, Dr. Bhagirath

Pratap, Shri Krishan

@Radadiya, Shri Vithalbhai Hansrajbhai
Radhakrishnan, Shri Pon

Rai, Shri Nityanand

Rai, Shri Prem Das

Raj, Shrimati Krishna

@Rajbhar, Shri Harinarayan
Rajoria, Dr. Manoj

Raju, Shri Ashok Gajapathi

Raju, Shri Gokaraju Ganga

Ram, Shri Janak

Ram, Shri Vishnu Dayal

“Rathod, Shri D.S.

Rathore (Retd.), Col. Rajyavardhan
Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao
Raval, Shri Paresh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar

Reddy, Shri J.C. Divakar

Reddy, Shri Mekapati Raja Mohan
Rudy, Shri Rajiv Pratap

Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

@ Voted through slip.
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Sai, Shri Vishnu Dev

Saini, Shri Rajkumar

Sampla, Shri Vijay

@Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi
Sharma, Shri Ram Kumar
Sharma, Shri Ram Swaroop
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shetty, Shri Raju

Shewale, Shri Rahul

Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Shivajirao, Shri Adhalrao Patil
Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

Singh, Dr. Bhola

Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh (Retd), Gen. Vijay Kumar

@ Voted through slip.
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Singh, Kunwar Bharatendra
Singh, Kunwar Haribansh
Singh, Rao Inderjit

Singh, Shri Abhishek
@Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant
Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra
Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Radha Mohan
Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Rama Kishore
Singh, Shri Satyapal

Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Singh, Shri Virendra

Sinha, Shri Jayant

Sinha, Shri Manoj

Sinha, Shri Shatrughan

@ Voted through slip.
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Solanki, Dr. Kirit P.

Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sriram, Shri Malyadri

Supriyo, Shri Babul

Swaraj, Shrimati Sushma

Tadas, Shri Ramdas C.

Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tasa, Shri Kamakhya Prasad
Teli, Shr1 Rameshwar

Teni, Shri Ajay Misra

Thakur, Shri Anurag Singh
Thakur, Shrimati Savitri

Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Udasi, Shri Shivkumar

Usendi, Shri Vikram

Utawal, Shri Manohar
@Vaghela, Shri L. K.

Vardhan, Dr. Harsh

Vasava, Shri Parbhubhai Nagarbhai
Velagapalli, Shri Varaprasad Rao
Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha

@ Voted through slip.
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Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Laxmi Narayan
Yadav, Shri Om Prakash

Yadav, Shri Ram Kripal
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HON. SPEAKER: Subject to correction”, the result of the Division is:

Ayes: 074

Noes: 275

The motion was negatived.

HON. SPEAKER: The Lobbies are already cleared. I shall now put Clauses 4 and
5 together to the vote of the House in which case the result of the voting by
division shall be taken as applicable to each clause.

The question is:

“That the clauses 4 and 5 sand part of the Bill.”

The Lok Sabha divided:

“The following Members recorded/corrected their votes through slips.

Ayes: 074+ Shri Gurjeet Singh Aujla, Dr. Ratna De (Nag), S/Shri Biren Singh Engti, Mallikarjun Kharge,
and Ladu Kishore Swain=079.

Noes: 275+ S/Shri Ramcharan Bohra, Santosh Kumar Gangwar, Thota Narasimhan, Shrimati Kamla
Paatle, S/Shri Vithalbhai Hansrajbhai Radadiya, Harinarayan Rajbhar, D.S. Rathod, Alok Sanjar, Bharat
Singh and Shri L.K. Vaghela=285.

Abstain=000.
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DIVISION NO. 7 AYES 18.38 hours
@Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahluwalia, Shri S.S.

Ajmal, Shri Sirajuddin
Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.

Anwar, Shri Tariq

@Aujla, Shri Gurjeet Singh
Azad, Shri Kirti

Babu, Dr. Ravindra

@Badal, Shrimati Harsimrat Kaur
Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Bala, Shrimati Anju

Barne, Shri Shrirang Appa
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Bodh Singh

Bhagat, Shri Sudarshan

Bhamre, Dr. Subhash Ramrao
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bhole, Shri Devendra Singh
Bidhuri, Shri Ramesh

*Biju, Shri P. K.

@ Voted through slip.
$ Corrected through slip for Ayes.



10.04.2017 328

Birla, Shri Om

Bohra, Shri Ramcharan

Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh
Chandrakasi, Shri M.
Chandrappa, Shri B. N.
Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.

Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
@Chauhan, Shri Devusinh
*Chauhan, Shri P. P.

Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Choubey, Shri Ashwini Kumar
Choudhary, Col. Sonaram
Choudhary, Shri Babulal
Choudhary, Shri Birendra Kumar
Chouhan, Shri Nandkumar Singh
Chowdhury, Shri Adhir Ranjan
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil

@ Voted through slip
$ Corrected through slip for Ayes
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Datta, Shri Sankar Prasad
Dattatreya, Shri Bandaru

Deka, Shri Ramen

Deo, Shri Arka Keshari

Dev, Kumari Sushmita

@Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

@Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
Engti, Shri Biren Singh

Ering, Shri Ninong

Fatepara, Shri Devjibhai G.
Gaddigoudar, Shri P.C.

Gadkari, Shri Nitin

Gaikwad, Dr. Sunil Baliram
Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shrimati Maneka Sanjay
@Gandhi, Shrimati Sonia

Gangwar, Shri Santosh Kumar

@ Voted through slip.
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Gautam, Shri Satish Kumar
Gavit, Dr. Heena Vijaykumar
Ghubaya, Shri Sher Singh
Giluwa, Shri Laxman

Girri, Shri Maheish

Gogoi, Shri Gaurav

Gohain, Shri Rajen
“Gopalakrishnan, Shri C.
Goud, Dr. Boora Narsaiah
Gowda, Shri D.V. Sadananda
Gowda, Shri S.P. Muddahanume
Gupta, Shri Shyama Charan
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal

Hari, Shri G.

Haribabu, Dr. Kambhampati
Hay, Prof. Richard

Hegde, Shri Anantkumar
Hemamalini, Shrimati

Hikaka, Shri Jhina

Jadhav, Shri Prataprao
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
Jat, Prof. Sanwar Lal
Jaunapuria, Shri Sukhbir Singh
Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar
Joshi, Shri Chandra Prakash

@ Voted through slip.
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Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan
Kachhadia, Shri Naranbhai
Kaiser, Choudhary Mehboob Ali
Kamaraj, Dr. K.

Karandlaje, Kumari Shobha
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar
Katheria, Dr. Ramshankar
Kaushik, Shri Ramesh Chander
Khadse, Shrimati Rakshatai
Khan, Shri Md. Badaruddoza
Kharge, Shri Mallikarjun

Kher, Shrimati Kirron

Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Kirtikar, Shri Gajanan

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kristappa, Shri N.

Kulaste, Shri Faggan Singh
Kumar, Dr. Arun

Kumar, Dr. Virendra

Kumar, Kunwar Sarvesh

Kumar, Shri Ashwini
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Kumar, Shri Dharmendra
Kumar, Shri K. Ashok
Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Kushwaha, Shri Upendra
Lakhanpal, Shri Raghav
Lekhi, Shrimati Meenakashi
Maadam, Shrimati Poonamben
Mahadik, Shri Dhananjay
Mahajan, Shrimati Poonam
Maharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal
Mahato, Shri Bidyut Baran
@Mahendran, Shri C.
Malviya, Prof. Chintamani
Manjhi, Shri Hari

Meena, Shri Arjun Lal
Meena, Shri Harish
Meghwal, Shri Arjun Ram
Meinya, Dr. Thokchom
Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan
Mishra, Shri Kalraj

Mohan, Shri M. Murli
Mohan, Shri P.C.

Moily, Shri M. Veerappa

@ Voted through slip.
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Mukherjee, Shri Abhijit
Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Muniyappa, Shri K.H.

Nagar, Shri Rodmal

Nagesh, Shri Godam

Naik, Shri Shripad Yesso
Narasimham, Shri Thota
Ninama, Shri Manshankar
Nishad, Shri Ajay

Nishad, Shri Ram Charitra
Nishank, Dr. Ramesh Pokhriyal
Oram, Shri Jual

Paatle, Shrimati Kamla
Pandey, Dr. Mahendra Nath
Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar
Parasuraman, Shri K.

Paswan, Shri Chirag

Paswan, Shri Kamlesh

Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas

Patel, Dr. K. C.

Patel, Shri Devji M.

“Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh

Patel, Shri Subhash

@ Voted through slip.
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Patel, Shrimati Anupriya
Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri A.T. Nana

Patil, Shri Bheemrao B.
Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka
Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Prasad, Dr. Bhagirath
Pratap, Shri Krishan
Premachandran, Shri N.K.
@Radadiya, Shri Vithalbhai Hansrajbhai
Radhakrishnan, Shri Pon
Raghavan, Shri M.K.

Rai, Shri Nityanand

Rai, Shri Prem Das

Raj, Shrimati Krishna
Raajhaa, Shri A. Anwhar
Rajesh, Shri M. B.

Rajoria, Dr. Manoj

Raju, Shri Ashok Gajapathi
Raju, Shri Gokaraju Ganga
Ram, Shri Janak

Ram, Shri Vishnu Dayal
Ramachandran, Shri Mullappally

Ramadoss, Dr. Anbumani

@ Voted through slip.
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Rathod, Shri D.S.

Rathore (Retd.), Col. Rajyavardhan
Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao
SRaval, Shri Paresh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Reddy, Shri J.C. Divakar

Reddy, Shri Konda Vishweshwar
Reddy, Shri Mekapati Raja Mohan
Rudy, Shri Rajiv Pratap

Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

Saini, Shri Rajkumar

Salim, Shri Mohammad

Samal, Dr. Kulmani

Sampla, Shri Vijay

Sampath, Dr. A.

Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Satav, Shri Rajeev

Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi

$ Corrected through slip for Ayes.
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Sharma, Shri Ram Kumar
Sharma, Shri Ram Swaroop
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shetty, Shri Raju

Shewale, Shri Rahul

Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

@Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

Singh, Dr. Bhola

Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Prabhas Kumar
Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh (Retd), Gen. Vijay Kumar
Singh, Kunwar Bharatendra
Singh, Kunwar Haribansh
Singh, Rao Inderjit

Singh, Shri Abhishek

Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant

Singh, Shri Ganesh

@ Voted through slip.
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Singh, Shri Giriraj

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra
Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Radha Mohan
Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Ravneet

Singh, Shri Satyapal
Singh, Shri Sunil Kumar
@Singh, Shri Sushil Kumar
“Singh, Shri Uday Pratap
Singh, Shri Virendra
Singh, Shrimati Pratyusha Rajeshwari
Sinha, Shri Jayant

Sinha, Shri Manoj

Sinha, Shri Shatrughan
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sriram, Shri Malyadri
Supriyo, Shri Babul
Suresh, Shri D.K.

Swaraj, Shrimati Sushma

@ Voted through slip.
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Tadas, Shri Ramdas C.

Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tasa, Shri Kamakhya Prasad
Teacher, Shrimati P.K. Shreemathi
Teli, Shri Rameshwar

Teni, Shri Ajay Misra

Thakur, Shri Anurag Singh
Thakur, Shrimati Savitri
Thambidurai, Dr. M.

Tharoor, Dr. Shashi

Thomas, Prof. K.V.

Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Udasi, Shri Shivkumar

Usendi, Shri Vikram

Utawal, Shri Manohar

Vaghela, Shri L. K.

Vardhan, Dr. Harsh

Vasava, Shri Parbhubhai Nagarbhai
Velagapalli, Shri Varaprasad Rao
Venugopal, Shri K. C.

Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha

Vichare, Shri Rajan

Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan
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Yadav, Shri Laxmi Narayan
Yadav, Shri Om Prakash
Yadav, Shri Ram Kripal

NOES
Banerjee, Shri Kalyan

Barman, Shri Bijoy Chandra
Dastidar, Dr. Kakoli Ghosh
De(Nag), Dr. Ratna

Ghosh, Shrimati Arpita
Jayadevan, Shri C. N.

Jena, Shri Rabindra Kumar
Karunakaran, Shri P.
Mahato, Dr. Mriganka
Mahtab, Shri Bhartruhari
Mandal, Dr. Tapas
Mohapatra, Dr. Sidhant
Mondal, Shri Sunil Kumar
Mondal, Shrimati Pratima
Patasani, Shri Prasanna Kumar
Patel, Shri Dilip

Poddar, Shrimati Aparupa
@pradhan, Shri Nagendra Kumar
Rajbhar, Shri Harinarayan
Ray, Shri Partha Pratim
Saren, Dr. Uma

Satpathy, Shri Tathagata
Swain, Shri Ladu Kishore

@ Voted through slip.
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Thakur, Shrimati Mamata
Tirkey, Shri Dasrath
Trivedi, Shri Dinesh
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HON. SPEAKER: Subject to correction”, the result of the Division is:
Ayes — 320
Noes — 028
The motion is carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the members present and voting.

The motion was adopted.

Clauses 4 and 5 were added to the Bill.

Clause 1 Short title and commencement
HON. SPEAKER: There is a Government amendment to clause 1.
Now, the hon. Minister to move Amendment No.6
emed o T
TS 1, Ul 3 3R 4,—
‘g™ (T | agdat dueE) AffmH 20177 & R W “Afdu™ (Te A <t
Jeites) srfafem, 20177 &1 @1 Y] (6)

(st ermaR T TTRATd)
HON. SPEAKER: The Lobbies are already cleared. I shall now put clause 1, as
amended, to the vote of the House.
The question is:
“That clause 1, as amended, stands part of the Bill.”
The Lok Sabha divided:

*The following Members also recorded/corrected their votes through slips.

Ayes: 320+ S/Shri L.K.Advani, Gurjeet Singh Aujla, Shrimati Harsimrat Kaur Badal, Sushri Uma Bharti,
S/Shri P.K.Biju, Devusinh Chauhan, P.P. Chauhan, Shrimati Rama Devi, Shri Sanjay Dhotre, Shrimati
Sonia Gandhi, S/Shri C. Gopalakrishnan, C.Mahendran, Lalubhai Babubhai Patel, Vithalbhai Hansrajbhai
Radadiya, Paresh Raval, Dr. Bhartiben D. Shyal, Shri Sushil Kumar Singh and Shri Uday Pratap
Singh=338.

Noes: 028+ Shri Nagendra Kumar Pradhan=029 - S/Shri P.K.Biju, P.P.Chauhan and Paresh Raval wrongly
voted for Noes, but later on, they corrected through slips for Ayes=026.

Abstain=000.
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DIVISION NO. 8 AYES 18.40 hours
“@Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahluwalia, Shri S.S.

Ali, Shri Idris

Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.

Anwar, Shri Tariq
Arunmozhithevan, Shri A.
“Aujla, Shri Gurjeet Singh
Azad, Shri Kirti

Babu, Dr. Ravindra

Badal, Shrimati Harsimrat Kaur
Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Baker, Shri George

Bala, Shrimati Anju

Banerjee, Shri Kalyan
Barman, Shri Bijoy Chandra
Barne, Shri Shrirang Appa
“Bhagat, Shri Bodh Singh
Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
@Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben

@ Voted through slip.
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Bhole, Shri Devendra Singh
Bidhuri, Shri Ramesh

Biju, Shri P. K.

Birla, Shri Om

Bohra, Shri Ramcharan

Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh
Chandrakasi, Shri M.

@ Chandrappa, Shri B. N.
Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
@Chaudhary, Shri P.P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
@Chauhan, Shri Devusinh
Chauhan, Shri P. P.

Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Choubey, Shri Ashwini Kumar
Choudhary, Shri Babulal
Choudhary, Shri Birendra Kumar
Chouhan, Shri Nandkumar Singh
Chowdhury, Shri Adhir Ranjan
Chudasama, Shri Rajeshbhai

@ Voted through slip.
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Danve, Shri Raosaheb Patil
Dastidar, Dr. Kakoli Ghosh
Datta, Shri Sankar Prasad
Dattatreya, Shri Bandaru

De (Nag), Dr. Ratna

Deka, Shri Ramen

Deo, Shri Arka Keshari

Dev, Kumari Sushmita
Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti
Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant
Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
Elumalai, Shri V.

Engti, Shri Biren Singh
Ering, Shri Ninong
Gaddigoudar, Shri P.C.
Gadkari, Shri Nitin
Gaikwad, Dr. Sunil Baliram
Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shrimati Sonia
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Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar
Gavit, Dr. Heena Vijaykumar
Ghosh, Shrimati Arpita
Ghubaya, Shri Sher Singh
Giluwa, Shri Laxman

Girri, Shri Maheish

Gogoi, Shri Gaurav

Gohain, Shri Rajen
Gopalakrishnan, Shri C.

Goud, Dr. Boora Narsaiah
Gowda, Shri D.V. Sadananda
Gowda, Shri S.P. Muddahanume
Gupta, Shri Shyama Charan
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal

Hari, Shri G.

Haribabu, Dr. Kambhampati
Hay, Prof. Richard

Hegde, Shri Anantkumar
Hemamalini, Shrimati

Hikaka, Shri Jhina

Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
Jat, Prof. Sanwar Lal
Jaunapuria, Shri Sukhbir Singh
Jayavardhan, Dr. J.

Jena, Shri Rabindra Kumar

Jigajinagi, Shri Ramesh
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Joshi, Dr. Murli Manohar
Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan
Kachhadia, Shri Naranbhai
Kaiser, Choudhary Mehboob Ali
Kamaraj, Dr. K.

Karandlaje, Kumari Shobha
Karunakaran, Shri P.

Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar
Katheria, Dr. Ramshankar
Kaushik, Shri Ramesh Chander
Khadse, Shrimati Rakshatai
Khan, Shri Md. Badaruddoza
Kharge, Shri Mallikarjun

Kher, Shrimati Kirron

Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Kirtikar, Shri Gajanan

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Kumar, Dr. Arun

Kumar, Dr. Virendra
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Kumar, Kunwar Sarvesh
Kumar, Shri Ashwini
Kumar, Shri B. Vinod
Kumar, Shri Dharmendra
Kumar, Shri K. Ashok
Kumar, Shri Kaushalendra
Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Kushwaha, Shri Upendra
“Laguri, Shrimati Sakuntala
Lakhanpal, Shri Raghav
Lekhi, Shrimati Meenakashi
Maadam, Shrimati Poonamben
Mahadik, Shri Dhananjay
Mahajan, Shrimati Poonam
Maharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal
Mahato, Dr. Mriganka
Mahato, Shri Bidyut Baran
Mahtab, Shri Bhartruhari
Mahendran, Shri C.

Mandal, Dr. Tapas

Manjhi, Shri Hari
Maragatham, Shrimati K.
Meena, Shri Arjun Lal
Meena, Shri Harish
Meghwal, Shri Arjun Ram
Meinya, Dr. Thokchom

@ Voted through slip.
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Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan
Mishra, Shri Kalraj

Mohan, Shri M. Murli
Mohan, Shri P.C.
Mohapatra, Dr. Sidhant
Moily, Shri M. Veerappa
Mondal, Shri Sunil Kumar
Mondal, Shrimati Pratima
Mukherjee, Shri Abhijit
Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Muniyappa, Shri K.H.
Nagar, Shri Rodmal
Nagesh, Shri Godam

Naik, Shri Shripad Yesso
Narasimham, Shri Thota
Ninama, Shri Manshankar
Nishad, Shri Ajay

Nishad, Shri Ram Charitra
Nishank, Dr. Ramesh Pokhriyal
Oram, Shri Jual

Paatle, Shrimati Kamla
Panda, Shri Baijayant Jay
Pandey, Dr. Mahendra Nath
Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar
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Parasuraman, Shri K.

Paswan, Shri Chirag

Paswan, Shri Kamlesh
@Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas
Patasani, Shri Prasanna Kumar
@Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Dilip

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh
Patel, Shri Subhash

Patel, Shrimati Anupriya
Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri A.T. Nana

Patil, Shri Bheemrao B.

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka

Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Poddar, Shrimati Aparupa
@pradhan, Shri Nagendra Kumar
Prasad, Dr. Bhagirath

Pratap, Shri Krishan
Premachandran, Shri N.K.

@ Voted through slip.
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Radadiya, Shri Vithalbhai Hansrajbhai
Radhakrishnan, Shri Pon
Raghavan, Shri M.K.

Rai, Shri Nityanand

Rai, Shri Prem Das

Raj, Shrimati Krishna

Raajhaa, Shri A. Anwhar

Rajbhar, Shri Harinarayan

Rajesh, Shri M. B.

Rajoria, Dr. Manoj

Raju, Shri Ashok Gajapathi

Raju, Shri Gokaraju Ganga

Ram, Shri Janak

Ram, Shri Vishnu Dayal
Ramachandran, Shri K. N.
Ramachandran, Shri Mullappally
Ramadoss, Dr. Anbumani

Rathod, Shri D.S.

Rathore (Retd.), Col. Rajyavardhan
Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao
Raval, Shri Paresh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Partha Pratim

Ray, Shri Ravindra Kumar

Reddy, Shri J.C. Divakar

Reddy, Shri Mekapati Raja Mohan
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Rudy, Shri Rajiv Pratap

Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

Saini, Shri Rajkumar

Salim, Shri Mohammad

Sampla, Shri Vijay

Sampath, Dr. A.

Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Satav, Shri Rajeev

Sathyabama, Shrimati V.
Satpathy, Shri Tathagata
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi
@Shankarrao, Shri Mohite Patil Vijaysinh
Sharma, Shri Ram Kumar
Sharma, Shri Ram Swaroop
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shetty, Shri Raju

Shewale, Shri Rahul

Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Shivajirao, Shri Adhalrao Patil
Shyal, Dr. Bhartiben D.

@ Voted through slip.
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Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

Singh, Dr. Bhola

Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Prabhas Kumar
Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh (Retd), Gen. Vijay Kumar
@Singh, Kunwar Bharatendra
Singh, Kunwar Haribansh
Singh, Rao Inderjit

Singh, Shri Abhishek

Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra

Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Radha Mohan
Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer

@ Voted through slip.
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Singh, Shri Rakesh

Singh, Shri Rama Kishore
Singh, Shri Ravneet

Singh, Shri Satyapal

Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Singh, Shri Virendra

Singh, Shrimati Pratyusha Rajeshwari
Sinha, Shri Jayant

Sinha, Shri Manoj

Sinha, Shri Shatrughan
@Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sriram, Shri Malyadri
Sundaram, Shri P. R.
Supriyo, Shri Babul

Suresh, Shri D.K.

Swain, Shri Ladu Kishore
Swaraj, Shrimati Sushma
Tadas, Shri Ramdas C.
Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
@Tarai, Shrimati Rita

Tasa, Shri Kamakhya Prasad
Teacher, Shrimati P.K. Shreemathi

@ Voted through slip.
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Teli, Shri Rameshwar

Teni, Shri Ajay Misra

Thakur, Shri Anurag Singh
Thakur, Shrimati Mamata
Thakur, Shrimati Savitri
Thambidurai, Dr. M.

Thomas, Prof. K.V.

Tirkey, Shri Dasrath

Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Trivedi, Shri Dinesh

Udasi, Shri Shivkumar
Udhayakumar, Shri M.

Usendi, Shri Vikram

Utawal, Shri Manohar

Vaghela, Shri L. K.

Vardhan, Dr. Harsh

Vasava, Shri Parbhubhai Nagarbhai
Venugopal, Shri K. C.

Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha
Vichare, Shri Rajan

Wanga, Shri Chintaman Navasha
Yadav, Shri Dharmendra
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Jai Prakash Narayan

Yadav, Shri Laxmi Narayan
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Yadav, Shri Om Prakash
Yadav, Shri Ram Kripal

NOES
Jayadevan, Shri C. N.

$Kalvakuntla, Shrimati Kavitha

$ Corrected through slip for Noes.
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HON. SPEAKER: Subject to correction”, the result of the Division is:
Ayes - 356
Noes - 001
The motion is carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the members present and voting.
The motion was adopted.
Clause 1, as amended, was added to the Bill.

The Enacting Formula and the Long Title were added to the Bill.

HON. SPEAKER: The hon. Minister may now move that the Bill, as amended, be

passed:

2 AR oS TEAN ¢ e HBG], H UG DA §
“fep fagrep 1 Henfed wu § wiia fobar Smgl”

HON. SPEAKER: Motion moved:
“That the Bill, as amended, be passed.”

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, we are totally
disagreed on this Bill. We will express our anxiety relating to the interest of
respective provincial and State Governments. The hon. Minister has given an
assurance that it will be inculcated in the rules.... (Interruptions)

SHRI KALYAN BANERIJEE: But, how can it be done? ... (Interruptions)

SHRI BHARTRUHARI MAHTAB: Let the hon. Minister clarify it....
(Interruptions)

SHRI K.C. VENUGOPAL: How can it be done?... (Interruptions)

356+ S/Shri L.K.Advani, Gurjeet Singh Aujla, Bodh Singh Bhagat, Sushri Uma Bharti, S/Shri B.N.
Chandrappa, P.P.Chaudhary, Devusinh Chauhan, Shrimati Sakuntala Laguri, Shri Ram Chandra Paswan,
Dr. K.C.Patel, S/Shri Nagendra Kumar Pradhan, Mohite Patil Vijaysinh Shakarrao, Kunwar Bhartendra
Singh, Dr. Kirit P. Solanki, and Shrimati Rita Tarai= 371 - Shrimati Kavitha Kalvakuntla wrongly voted for
Ayes, but later on, she corrected through slip for Noes=370.

Noes: 001+Shrimati Kavitha Kalvakuntla=002.

Abstain: 000.
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In absence of any such provision in the Act and the Constitution, how can you
make rules? ... (Interruptions) There is no value for rules. It should be drawn
from somewhere. ... (Interruptions)
HON. SPEAKER: The Lobbies are already cleared.
The question is:
“That the Bill, as amended, be passed.”
The Lok Sabha divided:
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DIVISION NO. 9 AYES 18.44 hours
@Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahluwalia, Shri S.S.

Ajmal, Shri Sirajuddin
Amarappa , Shri Karadi Sanganna
@Ananthkumar, Shri

Angadi, Shri Suresh C.

Anwar, Shri Tariq
Arunmozhithevan, Shri A.
@Aujla, Shri Gurjeet Singh
Azad, Shri Kirti

Babu, Dr. Ravindra

Badal, Shrimati Harsimrat Kaur
Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Baker, Shri George

Bala, Shrimati Anju

Banerjee, Shri Kalyan

Barne, Shri Shrirang Appa
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Bodh Singh
Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bhole, Shri Devendra Singh

@ Voted through slip.
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Bidhuri, Shri Ramesh

Biju, Shri P. K.

Birla, Shri Om

Bohra, Shri Ramcharan
Brahmpura, Shri Ranjit Singh
Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh
Chandrakasi, Shri M.
Chandrappa, Shri B. N.
Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.

Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
Chauhan, Shri Devusinh
Chauhan, Shri P. P.

Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Choubey, Shri Ashwini Kumar
Choudhary, Col. Sonaram
Choudhary, Shri Babulal
Choudhary, Shri Birendra Kumar
Chouhan, Shri Nandkumar Singh
Chowdhury, Shri Adhir Ranjan
Chudasama, Shri Rajeshbhai
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Danve, Shri Raosaheb Patil
Datta, Shri Sankar Prasad
Dattatreya, Shri Bandaru

Deka, Shri Ramen

Deo, Shri Arka Keshari

Dev, Kumari Sushmita

Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
Elumalai, Shri V.

Engti, Shri Biren Singh

Ering, Shri Ninong

Fatepara, Shri Devjibhai G.
Gaddigoudar, Shri P.C.

Gadkari, Shri Nitin

Gaikwad, Dr. Sunil Baliram
Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shrimati Maneka Sanjay

Gandhi, Shrimati Sonia
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Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar
Gavit, Dr. Heena Vijaykumar
Ghubaya, Shri Sher Singh
Giluwa, Shri Laxman

Girri, Shri Maheish

Gogoi, Shri Gaurav

Gohain, Shri Rajen
Gopalakrishnan, Shri C.

Goud, Dr. Boora Narsaiah
Gowda, Shri D.V. Sadananda
Gowda, Shri S.P. Muddahanume
Gupta, Shri Shyama Charan
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal

Hari, Shri G.

Haribabu, Dr. Kambhampati
Hay, Prof. Richard

Hegde, Shri Anantkumar
Hikaka, Shri Jhina

Jadhav, Shri Prataprao
@Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
Jat, Prof. Sanwar Lal
Jaunapuria, Shri Sukhbir Singh
Jayadevan, Shri C. N.
Jayavardhan, Dr. J.

Jena, Shri Rabindra Kumar

@ Voted through slip.
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Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar
Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan
Kachhadia, Shri Naranbhai
Kaiser, Choudhary Mehboob Ali
Kalvakuntla, Shrimati Kavitha
Kamaraj, Dr. K.

Karandlaje, Kumari Shobha
Karunakaran, Shri P.

Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar
Katheria, Dr. Ramshankar
Kaushik, Shri Ramesh Chander
Khadse, Shrimati Rakshatai
Khan, Shri Md. Badaruddoza
Kharge, Shri Mallikarjun

Kher, Shrimati Kirron

Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Kirtikar, Shri Gajanan

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kristappa, Shri N.
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Kulaste, Shri Faggan Singh
Kumar, Dr. Arun

Kumar, Dr. Virendra
Kumar, Kunwar Sarvesh
Kumar, Shri Ashwini
Kumar, Shri B. Vinod
Kumar, Shri Dharmendra
Kumar, Shri Kaushalendra
Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Kushwaha, Shri Upendra
Laguri, Shrimati Sakuntala
Lakhanpal, Shri Raghav
Lekhi, Shrimati Meenakashi
Maadam, Shrimati Poonamben
Mahadik, Shri Dhananjay
Mahajan, Shrimati Poonam
Maharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal
Mahato, Shri Bidyut Baran
Mahtab, Shri Bhartruhari
Mahendran, Shri C.
Malviya, Prof. Chintamani
Manjhi, Shri Hari
Maragatham, Shrimati K.
Meena, Shri Arjun Lal
Meena, Shri Harish
Meghwal, Shri Arjun Ram
Meinya, Dr. Thokchom
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Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan
Mishra, Shri Kalraj

Mohan, Shri M. Murli
Mohan, Shri P.C.
Mohapatra, Dr. Sidhant
Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Muniyappa, Shri K.H.
Nagar, Shri Rodmal
Nagesh, Shri Godam

Naik, Shri Shripad Yesso
Narasimham, Shri Thota
Ninama, Shri Manshankar
Nishad, Shri Ajay

$Nishad, Shri Ram Charitra
Nishank, Dr. Ramesh Pokhriyal
Oram, Shri Jual

Paatle, Shrimati Kamla
Panda, Shri Baijayant Jay
Pandey, Dr. Mahendra Nath
Pandey, Shri Rajesh
Pandey, Shri Ravindra Kumar

Parasuraman, Shri K.

$ Corrected through slip for Ayes.
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Paswan, Shri Chirag

Paswan, Shri Kamlesh

Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas
Patasani, Shri Prasanna Kumar
Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Dilip

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh

Patel, Shri Subhash

Patel, Shrimati Anupriya

Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri A.T. Nana

Patil, Shri Bheemrao B.

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka

Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Pradhan, Shri Nagendra Kumar
Prasad, Dr. Bhagirath

Pratap, Shri Krishan
Premachandran, Shri N.K.
Radadiya, Shri Vithalbhai Hansrajbhai
Radhakrishnan, Shri Pon
Raghavan, Shri M.K.
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Rai, Shri Nityanand

Rai, Shri Prem Das

Raj, Shrimati Krishna

Rajbhar, Shri Harinarayan
Rajesh, Shri M. B.

Rajoria, Dr. Manoj

Raju, Shri Ashok Gajapathi
Raju, Shri Gokaraju Ganga

Ram, Shri Janak

Ram, Shri Vishnu Dayal
Ramachandran, Shri K. N.
Ramachandran, Shri Mullappally
Ramadoss, Dr. Anbumani
Rathod, Shri D.S.

Rathore (Retd.), Col. Rajyavardhan
Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao
Raval, Shri Paresh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Reddy, Shri Konda Vishweshwar
Reddy, Shri Mekapati Raja Mohan
Rudy, Shri Rajiv Pratap

Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

Saini, Shri Rajkumar
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Salim, Shri Mohammad

Samal, Dr. Kulmani

Sampla, Shri Vijay

Sampath, Dr. A.

Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Satav, Shri Rajeev

Sathyabama, Shrimati V.
Satpathy, Shri Tathagata
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi
Shankarrao, Shri Mohite Patil Vijaysinh
Sharma, Shri Ram Kumar
Sharma, Shri Ram Swaroop
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shetty, Shri Raju

Shewale, Shri Rahul

Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Shivajirao, Shri Adhalrao Patil
Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

Singh, Dr. Jitendra

Singh, Dr. Nepal
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Singh, Dr. Prabhas Kumar
Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh (Retd), Gen. Vijay Kumar
Singh, Kunwar Bharatendra
Singh, Kunwar Haribansh
Singh, Rao Inderjit

Singh, Shri Abhishek

Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra

Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Radha Mohan
Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Rama Kishore
Singh, Shri Ravneet

Singh, Shri Satyapal

Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
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Singh, Shri Virendra

Singh, Shrimati Pratyusha Rajeshwari
Sinha, Shri Jayant

Sinha, Shri Manoj

Sinha, Shri Shatrughan
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sriram, Shri Malyadri
Sundaram, Shri P. R.
Supriyo, Shri Babul

Suresh, Shri D.K.

Swain, Shri Ladu Kishore
Swaraj, Shrimati Sushma
Tadas, Shri Ramdas C.
Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tarai, Shrimati Rita

Tasa, Shri Kamakhya Prasad
Teacher, Shrimati P.K. Shreemathi
Teli, Shri Rameshwar

Teni, Shri Ajay Misra
Thakur, Shri Anurag Singh
Thakur, Shrimati Savitri
Thambidurai, Dr. M.
Tharoor, Dr. Shashi
Thomas, Prof. K. V.

Tomar, Shri Narendra Singh
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Tripathi, Shri Sharad

Trivedi, Shri Dinesh

Udasi, Shri Shivkumar
Udhayakumar, Shri M.

Usendi, Shri Vikram

Utawal, Shri Manohar

Vaghela, Shri L. K.

Vardhan, Dr. Harsh

Vasava, Shri Parbhubhai Nagarbhai
Venugopal, Shri K. C.

Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shrimati Rekha
Vichare, Shri Rajan

Wanga, Shri Chintaman Navasha
Yadav, Shri Dharmendra
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Jai Prakash Narayan
Yadav, Shri Laxmi Narayan
Yadav, Shri Om Prakash

Yadav, Shri Ram Kripal

NOES
Naik, Prof. A.S.R.
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HON. SPEAKER: Subject to correction”, the result of the Division is:

Ayes: 360

Noes: 002

The motion is carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the members present and voting.

The motion was adopted.

The Bill, as amended, is passed by the requisite majority, in accordance
with the provisions of article 368 of the Constitution.

The Lobbies may be opened.

The House stands adjourned to meet again on Tuesday, 11" April, 2017 at
11 am.
18.46 hours

The Lok Sabha then adjourned till Eleven of the Clock
on Tuesday, April 11, 2017 / Chaitra 21, 1939 (Saka).

*The following Members also recorded/corrected their votes through slips.

Ayes: 360 + S/Shri L.K. Advani, Ananthkumar, Gurjeet Singh Aujla, Dr. Sanjay Jaiswal, Shri Ram
Charitra Nishad= 365.

Noes: 002 - Shri Ram Charitra Nishad wrongly voted for Noes, but later on, he corrected through slip for
Ayes=001.

Noes: 000.
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